GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI,
OFFICE OF THE COMMISSIONER OF EXCISE, ENTT. & LUXURY TAX,
-BLOCK, VIKAS BHAWAN, I.P. ESTATE, NEW DELHI-110002

No.F.1/Ex/PQ/2021-22/ {99 Dated: 34.03.2021

To,
The Deputy Secretary (Question Branch)
Delhi Vidhan Sabha Secretariat,
Govt. of NCT of Delhi,
Old Secretariat, Delhi-110054.

Sub: Reply with respect to Un-starred Question No.114 raised by Sh.
Somnath Bharti.

Sir,

Please refer to your letter No.F1 1(B-1) VI/2020-25/VSS/QB/3168 dated
17.03.2022 on the subject cited above. I am to enclose herewith reply of the above
mentioned question.

This issues with the prior approval of the Competent Authority.

Encl: As above.

P

ASSISTANT COMMISSIONER (PQ)
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QFFICE OF THE COMMISSIONER OF EXCISE, ENTT. & L.TAX
GOVT. OF NATIQNAL CAPITAL TERRITORY OF RDELHL
L& M BLOCK, VIKAS BIAWAN, [P, ESTATE, NEW DELHI — 110 002,

RELHI EXCISE POLICY FOR THE YEAR 202--22

1. INTRODUCTION:

The National Capital Territory of Delhi has 11 districts, 33 sub-divisions, 272
wards, NOMC & Delhi Cantonment Board and 300 villages. Dalhi is ranked as the

28" most visited city in the world and the firgt in India, by foreign vigitors, The Excise .

Revenue is'an important source of revenue for the State. The curcant_syslem of

excise regime in Delhi is highly cumbersome and the liquor trade is-condugted in an
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archaic manner. The excise revenue, presently generated in Delhi, is atsuboptimal s - ek

level and there is significant potential for revenue augmentation and also-providing a.
decent standard of customer experience commensurate to the stature of the Nalional
Capital. ‘

The prime function of the Excise Department is to regulate, control and
manitor possession, import, exporl, transport, sale and consumption of liquor and
olher intoxicants. The power of the state to control and regulate the trade in liquor is
envisaged under entry 8, List Il-State List, of the Seventh Schedule of e
Constitulion of India: As per entry 51, List ]-State List, stales are empoweraed Lo {evy
excise duty and also countervailing duty on liquor for human consumption, taking
o account economic and social consideration. For such purpose, the statutory
powers are discharged under the Delhi Excise Act, 2009, Section 26 of the Act
preseribes the nature and components of excise revenue to'be levied and recovered

|

|

| under the following heads namely: - a) duty b) license fee c) label registration fac d)

| impuort or export fee. The rates of duty and fee are, accordingly, prescribed fraom time

L to time, under rnules-152 to 154 of the Delhi Excise Rules, 2010,

' 2. BACKGROUND:

f In order to reform the liquor trade in Delhi, the Government of NCT of Delhi

' had conslituted an Experl Commitice, vide Order dated September 4, 2020 to
suggesl measures for; ‘ g

(i) Augmenting the Stafe Excise Duty Revenue

(i) Simiplifying the liquor pricing mechanism

(it} Checking malpractices and evasion of duly in liquor trade

(iv]  Ensuring equitable @ecess to liguor supply

{v) To lransform the nature of liquor trade commensurate to the changing

nature of the National Capital,

The Expert Commiltee was chaired by the then Excise Commissioner, Deputy
Commissioner (I12xcise) and Additional Commissioner (Trade & Taxes) were the othor
Membaers of the Commilice,

The lxpert Commiltee submitted its report to the Government on Qctober 1 3,
2020. The Reporl of the Expert Committee was placed in the public domain on
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December 31, 2020 and comments from stakeholders/general public were invited on M&
the recommendations of the Expert Committee till January 21, 2021. ’ ’Z}

The Government received an overwhelming 14,671 comments/ fecdback from
the stakeholders/general public.  The Report of the Expert Commitlee and the
comments received from the stakeholders/gencral public were placed before the
Council of Ministers in the Cabinet Meeting held on February 5, 2021,

The Council of Ministers, Government of NCT of Delhi constituted a G roup of
Ministers (GoM) for Stale Excise Reforms vide Cabinet Decision No.2942 dated
00.02.2021 under the Chairmanship of Hon'ble Deputy Chief Minister with Hon'ble
Minister (Urban Deveiopment) and Hon'ble Minister (Revenue) as Members to
exarmine all aspects of the current system, report of the Expert Committee and the
suggestions/feedback/comments received from the stakeholders/general public.

The Council of Ministers vide Cabinet Decision number 2983 dated
22.03.2021 has accepted the report on Delhi Excise Reforms prepared by the Group

of Ministers (GoM) chaired by Hon'ble Deputy Chief Minister Sh. Manish Sisodia,

Hon'ble Minister of Mealth & UD Sh, Salyendar Jain and Hon'ble Minisier of Law &
Rovenue Sh. Kailash Gehlot as Members, '

the Department has been directed vide Cabinet Decision No.2983 dated
22.03.2021 to implement the report of Group of Ministers (GoM) and accordingly
prepare Excise Policy for the year 2021-22, make requisite amendments to the Delhi
Excise Act and Delhi Excise Rules, wherever required and take all other stops for
implementation of the report of GoM.

The Group of Ministers vide Minutes dated 05.04.2021 recommended and
approved additional clarifications/modifications In the Report of the GoM.

I line with the report of the Group of Ministeé‘s(GoM) as approved by the Council
OF Ministers and the additional clarifications/modifications of the GoM, the Excise Policy
tor the your 2021-22 has boeen framed, with the following objectives:

i) To ensure generalion of optimum revenue for the Government,
eradicate the sale of spurious liquor/non-duty paid liquor in Dolhi and
transform the consumer experience.

if) To simplify the highly complex, heavily regulated excise regime
nsuring ease of doing business in the overall trade.

i) To not allow formation of any monopoly or caral,

iv) To allow the responsible players in the industry to carry oul the trade
transparently without resorting to any proxy model,

v) To ensure equitable access of liquor supply to all the Wardsfarca of

Delhi so that-there are no un-served and under-served Joealilios
oliminating the problem of spurious/non-duty paid liquor,

vi) Te put in place a simplified duty and pricing mechanism thal i
poeriodically reviewod.
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3.1.2

vii)

viii)

in}

To ensure accountability on part of the licensee in terms of revenue
enhancement besides Keeping in check the emergence of monopoiies
and cartels,

Promotion of consumer cholce. Ensuring availability of popular as well
as niche brands so that the customer has a wider choice.

Syslemic measures o check smuggling -and bootlegging, such as
adequate spread of relail vends and insignificant or no price differential
wilh the neighbouring States thereby eliminaling the arbilrage for
smuggling.

FIRAMEWORK FOR GRANT OF WHOLESALE LICENSE IN FORM L-1:

i)

ii)

iii)

3.1.1 The wholesale license in Form 1.1 for supply of Indian and Foreign Liquor
shall be granted subject to the following: '

The license shall be granted only to high end profes ] Jsines:
enities with years 'of distribution .experience comparable to that of
global industry standards in supply of Indian and Foreign liguor but
excluding Country Liguor. Pngh benchmark and stricl paramelers lo be
set for any entity that wish to be a L1 distributor in Delhi, These antities
shall have the expertise, @xperience, ambition and - financial
wherewithal to sel-up large scale distribution opre}ations that should
match global quality and industry standards.

The license shall be granted to private business entities which have
distribution experience in liquor trade in any State of India for af leasl &
years.

The entity holding wholesale license in the Form L-1 shall not be a
manufacturer/winery/bréwery/ bottling plant, anywhere in the country or
abroad either directly or through any sister business entities.

The entity halding wholesale license shall also not hold any retail
license directlly or indireclly and shall only make supplies lo Zonal
Licensees/retall vends in the form of L-7Z, L7V & L-78P1.,

Any manufacturer that wishes to sell its products in Delhi will have to
choose ane of the licensed 1-1 distribulor holding wholesale license for
supply of Indian and  Foreign  liquor and  also holding bonded
warehouse licenses in the form of L.-31 as an exclusive distribulor, for
all its brands,

ELIGIBILITY ;

i)

i)

The wholesale license in the IForm L-1 shall be granied to a business
entity having wholesale Distribution, experience in the liquor trade in
any State/UT in India for at least 5 years.

The enlity applying for lhe license in Form L-1 shall have a wholesale
liquor distribution turnover of minimum Rs. 150 crore every year for 3
conseculive financial years (in the block of financial years 2017-18,
2018-19, 2019-20 and 2020-21."

Any entity eligible lo execule a contract can apply for the (-1 license,
Joinl Venture between entities is allowed lo apply. In case of Join

s N _ //,;
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v)

vi)

vii)

Viii)

Venture, at least one of the Joint Venture partner firm should
individually have the required experience of § years in wholosale
distribution of liquor and individually have liquor distribution lurnover of
minimum Rs.150 crore per annum.” ,

The turnover and experience of the Joint Venture: partners will not be
added for the purpose of qualifying the minimum eligibility critoria,

For the purpose of qualifying the eligibility criterfa, only the turnover of
entire wholesale distribution business conslsting of Indian Liquor
(excluding Country Liquor) and Foreign Liquor will be countod, To
illustrate, in case of applicants from Delhi — the turnover means WSER +
excise duty for (-1 & L-1F. For the applicant from other Stales —
equivalent criteria shall be gonsidered. ;

For the purpose of meeting the eligibility requirements, whorever
manufaciurers have wholesale licenses, if an entity is able to submit
documentary evidence that.it was an agent of the manufacturer and
managing their entire wholesale operations, that part of the experience
and turnover of the manufacturer which was managed by the applicant
agent will be counled to meet the eligibilily requirements of the
applicant agent, .

No manufacturer or retail license holder will be allowed to apply for
wholesale license or vice versa, If wholesalers and manufacturers/
retailers  arg  common entities, there is possibility of formation of
syndicates leading to overcharging and brand influencing/pushing by
entering into exclusivily arrangements with certain brands st the cost of
exclusion of others. The retail license holder should not have any
manufacturing faciliics/distilleries/breweries/wineries anywhere in the
country or abroad either directly or through any sister concerns/relatod
pnlities. For this purpoese, sister concerns/related entitios shall mean
lhat the entities should not have common propristor or parlners or
diractors. Majority ownership (51% or more) of the proprietorship or
partnership or company should not lie with the same person in all the
entities. The entities should not have a holding-subsidiary relationship
or are not subsidiarics of the same holding company”.

The license holder in the form of L-1 license shall not own direclly or
indirectly any of the retail vends, .

There shall be no separate liconse for distibution and wholaesale of
foreign liquor and license in the form of L-1F will become
reclundant. Also, license in Form -9 shall become redundant.

313 LICEMSE IFEE:

i)
i)

The annual L1 license fee for the year 2021-22 shall be Re.5 erore
irespective of the number of brands.

A nominal charge of Rs.5000/4will be levied for each bLondod
warchouse license (o be granted in the Form 1-39,
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e 344 REGISTRATION OF BRANDS:

Y
|
i)
i)
iv)
i
|
o
ZAnl \{x\
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All the brands for sale in the National Capital Territory of Delhi shall
have to be registered with the Excise Department of the Governmant of
National Capital Tarritory of Delhi (hereinafter called ‘the Excise
Department”),

Tho registrat?on of brands shall be open throughout the licensing year
2021-22 on payment of brand registration fee of Rs. 1 lakh per brand
and Label Registration lee of Rs.5,0004(Rs. Five thousand) par label.
This is in respect of all beer, wine, spirit etc.

Registration of brands and labels can be dong either directly by tho
manufacturer or by L-1 licensee on behalf of the manufacturer during
the course of the excise year. Further, any manufacturer can also
change from one L-1 licensee to any other L-1 licensee after liquidation
of entire inventory and giving a minimum of 10 days clear notice to tho
zxcise Department, . '

Thc;regiétration and appr"oval of the.brands shall be subject. t_('g,:[ull:iillimg;v :
besides all other conditions of the Delhi Excise Act, 2009 and the Rules

made there under, the following conditions: -

a. [t shall be a product of a manufaciuring unit (including a botlling unil)
duly licensad by the respective Government.

b. It shall be made from neutral alcohol (double distilled), extra neutra
alcohol, ete.  Each and every consignment of indian Liquor
imported into Delhi is accompanied by a certificate of quality report
duly cerlified by both the Technical head of the unit and the Excisce
authorily altached to the unit confirming that the products are as paor
318 standard and produced out of ENA.

c. Only. such Indlan Liquer brands, as have their Trade Mark
registered, shall be allowed registration in Delhi. FHowaever, the
brands with registered trademark licensed to thg applicant under a
valid agreement made in accordance with the Trade Mark Act, 1999
will be permitled.

i The brands wilh Foreign Trade Mark Registration Corlificaios
(TMCs) will bo allowed registration in the Licensing year 2021.22
provided lhey have applied for registration to the Trade Mark
Registration Authority of Indla before the submission of application
for registralion of the particular brands, subject to the condition that
no brand shall bo allowed to be registered in Delhi having identical
or deceptively similar Trade Mark which is already registered in the
name of a different proprictor in respect of the same goods or
description of goads. This will however be subjoct to the verification
of authenticity of Foreign Trade Mark Registration Certificate (TMC)
uy the concerned lssuing Authority,

e. Trade Mark Registration Cerlificate is not required for brands of
Wine and Beer.
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The eligibility eriteria for registration of brands of various calogories of
liquor is as under; ‘ :

a) The Whisky brands shall be divided into five catégories 80 far as
the eligibllity for Licensing/registering various brands is concerned,
These categories are as follows: -

CATEGORY | (Economy Brands of Whisky) (Brands with relail price
up to Rs.14(0/-per quarts):

These brands shall be allowed registration in Delhi only if the brand
has sold a minimum of 80,000 (Eighty Thousand) cases in any of
the two preceding financial years: ie., 2019-20 or 2020.21,
excluding Delhi. The brands shall also qualify for registration, if the
above minimurm requirement of cases sold s fulfilled at any time
during the financial year 2021-22, '

CATECORY Il (Brands with retail price betweon Rs. 141/ and 250/
per quarts);

These brands shall be allowed registration in the Natiorial Capital
Temitory of Delhi only if the brands. have sold a minimum of
1,20,000 {One lac twenty thousand) cases all over India, including
the National Capilal Territory of Delhi in any of the two preceding
financial years ie., 2019-20 or 2020-21. The brands shall also
qualify for registration, if the above minimum requirement of cases
sold is fulfilled at any time during the financial year 2021-22,

CATEGORY lll (Brands with retail price between Rs.251/- and Rs.
400/-per quarls):

These brands shall be allowed registration in the National Capital
Territory of Delhi only if the brands have sold a minimum of 60,000
(Sixty Thousand) cases all over India, including the National Capital
Taorrilory of Delhi in any of the two preceding financial years i.o.,
2018-20 or 2020-21. The brands shall alse qualify tor registration, if
the above minimum requirernent of cases sold is fulfilled at any time
during the financial year 2021-22.

CATEGORY IV (Brands with retail price from Rs.401/- per quarts and
above): -

No sale figures will be required in this calegory,
CATEGORY V

An international whisky brand being bottlod in India and wilh retail
price up to Rs.6004~ per guarts shall be registered only if it has sold
over 500,000 (Five lac) cases worldwide in any of the two
preceding financial year i.e., 2019-20 or 2020-21. The brands shall

\
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also qualify for registration, if the above minimum requirerment of
cases sold is fulliled al any lime during thae financial year 2021-22.

The above eligibility conditlons will apply to new brands as well as
to the existing brands al the time of the registration for the licansing
yoar 2021-22.

The Rum brands shall b divided into threo categories so far as the
eligibility for Licensing / registering various brands is concerned.
These categorics are ag follows: -

CATEGORY 1 (ECONOMY RUM BRANDS),

A Rum brand with retail price up to Rs.120/- per quarls shall be
registered only if it has sold 50,000 (Fifty Thousand) cases all over
India, including the National Capital Territory of Delhi in any of the
two preceding financial years i.e., 2019-2020 or 2020-2021. The
brands shall alse qualify for registration, il the - above-minimum’
rrequirement of cases sold s fulfilled at any time during the financial
year 2021-22. . g Mo bes el i

CATEGORY

A Rum brand with the retail price between Rs. 121/- and Rs. 250/~
per quarts shall be registercd only if it has sold 60,000 (sixty
thousand) cases all over India, including the National Capilal
Territory of Delhi in any of the two preceding tinancial years ie.,
2049-2020 or 2020-2021. The brands shall also quality lor
registration, il the above minimum requirement of cases sold is
fulfilled al any time during the financial year 2021-22,

CATEGORY Il ,
For Rum brands with the retail price above Rs. 250/~ per quarts, no
sale limit has been prescribed.

The above c}ligibilil\) condilions will apply lo now brands as woll as

to the existing brands al the lime of the registration for the licuasing
yoar 2021-22.

The Beer brands shall be divided into five calegories so far as lhe
cligibility for Licensing / registering various brands is concerned.
These calegorios are as (ollows: -

CATEGORY |

A Beer brand wilh above 5 per cent alcoholic strangth & MR up lo
Rs.100/- per quarts shall be registered only if it has sold 3,50,000
(Thrae lakh fifty thousand) cases all over India, including he
National Capital Torrilory of Dalhi in any of the lwo precoding

//
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financial years i.¢., 2018-2020 or 2020-2021. The brands shall also
gualify for regisiration, if the above minimum requiremaent of cuses
sold is fulfillad any time during the financial year 2021-22,

ATEGORY i

A Beer brand up o & per cent alcoholic strength & MR up o
Rs.100/- per quarts shall be registered only if it has sold 1,560,000
(One lac filty thousand) cases all over India, including the National
Capital Territory of Delhi in any of the two preceding financial years
ie. 2019-2020 or 2020-2021. The brands shall also qualify for
rogistration, if the above minimum requirement of-cases sold is
fulfilled any time during the financial year 2021-22.

CATEGORY 1l
For Boer brands wilh alcoholic strength above or below 6% (both)

with Maximum Retail Price (MRRP) of above Rs.100/- per quarls
bottle (850 ML), no sale limit has been prescribed.

CATEGORY IV

ifor Diet Baer brands, no sale limit has been prescribed. Diet Heor
should have aleoholic strengih below 5% and caloric value less

~ than 31 g per 100 mL

CATEGORY V

An international Beer brand {includir:g mild  beer) shall be
registered only if it has sold over 5,00,000 (Five lac) ¢ases
worldwide in any of the two preceding financial yoars i, 2019
2020 or 2020-2021. The above eligibility conditions will apply fo
prands for future rogistration as well as to the existing brands
the time of ragistration for the licensing your 2021-22:

d) For Gin." Brandy/ Vodka/ Mwine/ Ligueur/Alcopop/ Mixed Alcotiolic

Boverages with alcoholic strength of less than 8% and other ligquors,
no sale Hmit has been preseribed.

¢} indian Liguor Brands (Whisky and rum only) having rotail price up to

Re. 140/ doclurod, as cconomy brand will also be sold threugh L
77/L-7V vends. The oxisting L-14 license shall beeome reuundant.
Economy brands will be sold only in two categories (74 dugioe mi
60 dagree) of retsil price up to 1R8.140/- L1 licensow vall bo o
1o lower ox distilloryiwholesale price so as to bring thelr branas &l
par with lhe economy brunds. However, once a brand has beoen
doclared as cconomy brand, it shall continue to be so, during the
currency of the licensing year and the licenseer shall nol be
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i)

il)

i}

i)

permitted to opl oul of lhis category onge he has cxc*rcm‘u his
oplion.
INFORMATION REGARDING OTHER RELATED LICENSES:

The license in the Form [-1 shall only be granted for wholesale
distribution of Indian liquor and foreign liquor, excepl country liquor.

Holders of L-1 licenses will be permitted, under Rule 66(1) of the Delhi.

Eixcise Rules 2010 to sell Indian Liquor and Foreign liquor including
beer only to vonds having license in form L-7Z & L-78$P1 liquor
ficonsos granted by the stalulory authoritios and cannot soll direclly (o
any other permit/liconse halder,

iif) The Excisa Dopartment and the Government shall hu undoer no

obligation to grant any particular number of L-7Z & L-75P1 liquor
licenses,  The holder of L-1 licenses shall not be enlitied lo any
compensation or reliel on the ground Lhat a particular numbor of 1. /Z &
L -75P1 liquor licenses was not granted.

iv) Bach -1 license holders will need lo havm a separale bondod

-

é 2010.
s
OQ’Q &7 3

warehouse  license. in -the form. of - L-31::/The= llCE}nbU &rishallbe™

ruaponsiblo for any act of omisslon or commission “done by lhe
business entity or by the person appointed by the busingss entuty as
aulhorized representative/execulive/ manager / agent or attorney for
carrying out day lo day business affairs. The person so appointed onee
shall not be changed during the curroney of the license wilhout the
prior Intimation to lhe Depuly Commissioner Excise, Governmont of
NC I of Delhi (hereinalfler called “the Deputy Commissionor”,

5.3.8 QIHER CONDITIONS QF LICENCE:

License ih Form L-1 for the licensing period shall be infer alia subject lo
Ihn general conditions as contained in Rules 34, 85, 36, 37, 38, 39, 50,
.53, 681, 62, 63 and 66(1) of the Delhi Excise Rules, 2010, and.
ordcr sfinstructions issued there under, from time to time, c\“d any law
in force in the National Capital Torritory of Delhi relating o liquor and
bondod warchouses.,
Fhese terms and conditions, uniess repugnant o the oxpross
provisions of the Delhi Excise Act, 2009, and the Rules made thero
under, shall be in addition to the said Act and the Rules which are
deemed to be incorporated in these Terms & Condilions us if they are
exprossly set oul herein. Applicants are advised to access, read and
understand the samo before applying. ‘
Tho Wholesale price (WSP) for the brands of the Indian Liquor and
foruign whisiy/ Beaer/ Wine/ Rum/ Gin/ Vodka/ Liquour/ Alcopop/ iixed
Alcoholic Beverage which qualify for the rogislration for the year 2021-
22 will be fixed by lhe Commissioner under the Delhi Excise Rules,
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3.1.8

vi}

Vii)

viii)

The licensee shall keep at least one week's stock in his bonded
warehouse at all times, of all the brands approved for sale in the
National Capital Territory of Delhi, so that uninterrupted supply lo the
retail vends in the form of L-7Z, -7V & L-78P1 can be rmaintained
throughout the licensing year. In case, the licensee fails to maintain the
required stogk, action under section 16, 17 and other relevant seclions
of the Delhi Excise Act, 2009, shall be taken against him,

All the licensee will be bound by the provisions of Delhi Value Added
Tax (VAT)Y Act, 2004. _

The Deputy Commissioner (Excise) and the licensee shall monitor
demand supply patterns, assure normalization of supplxc., to retail
vends in the form of 1-72, L-7V & L-78P1 and shall prevent supply of

WO

spurious and adulterated -liquor by manufacturers, vend -owners:and . . oo

wholesale distributors.

EFach Licensee should set-up a Government npproved mechanism/
laboratory at its bonded warehouses granted in the form of 131 to
check the presence ol spurious liquor in each batch of liquor received
from the manulacturers. The 111 license holder will have the right and
responsibility to systemalically check the product heing sent to them for
spurious liquor and will have to inform the Excise Deparlment in case
any spurious fiquoer is found in their supplies. Excise Department will
separately issue SOP in this regard.

Breach of terms and conditions may resul® in non-igssue of
import/transporl permits and suspension/cancellation of L-1 license.

DEGLARATION OF EDP:

it}

ii)

The EDP will be declared on the basic premise of lowest EDP/Ex-

Broewery/Ex-Winery Price (EWP) Price net of all  dutivs/loes,
discounts/commission of whatsoever nature allowed in respect of any
market in India, excluding NCT of Delhi and CSD.

For this purpose, the minimum ex-distillery price (EDP) Ex-Brewery
Price (EBPY Ex-Winery Price (EWP) during the period of i April 2020
to 318 March 2021 will be the basis for the fixation of the pricing.

il shall be incumbent upen the supplier to pass on the benefil of
lowering of EDP/LEBR/EWE in any of the States post approval in Delhi,
within 7 days to the Excise Commigsioner of Delhi, to -.énable him to re-
fix the WSP,

FIXATION OF WHOLESALE PRICE

Price for finad W8P/ Price lo Refailer will be fixed by the Eixcise Cominissioner as

Tl

ufder:

(s

FFor IMFL:
T price Parameter | Rale of Caleulation

"L"'l')'["'i‘-('bt‘r‘ case)
Hixport Pa
| lmport | Pa"‘» Foos

per case) | As per. pro:'hng Stale Rule
! MO pPer case
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4 __| Freight Charges f1300 + 1130 por km for 600 cases
5 | Mandling Charges (per case) 110 .
.8 Insurance Charges (per case) | @0.3% on #1 W
7 Landed Price =(1+2+3+4:+5+8)
8 | Profit Margin for L-1 : 12% of #7 o
el N L i
10| Excise Duty ) ' As per Rule 152 -
11 ] VAT Applicable VAT Rate x (9+10)
12 | Price to Retailer =(9+10+11) )

(b) For Forgign Liquor(FL):

Sl Price Parameter Rate of Calcuiation

No,
1 Cost, Insurance & Freight (per | Determined
.| Unit) . S——— —
27| Custorns DUty (per unit) As per the Gustorns Act 1982 &
N, I ———— Rules . . s
S | Import fee (per quart) Rs.50/- ‘
4 Profit  Margin  (por  unit  for Determinod by Licensee
___|.manufacturer) o : o
5 | EDP (deemed) o | =(142:43:44) o
__6__ | Profit margin for (.1 12% of & '
7 | WSP. (per unit) -~ |[=(5+8). T S
8 | Excise Duty (per unit) -As per Rule 1\;.2
_9 | VAT L Applicable Rale x (7*8)
10 | Price to Retailer . =(748+9)

3.1.9 LOGISTICS AND INFRASTRUCTURE:

For implomentation of the Excise Supply Chain Information Management System
(1°5CIMS), tho standard vperating procedures for barcoding shall be made available
o all the licensees of the Department of Excise, Entertainment and Luxury Tax of
NCT of Delhi, who shall be required lo procure, install and make necessary
“brovisions ™ for 1T and non 1T infrastrUcturd &t hig Tlicensed  premises as may be
roquired for - successful implementation of the Excise Supply Chain [nformation
Managerent System. The Licensce shall adhere to all instructions/orders of the
Dopartment regarding supply of consignmaent to the retail vends of liquor. This
includes instructions/orders regarding bar Coding. Further, Excise Adhesive Labels
(FALs) manufactured by SPMCIL shall be implemented in a timely manner as and
when directed by the Department. The new labels that would be introduced will have
high cnd sccurity features which cannot be cloned and duplicaled, thereby
oxlenuating the chances of duty evasion,

1.4.10 The grant of L=1 (wholesale) license shall be subject to' the acceptance of
these lerms and conditions as a whole and the licensee should adhore to all

) QmQV Page 11 of 26
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Bh provisions of the Delhi Excise Act, 2009, the Delhi Excise Rules, 2010 and
oy instructions issued there under,

3.1.711 An officer to be designated as Deputy Commissioner (Wholesale Opgrations),
'he officer shall have the following responsibilities:-

| i) To prevent unfair trade praclices, to monitor operations and ensure
overall supervision of wholesale dealers

! i) I'o constantly monitor demand supply patterns, assure normalization of

supplies. DC will have authority to take necessary steps to ensure that
the supply to retail vend from wholesale are smooth,

vend owners and wholesale distributors.. .. . S
iv) To ensure egquitable distribution of stock arnong dl] vcndss by
wholesalers.
v) To ensure no wholesale licensee encourage brand pushing.
vi)  To conduct surprise checks on distributers bonded warchouse
vii)  To ensure CCTV system implementation at all dtstrtbutm bonded
wdrghouse with a live feed being centrally provided to the DC office,
viii)  To ensure no branding violations are encouraged by wholesalers.
ix) Toensure track and trace under ESCIMS.

FATT2 The license will be cancelled in case any of the above conditions is
violaled wilth a permanent ban on distributing liquor in Dethi and the entire license
foes will be Torfeited. The Commissioner/Deputy Commissioner reserves the right (o

. cancel or suspend any L-1 liconse as per provisions of section 17 of Delhi Eixcise
Acl, 2000,

3.1.13 The Government reserves the right for a mid-term review of mariner of
levying dutics / fees and amount of duties / fee etc. to be paid / payable in case any
amendment is made to the Act, Rule or Law related to liquor & bonded warehouse in
Dolhi during he period of license, Accordingly the changes if any shall be binding on
all the 1-1 licensces.

T 3114 Sustainable and cco friendly alternative packaging material like Aseplic
cailon packs ¢.g. tetra packs may be allowed/encouraged. Excise dcparlment will
work with industry to monitor the qualily standards for the same.

d448 The detailed terms and conditions for the grant of wholesale licenses in
ifarm -1 is annexed.

a. FRAMEWORK FOR GRANT OF RETAIL LICENSE IN FORM OF L- TZ, LTV
& L7SP1 1IN DELHE

4.1, 1he priorily of the Governmenl is to prornote consumer choice and availabilily
| of popular as woll as niche brands so that tho customer has a wide choice, besides
taking systernic measures to check smuggling and bootlegging and ensure that there

| is adequate spread of retail vands in Delhi. The process of granting of the license will
' be such as to ensure equitable coverage so that there is no instance of un-served
: and undorserved areas in Delhi including Non-Conforming Areas. The objective is to
ansure cquituble access of Ilqunr supply to all the Wards/arcas of Delhi eliminaling
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iii) To prevent supply of spurious and adulterated quuor by manufz-zcturers,




L
. . ) . ) : \©
the possibilily for spurious/morn-duly paid liquor. Il is also important 1o enswre \ )\
accountability on part of the licensee in lerms of revenue enhancement besides
keeping in check the emergence of monopdlies and cartels,

Inview of the above, the framework for grant of retail licenses shall be as under:

iv)

vi)

vii)

viii)

The number of refail liqguor vends will be 849, including five super
premium retail vends.

There shall be no Government owned liguor vends for IMFL/FL and
kcenses in the form of L-6, L-BFG & [-BFE will become redundant.
Delhi ghall be distibuted into 32 pre-delined zones. There shall be a
new license in the form of L«7Z to be granted to ecach zone
operator/allotiee through e-lender and-bidding, This method of zening
and e-lendering shall ensure thal each zone qperalor conlributes
significant revenua in the form of highest bid per zone.

Tha revenue colleclion shall be substantially subsumed into the license
lee of Retail vends in torm of L-7Z and the license fee of cach L. 7Z
shall be paid  monthly in equal instaliments from the dale of
commencement Ll the end of the fiscal year as per Rule 48 wilh The
Daolhi Excise Rules 2010,

A new license calegory L-7Voshall be granled lo cach zone
operalor/aliottee holding license in the form of L-7Z enabling the
licensee to operale specified nurmber of retail liquor vends in the zone.
Allotment of 32 |.-7Z licenses and 844 L-7V retail vends licenses shall

be made through e-tender process with the reserve price fc;r hc,uhe

fegs as the base for bidding.

The vends in the airport zone wsll be allowed to opcrate for. .24 hours
and will be further permitied to have shop in shop concepl for exclusive
display of various brands.

‘Ihere shall be a new calegory of retail vend license in Form L-78131-
Super Premium License, which shall be § in.number and shall be
premium, internalional quality retail vends and shall offer high-end
wa[k in experiences for consumers. These § Super Premium ii{‘l‘ﬂ"‘(""
(L-75P1) will be lendered separalely in one group to one entity 1o be
opom\d anywhore in the city oxcept the Airport Zone.

Tha reserve liconse fee for Super Premium (L-7811) vends shall be
two and a half times of the Average reserve license fees of a L-7V
vend in Delhi.

Average reserve license fees of a vend in Delhi = Sum total of reserve
price of all zones/ total number of vends (848 vends)

414 CLGIBILITY TO HOLD A LICENSE:

Y

No manufacturer or wholesale license holder will be allowed (o bid for
sonal license of retail vend or vice versa. If relailers  and
manutaclurers/wholesalers are common entilies, there is possibilily of
formnation of syndicates leading to overcharging and brand
influencing/pushing by entering into exclusivity arrangements  with

Qt{k.c:cerlain brands at the cost of exclusion of olhers. The relall license

GO8
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i)

iv)

v)

holder should . not have any manufagturing
facilities/distillerics/browerios/winerles  anywhere in the country or
“abroad either direclly or through any sister concerns/rolaled anlities,
For this purpose, sisler concerns/related entilies shall mean that the
enlilies should not have comrmon proprietor or partners or directors.
Majority ownership (51% or more) of the proprictorship or partnership
or company sheuld not lie with the same person in all the enlities. The
entiies should not have a holding-subsidiary relationship or are not
subsidiaries of the same holding company. _

Any private legal entity or individual who has proof of filing Income Tax
Returns for the last threo assessment years is eligible to participate in
the bid.

Thae onlity to participale in tho tender for zonal license of retail vend should
have net worth of at least Rs.6 crore, if the' entity intends to purlicipate in
tender for one zone and net worth of al least Rs.12 crore, If the entily intends
to participate in tender for more than one zone.

No enlity will be allocated more than two zones in order to ensure that

there is no market capture and cartelization,

The carpet area of the retail vend holding license in form L-7V should
net bo less than 500 sq. feet (An exception with the approval of the
Governmaent could be made only for vends in non-conforming arcas)
ind not more than 2000 Sq iFeel.

SE FEE:

tzach zone holding L-7Z license shall have a reserve license fee on lhe
basis of the following lormula; -

“Excise Duty
TAverage VAT =2018-20 (VAT on wholosale i.e. 1871 croro + |

Ixcise Duty on  HCR [=2016.20 Tolal Excise duly on HGR (incuding

| receiving) L o P
Tolal revenue for the | =14243+445

| Add 10% 1o account for | =10% of 6
| year on year growth

xisting License fee | =Rs. 8 kkhs mulliplied by number of vends in the
zone
(For Airport vends the fees would be calculaied

=2019-20 Excise Duly of the all he existng
vends excluding Country liquor (L-8) vends in
ILihe propesaed zone

VAT on relail ie. 130 crore) to be apporionad
pro-rata o the vends in that zone

including Additionai | additional excise duty) to be apportioned pro-raia
ExGise duly on FICR to the vands in thal zone (Rs. 195,20 crores +Rs.

212 erores= Rs. 216.32 crores) -

xcise duty on Bufler | =2019-20 Excise duly on Buffer stock lying in
sleck lying in BWH (DL | BWH (Diff. biw [P receiving & TP receiving) s,
biw 11?2 receiving & 1P | 54.08 crore . ’

zone in 2019-20 - 3 S

lolal Reserve  License | =617 (Rounded  off 10 lhe noaresi highost
foe of the zone number) B o
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ii) The license fees for the first year will only be charged on a pro-rata basis from
the scheduled date of commencement of business to the end of the fiscal yaar
2021-2022. For illustration, if there are 9 operative months left in the fiscal year
after the scheduled date of commencemant of business, the license fees will be
payable only for 9 months calculated on pro-rata basis, The license few of sach
zonw shall be paid by the licensee in accordance with the provisions of Rule 48,
wherein a licensee shall, by the 7th of the month in which he begins his
business under his license and thereafter by the 7th of every subsequent
nonth, pay in advance one-twallth of the annual license fee till the whole fee is
paid. The successful bidder shall deposit 25% of the annual license fee as
security in accordance with rule 48.The 25% security depo:;:led by the licensee
shall be adjusted at close of the year. He may, howaver, at any time, pay the
whole amount due if he so wishes.

i) If 4 licensee defaulls in paying the monthly advance license fee, either partially
or fully, then he shall be liabie lo pay, on the sum due, a simple interest al the
rate of 12% per annum from the dale next following the day on which such
payment bacame due. Furlher, if the default conlinues beyond the 15th day of
the month, then an additional penalty at the rate of 0.1% pur day on the sumn
due Ul the date of actual payment shall be levied. Vurther, if the licensae fails to
pay all the dues (including interest and penally) by the last day of the month
then security deposit shall be forfeited and the license shall be cancelled and
refendered. The licensee will also be blacklisted and prohibited from
participating in any other lendering process for a period of two years,

iv) License fee shall be per zone and there is no method for per vend license foe,
as the s,uu,c,s,sful bidder of the zone will have to pay the pro-rata monthly fee
for a zone as a whole even if for any reason he chooses to sat up-less: thun the
prescribed number of vends in his zone,

v) the license fee may be increased on an annual basis to be determined by the

Government every year,

q. I‘..f"! DISTRIBUTION OF RETAIL VENDS IN DELHI:

i) Thu 272 wards in 68 Assambly Constituencies are divided into 30 zones. Zach
zone shall have 9-10 wards and shall be allowed to have a maximuam of 27
retall vends (L-7V), having on average 3 retail vends in gach ward. However,
cach zone operator (L-7Z licensee) will have lo operate 2 ‘'mandalory vends' in
apch ward allocated in the zone and the remaining vends w;ll be 'freehold
vends' that can be operated anywhere within that zone,

i) The New Delhi and Deihi Cantonment Assembly Constituencies do not have

© Wards and 29 vends shall be allocated for New Delhi and Delhi Cantonment
Assembly Constituencios together.

iii) There shall be 10 retail vends at the Indira Gandhi International Airport.

iv) I'ne dislribution of L-7V ratail vends in wards shall be as under:
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Mandu- B i
Vend et | Wards Total . Fryuhold
" P .| sin | Total Wm-l_:: in tury' Manda- | Frechold Mondu.tt_)ry Vends in
ones ] h Allocir _ Vonds § Vends in
cach | Vonds ted cuch [ tory Vonds Gioh Fon eich Zone
Zone Zong Ward Vends - (approx.)
MCD Arca 30 27 | 810 | 272 9* 2 544 266 18 g*
NOMG and : g o
Cantopment 1 29 29 0 0 0 0 0 0 0
Ared
Deltd Alrpor 1 10 10 0 0] 0 0 0 0 0
Tutal 32 849 272

"NOTE: Dua o rounding off, 2 Zonas will have 10 Wards each while the other 28 will
have 9 wards each, Howevar, each zone will have exactly 27 vends.

(v)

is annexed,

Distribution of Municipal Wards in the Zones and the base resarve license fee

4.4.5 TUNDER PROCESS FOR ALLOTMENT OF THE ZONES:

i}
i)
iii)

vy

V)

vi)

Allotment will he made through e-lender process with the reserve price
lor license fees as the base.

A non-refundable participation fee of Rs.10 lakh per bid is prescribed
for each valid bid par zone,

An enlity Ts free to bid for as many zonas as it chooses including all the
32 zones. 5 ‘

The bids will be openad in a pra-determined order, e.g. Zone-1, Zone-
Dz Zone-32, lo be decided and published by the Governmenl hefore
opaning of lhe bids. As and when any particular entily is declared
winning bidder for two zones, the said entity’s bids for the ramaining
zones will be considered invalid and will not be openad.

Il any applicanl wishas to participate in the bid for only one zone ihen
he shall submit an EMD of Rs,30 crore. If he wanls 1o parlicipale in
more than one zone, he shall submit EMD of Rs.60 crore. This GMD
will be refunded if the applicant does not'win the bid. " If the applicant
does notl accept the license after winning the bid within the stipulated
time frame, the EMD amount shall stand forfeited.

The successful bidder for a zone shall provide a securily deposit lo
match 25% of the winning bid amount wilhin one week of the dale of
issue of Letter of Offer, afler adjusting the initial EMD. If a succassful
bidder fails o pay tha 25% securily deposit, the EMD shull stand
lorteited. The bidder will also be blacklisted and prohibited from
participating in any olher bidding process for a period of two yaars, In
case, the socurily deposil is less than the EMD, then the remaining
amount will be adjusled towards the payment of first month licanse tee,

The winning biddars for 1L-7Z license will get a time of 90 days and L-
7811 Super Premium outlels will get 6 months from the dale of issue
of 1.-77 & L-78P1 license to commence business in all their shops. This

Page 16 of 26

N
@3&




viii)

4.1.G

iif)
iv)

vi)

vii)

i)

scheduled dale of commencement will be non-negotiable and if any
licensee is unable to start operations (partially or fully) by then, they will

“slill be liable to pay the first installment.

It the licensee is found being engaged in major malpractices, its entire
rone license will be cancelled immediately and re-tendered thereafter,
For airport zone licenses, the 1 bidder shall be issued the L-7Z
license only afler oblaining No Objection Certificate (NOC) from the
Airport Authorities within 30 days. After grant of the license, the Airport
Zone Licensee will get a time of 60 days from the date of issue of
license to commence business in all their vends. This scheduled date
of commencemeant will be non-negotiable and If any vend is unable lo
start operations by then, they will have to still pay the first instaliment.
If. for some reason, the FI1 bidder fails to obtain NOC from Airporl
Authorities within 30 days, then the offer will be given to the
subsequent bidder (12, M3 etc. in that order) subject to the condition
that the license foe shall be that of H1 rate.

TERMS & CONDITIONS TO BE FOLLOWED BY RETAIL LICENSEE:

The proposed retail vend in the form ot L-7V should comply with Rule
51(1) of the Delhi Excise Rules, 2010. The retail vends can be opencd
in any of the markels, malls, commerciul roads/areas, local shopping
complexes (LSCs) ele. as long as the standard rules and regulations of
opening a new vend in Delhi is followed which includes restrictions on
opening vends within a specified distance of schools, religious
institutions ele. : . '

Every vend shall provide a walk-in experience and designed
accordingly. To illustrate, customers will not be allowed 10 ¢crowd

outside a vend or in the pavcmont and buy through the counter. Fach-

customer shall be given access insidé the vend and the entire Selection

and sale process shall be completed withm the vend premise. The

vend to have closed glass doors,

Vends will need to be air conditioned and well iit.

Fach vend will have CCTV cameras installed inside and oulside (he
shop and the recording shall be maintained minimum for a period of
one month.

Adequate securily arranqt'mc‘nts shall be provided by Ihe licensee in
and around each vend.

Licensee shall be responsible for law and order and securily around
their shop. In case the shop causes nuisance for the neighbourhiood
and complaint is received by the Government, the license of that
particular vend will be cancelled. However, there shall be no raduction
in the license fee for the zone.

The retail licenses shall be renewable subject lo tmely paymant of
license foe and cormpliance of all the rules and regulations.

The licensees will have to ensure compliance of all the terms and
conditions of the license including but not limited to:
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a.  Timely paymenl of fees \Dy\
b.  Ensuring walk-in retail experience

c.  No major complaints from the nearby community against the shop. ) ?"
d. Neighborhood should not experience any dis tu:banco due to the
vend, .
e.  Maintenance of law and order and good conduct in their vicinity.
f. Lnsurmg no spurious liquor is sold.
g. Ensuring no brand pushing to consumers,
h. Ensuring consumars have choice of brands in their vend.
i.  Mandatory purchase of supply from L1 license ho!d(,rs in Delnhi ele.

and no direct purchase from rmanufaciurers,

J. Ensuring no underage person is-sold aloohol and an:lD.chock. is
conducted when necessary.

k. Llicensoe wliil ensure no dry snacks or cooked food oullel gotls
opened right outside the shop which encourage pceople lo drink
and lotler around the shop ilself.

ix) The compliance of license parameters and maintenance of law and
order in the vicinity of his vends shall be an important paramoter to
decide whether his zonal license should be renewed at the end of year.

x) Stringent penal action will be taken against any licensee if any of (he
conditions are not complied to Including but not limited to immeoediate
cancelling of the license of the particular vend. It may also load lo non-
renewal of zone license in subsequent years,

i) The delailed tarms and condilions for the grant of Retail liconsos in
Form L-7Z is annoxod.

7 SPECIAL CONDITIONS FOR SUPER PREMIUM VEND- L-78P1:
i) The retail vend in the form of L-7 8P 1 thL”d comply wuth Rule 51(1) of
the Delhi Excise Rules, 2010,
i The winning entity for the e-lender of 5 L-78P1 licenses shall tic-up

with any one or more of the zonal operators (excluding Airport Zone)
~.and convert thelr existing vends into a super-premium vend by arriving

at a mutual agreement with the zone operator holding license in the
form of L-7Z,

iii) Super Promium Vends shall have a minimum carpet arca of 2,500 $q.
it

v} Super Fremium Vends will be allowed o sell products only above Rs,
200/- MIRP for Beor and above Rs. 1000 Retail price for all other spirits
including but not limited to Whiskey, Gin, Vodka, Brandy etc.

v} Super Premium Vends will need to stock at [east 50 imported (B10)
liquor brands including wines (BECRS) cte. brands in the slore,

vi} The Super Premium Vends can dedicate up to 10% of their space to
sell ancillary products such as Cigars, liquor chocolales ete., high-end
art paintings, high value merchandise such as bottle openers, ice

boxoes, bar glasses ele.
0"{:@%
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wii)

viil)

ix)

%)

A

Aii)

The Super Premium Vends can setup a tasting room wilhin the
premise which will have (o be an enclosed area, nol visible from rest of
the store, This room can only hold training and tasting sessions.

Super Premium Vends are permitted to have shop-in-shop concept for
exclusive display of various brands in exclusive shelves, so that the
customers can walk-in into the display for their selection of products,
Super Premium shops will be allowed to be open till 11 M, one hour
exlra from L-72/1-7V licensed vends.

The mechanism lor adjusting the license fee of the L-7SM1 licensee
angqins:,t the L-7Z/L-7V shall be that L-7Z / L-7V will continue 1o pay the
total zonal fee and a pro-rata adjustment for the vend tied-up with L-

/SP1 will be made against the monthly license fee payable by L-7$11

licensee. Toillustrate, a zone consisting 27 vénds is allotied al & zonil
license fee of Rs.270 crore per annum and the L-78P1 consisling of 5
vends is allotted al a ficense fee of Rs.125 crore; in this case assuming
that he L-7S$P1 licensee takes all the 5 vends from this particular zone
then the zonal licensee will pay annual license fee of Rs.270 crore and
the L-78P1 licenscee will pay annual license fee of Rs.75 crore i.e. alter
taking the pro-rata adjustment of 1R8.50 crore.

The license fee may be increased on an annual basis as delermined by
the Government.

All the othor condilions applicable for L-7V shops would apply unless
spocifically mentioned as an exception in the above points,

4.1.8 QUALIFICATION CRITERIA FOR L-7811

iii)

iv)

v)

vi)

The reserve license fee lor Super Premium (L-78P1) vends shall be
lwo and a hall limes of the Average reserve license fecs of a vend in
Delhi. Average reserve license fees of a vend in Delhi = Sum total of
reserve price of all zones/ the number of vends excluding the Tive super
premium outlets (849 outlets). . .
Allotment wili be made thrngh e-tender process with the reserve price
as the base license fees. The participation fee of Rs.10,00, 000/~ shall
be levied for participation in the tender process. The EMD for
participation in the bid shall be Rs.18 crores,

Any entity or individual bidding for Super Premium Vends must have
experience of aperaling high-quality liquor vends anywhere in India. At
leust une of these vends should be a walk-in experience store with
2,500 $q Ftor above relail area and operalional for at least one year.
Any entity or individual bidding tor Super Premium Vends should have
oxperience of retailing of over 50 B1Q brands .

Joint Ventures belween entities are also eligible to apply. In case of a
Joint Venture, at least one of the partner firms of the Joint Venture
should have the required expearience individually as detailed above.
The detailed terms and condilions for the grant of Retail licenscs in
Form L-78P1 Is annexed.

4.1.9  OTHER CONDITIONS OF RETAIL LICENCES

Page 19 of 26

\m\k_
)£




i1i)

i ¥ i‘|'}‘

\,ri

vi)

i)

will)

F'3)]

Every license in form of L-7Z L-¥V and L-78P1shall be granted
subjected to the conditions that the licensee shall comply with the
provision of Delhi Excise Agl, 2008, the Delhi Excise Rules framed
thereunder, terms and conditions of grant of license in form of L-77, L~
7V and L-78P1and orders issued by the Excise Commissioner from
time fo time.

L-7V & L-78P1 Licensee will be entitled to retail sale of Indian and
Foreign liquor and shall procure all categories of liquor only from L-1
licensee.

No person to whom license has been granted license in Form L-7Z, L~
7V and L-78P 1, shall be enlitied to claim renewal thereof and no ¢laim
shall lie for damages or otherwise in consequence of any refusal o
renew a license on expiry of period for which the same remain in lorce,

Every licensee in Form L-7Z, L-7V and L-75P1 shall be bound to

furnish anyfall information in connection to: their operations truly and

faithfully within the time prescribed by the Excise Departnienl. Any,
refusal to furnish the infermation, furnishing of false information or non-
compliance of orders will be regarded as breach of Terms and
Conditions on which the license is granted.

In case of a4 surrender of a relail license by a zone allollee, the securily
deposit shall be forfeited and the zone will be re-tendered and the said
licensee will be prohibited from participating in the bidding process for
a period of two years. '

Shifting of retall vends (L-7V & 1-871) shall be allowed and no
additional fees will be charged for the same. However, the condition of
number of mandatory and freehold vends in a ward/zone will need to
he maintained.

Relail license will be a renewable license to be given by the Fxcise
Department as per the Rules, :

After the completion of the tendering process, the L-7Z licensees will
be given two weeks time to submit their inputs regarding the MRRP 10
the Excise Commissioner. The Excise Ceommissioner will fix MRP- for
each product after taking into account the inputs from L-7Z and L-7371
licensees and the price ot the product in. the neighboring Slates fe
Haryana, Uttar Pradesh, Punjab and Rajasthan. The Excise
Commissioner will also provide an opportunity of being heard to each
77 and =781 licensee as prescribed in Rule 54, Similar process
will be followed at the time of introduction of new brands during the
course of the year. The licensee is free to give concession, rebate or
discount an the MRI?

HCIR segment shall directly purchase only from relail vends (L7 & L
$P1) and not from L1, Similarly, events, weddings and any other day
permit holders such as P-10, P-10A, P-13, P-10E shall buy only from
refail vendors (L-7V & L-8P1) and not from L-1.
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In-Shop branding will be allowed bult no branding will be allowod
outside the shop in any form cxcept the signboard for the shop itself.
No branding, standees, banners, installations should be pul anywhere
outside the shop. The branding will have to be strictly limited INSIDIE
the shop.

POWER TO SUSPEND/ICANCEL LICENSE

The Authority granting license in form of L-72Z, L-7V and L-7SP1 may
suspend or cancel the license as provided under Section 17 of the
NDaelhi Excise Act, 2009 in lhe following circumstances, after giving
reasonable opportunity of being heard- T e RS

a) If the license Is ransferred or sublet by the holder thereof without
the parmission of Licensing Authority,

b) [l any excisa revenue payable by the holder thereof is not duly paid;

c) Inthe event ol any breach by the holder of license or by his servant
or by any one acting on his behalf, with his express or implied
permission, ol any ol the Terms and Condition of the license;

d) If the holder of license or his agent or employee is convictad of an
offence punishable undor Dalhi Excise Act, 2009 or any othaor law
for the time being in force, relovant and connected with Exclse
malier relating lo Excise Revenue or of any cognizable and non
bailable offenca undar any olhar relevanl law;

¢) (i the purpose lor which the license was granted, ceases to  oxist;

f) Il the licensa has been obtained through misrepresentation or fraud.,

Thé Licensing f\ulh_orlty'rhay order forfeiture of part or whoie of
Security Amount in case of breach of any of the Terms and Conditions
of license in form of L-7Z, L-7V and L-7SPP1.

“The Terms & Condltions of the Delhi Excise Act, 2009 and Relhi Excise

Rules, 2010 and all orders/directions issued there under shall bo
doomed o form an integral and inseparable part of the Terms and
Conditions as if they were oxpressly set out in the Terms & Condilions
for grant of license in form of L-72, L-7V and L-78P1. Applicants are
also herby advised to access, read and understand the same belore

applying.

4.1.11 POWER FOR FORFEITURE OF SECURITY:

In case of a surrender-of @ retail license by a zone allotlee, the security
doposit shall be forfeited and the zone will be re-tendered and the said liconsee will
also bo blacklisted and prohibiled [or participaling in any othar bidding process {or a
poriod o wo yoars.,
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4.2 Simplification and Rationalisation of liquar pricing including Excise
Duty and VAT:

4.2.1, Since the entire Exalse duly and VAT has been subsumed inlo [he reserve license
lee toe relull vends, it is decided that Excise Duly and VAT shall bo charged (or betlar conlrol
and accounting by the Departments. Hence Excise Duty und VAT shall be charged al the
rate of 1% sach, However, the VAT for consumption “on” the premises (HCR sector) shall
continue lo be levied at the rate of 25%.

4.2.2 This will minimize the possibilities of siphoning or avoidance of VAT, Excise

&

@@Ci ©

duty.

4.3 Sale through Canteen Stores Department (CSD)

At prosent, sale of Indian Liquor and Foreign Liquor through Canteen Stores
Department (holders of License in Form L-23/L-23F) is given rebate of 50% of the Excise

Duty on Indian Liquor and 25% on Foreign Liquor, Under the New Excise Policy, liwe Excise

Duty is being substantially subsumed into license foe of Retail Vends. [tis proposed that the
supply ol liquor to the defence personnel « should continue seamless and in such a manner so
thal C8D Stare are not burdened by such a heavy license fee as Is being expected from the
reqular relall vends. Further, tho GoM has recommended that the Exclse duty shall be
mainlained upproximately dt the curront l'me and necessary amendment be rru:dc in the
ulo. .

Al prosent, the excise duty contribution from Sale through CSD for the yeur 202021
was 81.87 cr. Accordingly, it is proposed that rate of Exclse Duty for [ndian and
Forelgn liquor shall be 65% of the Wholesale Price (WSF) on sale through Canteen
Stores Departrnent. At this proposed rates, the overall excise revenue from CSD shall
remain at approximately the same level as in the previous years. The change in duly
will however load to proportionate lower Excise duty levy in lower segment brands  vis-i-vis
the prominm segment brands with the overall ax revenue remaining approximately the
sarne  1he pices of lower segment of liquor will come down due 1o rationalizatlion of duty
struclu e, However, the prices of premium liquor brands are likely o rise by proposed
modilication in duty structure,

A Microbriowerys

Ihe 1elail vend of beer manulactured by a microbrewery is granted ligense in form of L-11
and is granted for consumption "off" the premises to any independent restaurant as per
approved lerms and condilions. In regard to microbrewery, following terms and donditions
shall wiso apply: ’

4.4.1 Draught beer shall be allowed to be taken away in bottles or ‘growlers’.

4.4.2 Draught beer shall also be allowed (o be served at permilted events which

have e 110, P-10E, P-11, 413 permits. However, wherever draughl beer is being -

servedd 48 a tuke away, clear signage and information will be need to put up aboutits
shor shelf ife and the botties will have to mention the expiry date clearly.

4.4.3 Micro-Brewery shall be allowed to supply to other bars and restaurants who
have 1L-15, =18, L-17, 1-19, 1.-20, 1-21, 1.-28, 1.-29 & 1.-38 licenses,
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4.4.4 The orders can only be placed by the above license holders through « retail
vend (L-7V/L-7SP1) who will procure the product from an L1 distributor.

1.4.5 Each rnicro-brewery will have to appoint a L-1 distributor for any off-premise
sale. '

4.4.6 The L-1 distributor and the Micro- Eirewer;y will have ‘the responsibility to
inforce the expity date and ensure no product outside the expiry date is being sold
at lhe outlets.

4.7 Any =15, 1-16, L-17, 118, 1L-20, L-21, L-28, L-29 and L-38 license holder
found sclling draught beer afler its expiry date will' immediately have his license
revokoed. .

4.5  limely implementation of the new barcodes:

The txcise Department has introduced Excise Adhesive Labels with hl‘g}l end
seocurity features rnanufactured by Sccurity Printing and Minting Corporation of India
Lirnited (S1PMCIL) to avoid tax evasion and plugging leakages in supply chain and
hag signed an agreement with SPMCIL.

These LEALs have necessary clauses regarding advanced technology and high
seeurily features e (anti-counterfeiting special tag printing ink, mark with 3-D
features und Online verification ol labels with Checko App) used in the printing of
AL, developed by IIT Kanpur. Accordingly:

4,51 The Fxcise Adhesive Labels (CALs) manufactlured by SPMCIL shail be
implemented in a timely manner.

4.5.2 The new labels have high end security features which cannot be cloned and
duplicated, thereby extenuating the chances of duty evasion. Further, til the
irnplementation of the new barcodes, the present system of bar—(.odmg and mdmmq
Ihrough ESCIMS will continue. : :

A4 - Epecial Inspection Teams:

The Excise Department is the final authority that has been enfrusted with the powers
{o plug the revenue leakages and protect valuable Government Revenue under he
provisions of Delhi Excise Act, 2009, Delhi Excise Rules, 2010 and terms and
conditions framed thereunder in. Accordingly:

4.5 Spocial Inspection Teams will be set up ta constantly check and examine the
conduct and operation of refail vends and warehouses to ensure that none of (e
licensing terms are being violated. This will be done to maintain the quality slandard
thai is expected of any shop being set up in Delhi.

Sl
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4.6.2 An officer to be appoinled as Deputy Commissgioner (Wholesale
Cryweratinns).

4.6.3 Conslitution of special teams for sample collection: Teams will be set up lo
systematically pick up samples from bonded warehouses, retail vends, holals, clubs
and restaurants across all brands and the report of the sare will be published on the
website, Any L-1 license holder or retail shop owner found In possession spurious
liquor will lose their entire ficense and will be subject to criminal proceedings as per
applicable laws, They will be permanently black listed and barred from operaling in
Delhi and in good faith, the information of the same will be provided to the Excise
Lepartment of all other States. .

4.6.4 Supply of spurious fiquor is a serious public health hazard. To keep (his in
cheek the Government of Delhi will seiup a siate-of-the-art fab which will spocialise
in detecting spurious and counterfeil liquar. Gavernment will work with the industry to
sel the salety standards and practices for the same.

4.7 Muew License in the form of 1-38 for Banquet Halls, Party Places, Farm
Houses, Molels, Wedding/Party/Event Venues -

Currently, Banquet Halls, Party Places, Farm Houses, Motvls Weddmg/f’drty/[~1'erll
Venues are required to avail lemporary license in form of P- 10, P-10A, 12 11 & F-13
for partics and functions organized. /\cvordlngly

4.7.1 New Licanse in the form of 1.-38 for Banquet Halls, Party Places, Farm Houses,
wiolels, Wedding/Party/Event Venues with permission o serve Indian and fForeign
liquor in all the parties hosted at their-premises on payment of one-lime annual fee
as por the following slab:-

sl | Capel Area of Banquet Halls, Parly Fee (n sy T
No. Places, Farm Houses, Wedding/
Parly/Event Venues (In Sq.Ft.) : o

a) | Uplo 5,000 - i 500,000
[ b) | Above 5,000 and upto 16,000 T 10,00,000 .
Loy | Above 15,000 15,00,000

7.2 No separate P10 license will be required at any event being conductied al

4

hese venues once the yearly license is acquired,

4.7.3 The area will be calculated on the basis of the entire usable carpet arca which
is loased oul for events and gatherings. In case of venues with multiple floors, the
aarpel area of cach Moor will be calculatod.

4.7.4 The venues which conduct mulliple events will have to take this mandatory
Leanse in order to serve liguor in their premises. ‘
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4.7.5 Forin-house party or any function in any Community Centre, the <10 fee will
be appucabl(, al the rate of Rs.10,000/~ per event, irrespeclive of the number of
gues

175 To serve liquor in Banquel Halls, Parly Places, Farm Houses, Molels,
Wedding/ Paily/Event Venues, the one-lime P-10E hrcn‘;o fee will be Rs, 50,000/
per event, if the said venue does not hold regular license

5. New Policy for Hotels, Clubs and Restaurants (HCR)

The hospitality industry is a significant contributor to the State's overall economy-
from providing employment, gencraling tax revenues, (o being a buyer. of goods and
setvices from several other industries and sectors which are dependont an (m
positively nnpactcd by it.  Therefore, it is necessary to create a conducive
environmoent and improve the conditions for smooth operation of business in this
industry. Besides, many of the conditions/restrictions related to Excise operalions in
FIGR need Lo be in sync wilth the presenl-day business and social perspoctives,

In order to meet the twin goal of increasing Excise Revenue and providing
lavourable environment and conditions to the licensees of H(“R segment, following
objectives are taken into consideration:

i} Thal, the license fee should be rationalized on the basis of arca instead
of seat covers.
i) lhat, the age of selling/serving liquor should be in consonance with

thal of the neighbouring Stales,

wij That, the archaic rules related to not allowing music in indeperndent
restaurants and pasting of public notice before granl of HCR licenses
should be done away with,

iv) That, the impractical restrictions relating to storage and serving of
liquor should be removed.

Vi That, he requirement of oblaining mulliple licenses prior o grant ¢l 13w
h(.cnuc. may be donue away with, Instead, the Fire NOC may bo ihe
only mandalory requirement for obtaining the Bar license. Thig wil go
u long way towards ‘Fase of Doing Business' in the National Cupilal,

Vi) That, the timings of operation of Bars may be brought al par wilh the
nuqhbourmq cilies.

vii)  That, the operational requirements of HCR segment may be rclaxod by

permitting llquor service in the open spaces viz. terrace/balcony/lower

area, additional dispensing counters with nominal fee, easy transfoer of
license, etc.

.(,'T

tuticy initiatives for Fase of Doing Business

i) Licensees of MOCR shall be allowed to serve any Indian Liquor and
Foreign Ligquor in any arca wilhin Ihe licensed premises, including open
spaces viz. terrace / balcony / lower arca of licensod premises with the
condition that the liquor serving arca shall be screened off from the
public view,

i) The bars in Holels, Restaurants and Clubs are allowed to operate till

03:00 AM. excepl those licensees which have been given license to

operate round the clock service of liquor.
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¢y -8 Wi} L.license fee for the HCR segment is rationalized on the bﬂt:;i!s of C\\ﬂ‘-
i sizelared of the premises duly endorsed on the license, instead of seat 9
covers. Further, annual 10% automatic increase in license fees is
: discontinued. Decision on fees escalation will be taken on an annual
- hasis by the Government,
iv)  The HCR licenses ‘shall be issued with the mandatory requirement of

IFire NOC as per the guidelines of Delhi Fire Service.

) Motel, Clubs and Restaurants shall have to place Purchase Orders wilh
the Retail Licensees only.

viy  The licensee will be allowed o serve Indian Liquor, Foreign Liquor,
wine or beer either in glasses or in full bottles. However, it shall be the-
sole responsibility of the licensee to ensure that no customer takes the

served botlles out of the licensed premises,

vii)  The licensee may store Indian Liquor and Foreign Liguor al any place,
including refrigerator, within the licensed premises. .

viii)  The licensee may retain two dispensing counters without any addilional
charge. However, for operaling more than two dispensing counters,
additional payment @ 5% of the applicable license fee per additional
counter shall be charged.

ia) The requirement of pasting of public notice before issuance of FICR

licenses is now digpensed with, '

The last date of payment of excise renewal fee in respect of FICR

. licenses will be 16th March instead of end of February.

xi)  The Terms & Conditions for transfer of License in case of Independent
reslaurants (L.-17 and 1-19) shall also be applicable to Holels & Clubs
(1.-18, 1-16, 1.-21, [.-28 and 1.-29).

xi)  The HCR licensees are permitted to  glay any type of
entertainment/performance including music and musica! instruments,
dancing, or singing by professionals or [, Live Bands, and Kuaraoke

x)

on its premises. ; .
ity There shall be no restriction of shelf life of opened liguor bottle kept in

the Bar counler in FICR.
5.2 The detailed lerms and conditions for the grant of Retail licenses in
Form L=-18, L-16, 1«17, L-19, L.-20, 1.-21, L-28 and |.-29is annexed,

G. The prevailing Courtlry Liguor vends shall continue to operate il the new
Counlry Liguor Policy is framed, h
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. OFFICE OF THE COMMI&;SIONER OF !:XCIS
W GOVT O OF NATIONAL CAPITAL TERRITQRY OF DELHI
_l L& N BLOCK, VIKAS BHAWAN, |.P. ESTATE. NEW DELHI[-110002,
ey i i i .
TERMS AND CONDITIONS FOR GRANT OF L-72/L-7V LICENSE FOR THE YEAR 2021-22
TERMS AND CONDITIONS FOR GRANT OF L CENSE TIN FORM L-7Z (ZONAL LICENSE FOR
RETAIL VEND OF INDIAN LIQUOR AND FOREIGN LIQUOR) AND L-7V (RETAIL VEND OF INDIAN
LIQUOR, FOREIGN LIQUOR IN A ZONE) FOR [THE EXCISE YEAR 2021-22 FOR THE RETAIL
SALE OF INDIAN AND FOREIGN LIQUOR EXCLUDING COUNITRY| LIQUOR IN THE NATIONAL
CAPITAL TERRITORY OF DELHI FOR THE LICEINSING PERIOD|202 ?’2022‘
Zonal License in Form L-7Z of Indian Liqi:ur, Foreign Liquor & in | iorm' L-7V for retail vend of
Indian Liquor, Foreign Liquor in a Zone, in the National Capital) Territory of Delhi shall be
granted by the Government for the year 2021-2022 in accordance \ivlth the followm_; terms and
conditions: - |
1. LICENSE FEE
] | N
" ’ ! i
ar Each zone shall be granted license in thelform of L-7Z through e-tender prucess and shall
pay the license fee as determined through le-tender.! This is further subject to camest meney
deposil (EMD) and security deposit as preséribed in l‘r.“"" e-tender docuiments, !
1.2 the license fees for the first year will only ble c.hdrgmli on & pro-rata basis frorm the scheduled:
dute of commencement of business to the ¢nd of the fise hel}‘:1r|2021-2022. For illustration, if‘
there are 9 operalive months left in the fiscgl year after the dcheduled date of commencement
of business, he license fees will be puyablelonly for § rnmmlia Ld-ll.uldltﬂd oh pro-rala busis,
1/.:}- Ihe license tae of each zone shall be paid py the ]ICE-‘Hb(‘HE in accordance wilh the provisions
N of Rule 48, wherein a licensee shall, by the|7th of the month in which he begins his business
under his license and thereafter by the 7th bf every {iubsequentl_momh, pay in advance one-
! twallth of the annual license fee Gl the whole fee s paid. The 25% security deposiled by the
N\ licensee shull be adjusted at close of the ydar. He may, ho vover, at any time, pay the whole
,,,( w”'\,‘,{ ’ amount due if he so wishes. i
' l-__ 1.4, If a licensee defaults in paying the }nomhly pdvance ||cuusé fm.,, either partially or fully, then
¥t he shall be lizble to pay, on the sum due, a simple inlorest al the rale of 12% per annum from
the date next following the day on which sdch paymennt beg,arm,e due. Further, if the default
continues beyond the 15th day of the month, then an ddcﬁtionaﬁ penalty at the rate of 0.1%
per day on the sum due till the date of actual payment shall pe lavied. Furthér, if the licensee
fails to pay all the dues (including interest and penalty) by lhc.'last day of the month then
security deposit shall be forfeited and the lt,ensc shall be cancelled and re-lendered. The
licensee will also be blacklisted and pro!ul ited frum partlupahng in any other tendering
process for a period of two years |
1.}/’ License fee shall be for the entire zone in Form L-72. Lscens:’ an Form L-7V is only a sub-
o license of L-7Z and accordingly, the successful bidder of the zone i.e, L-7¥ licensee shall
have to pay the pro-rata monthly fee for '[:l zone as a whole, }even if for any reason he
chooses to set up less than the prescribed number of vends in fofm of L-7V in his zone.
1_,,&’ The license fee may be increased on an annual basis to bw doh‘irrmm_d by the Government
every year, ' |
E
- ELIGIBILITY TO HOLD LICENSE :
2.1 Any private legal entity or individual who hag proof of filing income Tax Retuins for the last
three assessment years is eligible to participate in the bid, ;
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o e 2 The eligibility to participate In the lendek for retall vends shall also have net worth criteria of at

L_-} ‘ least Rs.6 crore, if the entity intends te|participate in tlenden for one zone and net worth of at

T W least Rs.12 crore, if the entity applies 10£r more than oneizone,

2,3 No entily will be allocated more than two zones. !

2,4/ The carpet area of the retall vend holdipg licensr} in forp\ L-7V should not be less than 50‘0
sq. feet (An exception with the approval of the Governinent could be made only for vendy in
non-conforming areas) and not more than 2000 Sq Feet, i

2.5. The proposed L-7V retail vend in a zope should not be logated within 100 (One Hund el

A only) meters from the following:- it
a. Major Educalional Insfitutions (t:\/liddle and| Higher Secondary Schools dnd
Colieges and other Institulions of higher ledrning, recognized by the Govty of
NCT of Delhi or Gowt. of India). ¥
b, Religious Plices havirlg pucea structure with @ covered dreu of maore than
400 (Four Hundred only)sq. it i
)2 o, Hospitals with fifly beds and above, !
zzﬁ/No' manufacturer or L-1 ficensa holder will be allowed to bid for zonal license of refail
vend or vice versa, if retailers and man Jfaclurers.’wholk,lsalfmrs are common entilics, ther
is possibility of formation of syndicates ;ltéadin:g to overcharging and brapd
influencing/pushing by entering into extlusivity arrangem ants with certain brands at ﬂk“e
cost of exclusion of others The retail ficense holderishal not have any manufacturing
facilitics/distilleries/breweries/wineries anywhere in the ciunlry or abroad either diregtly
or through any sister concernsirefated entities. For this plirpose, sister concemns/relalpd
0 ) .
enlities shall mean that the entities stjould not havegcormnon proprietor or partners|qr
directors. Majority ownership (51% of more) of the p{l)prietorship or partnership |gr
company shall not lie with the same person in all the entitles. The entities shall not have
a holding-subsidiary relationship.or are not wbaid?urieE of the same holding company.” !
: ]
2.7, The entity to participate in the tender for retail license/ verlds dhould have net werth of at leasl
" Rs.6 wore, if the enlity intends Lo parlicipate in tender f(:r ong zone and net worth of at ledst
£25.12 crore, If the entity intends to parlicipgte in tender for morethan one zone |
| |

i ! !

3. HOURS OF SALE AND DRY DAYS ; | i

3,47 Sale of Indian liquor and foreign liquor; shall be allowed between 10.00 A.M and 10.00 ﬁ‘iylr_
only. However, vends located at the aitport shall be allowed to operate round the clock. 71 !

I . i 30
o i H ‘ 14

:{._2"' The Government shall declare any du’Pf as dry day in :uucqrdance with Rule 54 of the Dt&lliﬂ

1 Excise Rules, 2010 which maybe at par with the neighl;puring States, The L-7Z Licensee shall
not be entitled Lo any compensalion ot _}eﬁef due to any;incrgase in the number of Dry Duysf ar
due (o change in the hours of sale of lifdian and Foreig) ligaor in the retail vend in the form of
-7V during lhe licensing year 2021-22) . | ; ! i

. i H
+ 1]
' 1
4/ DISTRIBUTION OF RETAIL VENDS IN DELHI:., P K
o Lo |

y (i) The 272 wurds in 68 Agsermnbly Constituencies are divided info 30 zones. Each zone shall
have 9-10 wards @nd shall be allowed to have a muximem ofi27 retall vends (L-7V), hiaving an
avoerage 3 retail vends in each ward. However, pach zone operalor (L.-7Z licenses) will have

to operate 2 'mandatory vends' in each ward ali_ocated in the zone and lhe remaining verds
wifl be ‘freshold vends’ that can be operated anywhere \;‘Vilhi;l that zone, i ‘
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to vperale 2 'mandatory vends' in esch ward aflocaled in the zone and the remaining vends
will be ‘frechold vends' that can be operated anywhirs wiﬁhin that zone.

New Dalhi Municipal Corpor

(iiy"The
C)ofstilucnclns de not have Wards and 29 vends shall be allocated for New Delhi Municipgl |y

Corporation (NDMC) Area and Delhi Canl

(ji'r)/'l Hare shall be 10 retail vends at the Ir

ﬁy The! distribution of L-7V retail vends in wa

1 :
o

1 1 i
tion (NOMC) Area and Dethl Cantt, Assembl#l
. Assembly Coristituencies together,
dira Gandhi Intc malional Alrport.
|

ds shall be as nder;: i

"

Vend
sin

each

Zone

Zonos

Total
Vends

All

W:ﬂrds

ted

Manda
-tory
Frechold | Vends

. | Marida ||
Waurdy -tory || Total
in | Vends [Mandu
each in - ~tory Vends in 7
Zono| each | Vends | each
Ward | Zone ‘

Free

cil~

\\a

Vends In

{upprox.)

MCD Area

30 27

=

544 266 18*

ND®MC and

Cantonment Area

Delhi Airport

Tolal

32

44

*NOTE: Due to rounding off, 2 Zones will have 1

vach, HMowoever, cach zone will have exactly 27 vends.

5, TENDER PROCESS FOR ALLOTMENT OF T

B

5.3
vy

5

5.5 1f any applicant wishes to particlpate in the vid for only one zone fthen he shall submit an EMD bf ;
1Rs.30 crore. If he wants to participile in more than one zone,}he shall submit EMD of Rs.BO

4.6

foes.
’

Zone,

v

" Alolment will be made through e-tender
A non-refundable participation fee of Rs,

|

- oo i
#" An entity Is free to bid for as many zones gs it chooses rnqludui)g all the 32 zones. I

I

The bikis will be opened In a pre-dolermir
decided and published by the Governmen

crore. This EMD will be refunded if the app!
accept the license after winning the bid witt

stund forleited.,

The succe

i i i . ) |
ssful bidder for a zone shall provide a securily depbsil io malch 258% of the winning blq
amount within one week of the date of issue bf Letter of Offer,
successful bidder fails to pay the 25% securily deposit, the MD shall stand forfeited. The bidder
will also be blacklisted and prohiblted from p!anicipatin’g in an:y other bidding process for a period |
of two years, In cuse, the securily deposit isi' lass mar‘m the EMD, then the remaining amount wil‘j
be adjusled lowards the payment of license Fiee.

Pag

particular entity is declared winning bidder fg

zones will be considered invalid and will not be opened. i I

0 Wards each while

me othor 28 will have 9 wards

{E ZONES: !

process with the reserve price as the base licensg

5 i _
10 lakh per bidis pfescribed for each yvalid bid por |

e

I
ad order, €.g. -*onclf%jl, Zone-2..... Zone-32, to ba |
b before opening off the bids.  As and when any b
E)r two zones, the said entity's blds for the remaining :

fcunt does not win H}e bid. If the applicant does no}
In the stipulated time frame, the EMD amount shal)
[

after adjusting the Initial EMD. if g |,

i
| |
i

|
P I
! |
|

i

L30f7

| l
| i
' i

|

e




5.7

5.8

i

6. PrzoéEDURE TO APPLY

6.1 The applicant applying for grant of |-7Z Liqcnse shall parlicipate in e-tender process by payih
anon-refundable participation fee of Rs, 10,00,000/- (Rupegs Ten Lakh only), :

6.2

6.3

7, OTHER CONDITIONS OF LICENSE

71

i

i3

7.3

7.4

The winning bidders for L-7Z license will g¢t a time of 90

license to commence business [n all their shops, This scheduled date of commencement will bi|'
non-nagotiable and If any licansee Is unable to starl operations (partially or fully) by thaen, they M“ll
i i

still be Nable to pay the first installment. |

If the licensee is found being engaged in|major m:alpract:ices its entire zone license will bi
cancalled immediately and re-tendered thercafter, )

The applicant shall be required to submit the following documents along with the application:- !

. | !
(u)An Affidavit with regard to gunlifications for yrant of license as prescribed undef

Section 13 of the Delhi Exclse Act, 2009

-

(L) A copy of Permanent Account Number (IPAN) along with copies of the Income Tax
Retums filed by the applicant for the assessment ydars 2018-19, 2019-20 & 2020-21,

The informalion as required for this purpé se In the application form shull be furnished with |
complete details truly and faithfully as to enable processing the applications for grant of L;

TZlicense. The applicants shall not be entitled to any rel

deloy in the finalization of case tor the grantlof L-7Z License,

After the completion of the tendering process, the L-7Z licehsces will be glven two weeks' time |

to submit théir inputs regarding the MRP to the Ex

Commissioner will fix MRP for each produgl after taking into actount the inputs from L-7Z and
L-78P1 licensees and the price of the product in the m—:igrhbol ring States i.e Haryana, Ullar
Pradesh, Punjab and Rajasthan, The Excise Corrlmlssiunc?’ wilﬂrl

t159(: as proscribed in Rule 54,
be followed at the time of introduclion of new brands ddring!lhe course of the year. The
licensee is free to give concession, rebite of discount an mc’f MIRP. ‘

being heard to each L-7Z and L-7811 licer

L-7V licensees are eligible for retail sale of Indian liquor ane

all license holders of Hotels, Glubs, Restaurants, Permit Holders!ete in form of L-15, L-16, L-17,

119, 1~20, 1.-21, L-28, L-29, L-38, P-10, P-10E and other |
Excise Commissioter, |

The L-7V Licenses shall procure Indian :ﬁ'\d Foreign ligu
ESCIMS, ' i

tvery lleense shall be granted subject 0 IhL condiliz.{ns thia
|

issued by the

provisions of the Delhi Excise Act, 2008, tll(iﬁulﬂs framod there Lndur. terms and conditions for
s

qront of L-7Z and L-7V License and orde
time, g I

|

The retail vends can be opened in any of Ethe markets, m

shopping complexes (LSCs) ete. as jong ds the slandard
new vend in Delhi is followed which includés restrictions ©
distance of schools, religious institutions ete} :

i

P:age!a of7

days from the date of issue of L-7¢

1

| . X
i h
i‘r |

Hi

\
|

P
|

fef fur compensation on aceount of

e NE N

ise | Commissioner.  The Exeisc

also provide an opportunity ¢
Similar process wil

St o

!

f Forgign liquor to individuals and {oj‘ ,

| ||

1<:,ens§eslpermits as permitled by thgi‘ ;

P P

| | ; _‘

br from L=1 Licensee only throught {

& 0

o i i

the Licensee shall comply with thej

:Exciisé Commissioner from time toi 5

' |

alls, ;L.:ornmer'cx'al rouds/areas, local;

rutesf and regulations of opening o

1 opening vends within a-specified| : j
| | { 1

i :

- | FIRL

] 3 i

. o

g ; i

| o

: U

| \ i

i
i
.
i
i
!
i
i
! i
i
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comrien

1.5

7.6

£

7:8

7.10

7.4

7.12

7.13

7.14

‘ !
i ; Ii
i i [

] . . 1 P | i\
Livery vend shall provide a walk-in experience and designed dccordingly. To iillustrate \J\
customers will not be allowed to crowd oulside a vend or in the pavernent and buy through lﬂc i.E
counter. Cach customer to be given access inside the vend aind the entire selection and sule ig !
process o be cormnpleted within the vend plemise. The w.ruﬁs shall have clused glass doors. i!' ‘
Vends will need to be air conditioned and v.J ell lit, | | il b

| [ =.? 3
Each shop will have COTV cameras installed inside and|outside the shop and the recording ! | !
shall be maintained minimurn for a period of one month. i o I
| i
Adequate socurity arrangements shall be miade by the licensee n and urou]nd sach vend, ! ih
|
licensee shall be responsible for maintenance of IdW and urdc,'r around their vend. In case 1hv ' ' '
vend causes nuisance in the neighbourhodd and any Lurr:dlmnl is received by the Gow-rnmcn} |
the license of that particular vend may be gancelied, Huwc-vcr the license fees for the zone Wlfl ‘ :
remain the same, ' ‘,
‘ S
the liceasees will have to ensure complignee of all the terms and condilions of the licerlsul? ! .
including the tullowing: ! | l, f
w. Timely payment of fees : !
L. LEnsuring walk-in retail experigncg l
€. No major cornplaints from he nearby community igainst the shop. !
d.  Neighborhood should nol experiehce any dis,lurb"‘m:c due to the vend, |
v, Maintenance of law and order and good conduct in thdir vicinity
. Ensuring no spurious liguor is sold :
g. Ensuring no brand pushing to corjsumers :
h. Ensuring consurners have choice|of brandg in their vend !
i.  Mandatory purchase of supply from L1 license hold ors in elhi ete. and no direct
purchase from manufacturers T ‘
j-  Ensuring no underage person is| sold aleohol and an 1D check is conducted when
necessary ; i
k. lLigensce will ensure no dry snacks or codked food olitiet gets opened right outside
the shop which encourage peopleto drink dnd loiter arbund the shop ilself. :
¥ i !
The compliance of license paramelers and maintenance of law and order in the vicinity |_‘
of his vends shall be an important parameter to decide whether his zonal license '
would be renewed at the end of year. ' ' A
Stiingent penal action will be taken wgainst the licensee if any of the license conditions is not |

. complicd with, including but not limited to IrTdeldm can(.c.lfahon of the licensd of the pdrlu,ulur

vend with no reduction of license fees for the entire zane. i

| hoal
The licensee will ensure that the opuatlcnlof L-7V Vend }s'toldlly computerized having tacilily
ol bar-code scanners, Billing shall only be 1hruuqh autornitic d4=t.udmg of bar codes through
the scanners. ! . | B

I | R
The Zonal licensee shall malntuin .Jppruprlj:(a mwrds s sFac.med by the Excise Dcrpartrrwm
for retail vends in Form 2, Form 3 and Form| 25, '

The Licensee shall give to the Deputy Commissioner (Excisé) a dectaration in wriling by the gt
day of every month certifying that he has (leclared all outstanding excise revendes and other
dues recoverable from  him. . The Deputy Cor‘rﬁmissiupur i(Excise) or any Assistant
Cummissioner/Excise  officer may refuse taissue any passes of permits to the licensee in the
absence ol such declaration or any sufficient reasons, loibe recorded in writing, if he has

. reasons to believe that the Licensee has not, on demand. gaid any dues recoverable or duas;
i '

1
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7.15

. - . H . . ! ¥ ! i .
796 The retail licenses shall be renewable spbject lo timely payment of license fee and complin
olall the rules and regulations.

717

7.8

7.19

7.20

.21

.

8.1

8.2

The zonal licensee shall submil ronthi
and Foreign liquor separately by the 7' day of every foli win!rg month,
|

No person to whorn License has heen glanted shall be

claim shall lie for damages or otherwisel in consequenc o of any retusal to renew a License
. . i ol

the expiry of the period for which the sarme rcmalrrs in foree, '

For implementation of the Excise Supply Chain [nlcr‘rrn}ltion_Manugcmunt Systemn (ESCIME;
the stundard operating procedures lor
licenseus. The licensee shall be required to procure, install ahd rmake fiecessary provisions ft
I wnd non-T infrastructure al lhe licehsed prefhises ffor successful implementation of ¢
Excise Supply Chain Information Managdment Systern.

The licensee must install CCTV Caineras at appropriate places with the minirnum coverage
b0 meters in and around the store and arghival period of ininithum 30 days.

The L-7V licensee may be allowed to issue P-1 0/P-10E permifs.

The retail licenses shall be renewable subject to iirnc!y payment of license fee and complian
of all the rules and regulations.

LICENSED PREMISES

The Licensed premises shall have adeqlate e;turl\ge facilitics, proper Electrical Fitings snd ]
shall Be duly Insured against Fire and Natural Hazards,

The license premises shall not lie in a ned-perinissible arca. In case, the license premises e
in a non-permissible area, the sdme may be considered with the prior approval of hi

payable on account of undue pecuniary berléfils obit-ainu:d by the License holders du
furnishing of wrong information orfand suppressing the raterial information furnished to
Department at the time of initially appt

be entitled to any compensation or relie

Government,

), PAYMENTS

i
; i i
| | 4

i | |

S S

ing for the License. The L-72Z & L-7V licensee shal
lfun account of such|refusal.

stalerment as restribed in Form 11, of sale of Ing

ntilled to claim renewal thercot and

arcoding, shall be made available to all L72 & L-

lo
the
ot

ar

ce

[e]

s

0|

o

9.1 The Licensee shall make all the payiments to the departrment in connection with the operatior

of his License through online mode (e-challan) or by bank draft drawn in favour of Deputy
Cormenissioner {Excise), Government of NCT of Delhi.

| ; i |
9.2 .IMalicensee defaults in paying the Inonthly advance licerdse fee, either partially or fully, then

he shall be liable to pay, on the suin due, p simpie interest at the rate ol 12% per annum from
the date nexl following the day on wr1ic:h£such payinent becurne due. Furthuer, if the defaull

continues beyond the 15th day of the mon

h, then an additional penalty at the rate of 0.1% per

day on the sum due till the date of actual p:%)ymcnt shall be {evied.

8.3 Ihe Licensee shall not be entilied for any interest or arly 0(}'{0f relief or compensation on
account of any delay in the payment of anyjameunt due to him by the Government.

10, PROHIBITION

101 In pursuance of the Directive Principles of ihe State Policy irelating to prohjbition as containod |
in Article 47 of the Constitution of Indla, lhei Government mfixy issue orders and directions from "

- ye?

o9
@@‘,e A%

\t

Page 6 of7

i |
i {
E i

i
1

L

¥

w-

]

1!

it
1\
3
)
H
13
I
I
13
|
i
i
!

!
th
b
i
0
A
i

i B




Lo !

\ ‘i |

. ‘ TR O A . 1\

time to timg and such orders wnd directions shall pu tinding on the Licensee and 1o

cornpensation shall be payable on that decount. \ \ \
1

10.2 The Licensee shall inter-glia ahide'.hy the: following prohi ':ilnrymeasures namely: l \
{

1
i

i, TThe licensee shall display‘ a nolicd board prorninqmllyl‘m front of the licensed premises
declaring that uprinking of Liquor s injuridys to Health”. =\
i -—'Fhe-u’eenseer-shall'ﬁellher's'eil‘ﬁci' or 1o 'ﬁéi"édhé"\}i‘fhd':—ird below the prescribed age dor
shall employ @ny persen under- the age of 21(lhver1§y one) ye‘m‘s or suffering fran
contagious disease. i 1‘

I i .

Ji. The licensee shall not advertise| any liquor pro}.iuct'\ or any products having ::imiiliui ! |
nomenclature of @ liquor brand in the uiqmronit: mddia, unless sich adverlisema
conforms 1o the programme Code und Adviullism hent [Code s laid down in the (:ub.lc ’
‘relevision Network (Régulution) Agl 1995 (7 of 1495) Lind the rules made there unddr
However, in-sShop pranding shall bt permitted anty s pg.-r the Dethi Caeise Rules, 2U110

g |

v No prison shall print of publish in any newspuper, l:dt:k, booklul, leallet or 8ny utlu\vr\
publication of olhierwise display o distril%u\u any vertisement  or other rnz-.ltui'i%n
woliciting the use of or offeling any fguor or ir‘;xloxk:a'lting tllrug or uny other product paving
nomenclature similar to a liquor brapd. ‘ i

" : t

49.  FURNISHING OF INFORMATION ‘

rruty  wnd aithfully  within the lime P eseribed by the primissioner or the Deput
Gommissioner oF Assistant Cormmissiongr or Excise inspeclor. Any refusal to furnish th
intormation, furnishing of falsc informationjor pon-complisnee of the orders will bu regarded 4% |
preach of the Terms and Conditions of th License, Breach of |[Terms and conditicns miy alsg
osull in non-issue of Transport Permits or suspumsiom‘curiculla ion of License. \ |‘
s

T : I l
The Licensee shall be bound to furnish ahy information in connection with L-72N\-TV UGGHSF
)

(2. POWER 1O SUSPEND OR CANCEL LIGENSE AND FORFE TURE OF SECURITY

124 The Autharity granting L-7Z/L-TV license ridy suspend or caf ol the license as per provision
of the Delhi Excise Act, 2009 and rules ma o there under.

12.2 The Licensing Authority may order forfeityre of paiﬂ or whole jof Seourity Amount in Lase ol l ; \ i

preach of any of the Terms and (‘;z_mdilioné of L-7Z/IL-7V Lim-mm}. '

; . i | |

12.3  In cuse of ¥ gurrender of a relail license by o zonal licensed, the seourlty depesit shall be!

forfeited and the zone will be retenderediand the ‘i:s._a.id licensee wil also be prohibited from,

parlicipating in any other bidding process fdr a period of two years. i
. i H ; |

. 8 o - . 1E Ll . ,
13 e Teimns & Conditions of the Delhi hxct%e Act, 2009 and De!lhl Excise Rules, 2010 and al}! -z
arders/directions issued there under shall l}e deemed to form an integral and inseparabie part, b

|
:

of thie Turms and Conditions as if they Wete expressly setoul jn the Terms & Condilions tor |
grant of L-TZNATV license, Applicants are aiso hereby advised lg avcess, cead and understand l
the same before applying. ; ! Lo P !
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Annexure-6
SHOP NO. 489/55/1, BASEMENT
ZONE-13 [L7V20216199 | 0635 |MALVIYA NAGAR w.%wu_mﬂhwmmmﬂ #) cv108 mw%mz MARKETING PVT. | 491553733 wwwmg_g%xﬂ_zmog@mgz AND GROUND FLOOR, CORNOR | MALVIYA NAGAR
1 : ’ MARKET,MALVIYA NAGAR
UNIVERSAL DISTRIBUTORS M/S UNIVERSAL UNIVERSALDISTRIBUTORS,OFF |61/1, MANMOHAN
ZONE-29 |L7v2021723 s |HAUZ KH ANAGAR
2 S || SRR RINS YUSUE SARAI VA0 | s TRIBUTORS BOS1848230], - & aMAIL.COM BUILDINGYUSUF SARAI e
C-18, GROUND FLOOR &
SAFDARIUNG  |UNIVERSAL DISTRIBUTORS M/S UNIVERSAL UNIVERSALDISTRIBUTORS.OFF | BASEMENT, SAFDURJUNG
ZONE29 |L7v20227736 | 061- - NAGAR
0815 {encLave SDA V389 |\ TRIBUTORS BIBTULTY, e D GMAILCOM DEVELOPMENT AREA, BLOCK - | MALVITA
3 18,COMMUNITY CENTRE
UNIVERSAL DISTRIBUTORS M/S UNIVERSAL UNIVEISALDISTRIBUTORS.OFF
Z0NE-29 |L7v20216852 s [HAUZ KH E-29 HAUZ KHASMAIN MARKET ALVIYA NA
4 T | 06X HEKHAS HAUZ KHAS MARKET V315 | ISTRIBUTORS 7503851038), - GIAILCOM S M AR
SAFDARIUNG __ |UNIVERSAL DISTRIBUTORS M/S UNIVERSAL UNIVERSALDISTRIBUTORS.OFF | PLOT NO. AB-1, KAMAL CINEMA
Z0NE-29 [L7v20217227 ; LVIYA NAGA
5 0615 |enciave KAMAL CINEMA V399 |5 sTRIBUTORS 9582865084, - & GraILcOM BUILDING,SAFDARIUNG ENcLave | ™A e
PROP.NO.2, BLOCK-6 & 7, LOCAL
SAFDARIUNG  |UNIVERSAL DISTRIBUTORS M/S UNIVERSAL UNIVERSALDISTRIBUTORS.OFF
ZONE29 [L7v20217608 | 061-5 HOPPING CENTRESAFDARIUNG | MALVIYA NAGAR
s ENCLAVE DEER PARK V539 | b isTRIBUTORS 9654242403), - & GMAILCOM msz_Mm ¢
SAFDARIUNG  |UNIVERSAL DISTRIBUTORS M/5 UNIVERSAL UNIVERSALDISTRIBUTORS.OFF
ZONE-29 |L7v20217290 : R-6, GROUND FLOOR ,GREEN PARK | MALVIYA NAGAR
7 0615 lenciave . |oreen park V13 | STRIBUTORS 8586807074), ¢ @ GMAILCOM Gragey , o i
SHOP NO. 3, 4 AND 5, C5C, DDA
UNIVERSAL DISTRIBUTORS M/S UNIVERSAL UNIVERSALDISTRIBUTORS.OFF ’ o
ZONE-29 [L7v20216893 | 062- |HAUZ KH MARKET,AZAD APARTMENTHAUZ | MALVIYA NAGAR
8 2 KALU SARAI V316 | sTRIBUTORS SHLLTTTI0N, - & GMAILCOM e ETAZA
UNIVERSAL DISTRIBUTORS M/S UNIVERSAL UNIVERSALDISTRIBUTORS. OFF [SHOP NO.8 AND 11 C5C
ZONE-29 |L7V20227628 062-S |H MALVIYA NA
9 6 AUZEHAS PANCHSHEEL CVS52 | o ISTRIBUTORS 9910838183 - & GralLCOM PANCHSHEEL PARKRBI COLONY A
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LIST OF ALl RETAIL LIQUOR SHOP IN MALVIA NAGAR CONSTITUENCY PRIOR TO NEW EXCISE POLICY 2021-22

LICENSE CORPORATION / |ASSEMBLY REVNUE WARD
VENDID  |VEND NAME VEND LOCATION TYPE PRIVATE CONSTITUENCY DISTRICT NO. WARD NAME
1 7DKP MALVIYA NAGAR MALVIYA NAGAR L6 DCCWS MALVIA NAGAR SOUTH DELHI 635 MALVIA NAGAR
SAFDARJUNG
2 .8MDR SAFDARJUNG ENCLAVE SAFDARJUNG ENCLAVE L6 DCCWS MALVIA NAGAR SOUTH WEST 615 ENCLAVE
SAFDARJUNG
3 7INA SAFDARIUNG ENCLAVE - || SAFDARJUNG ENCLAVE - 1I|  LE&LEFG DCCWS MALVIA NAGAR SOUTH WEST 6158 ENCLAVE
4 SHZK HAUZ KHAS HAUZ KHAS L6&LEFG DSCSC MALVIA NAGAR SOUTH DELHI 062 N HAUZ KHAS
5 1SVN SARVAPRIYA VIHAR NEW DELHI |SARVAPRIYA VIHAR L6 DSIIDC MALVIA NAGAR SOUTH DELHI 0635 MALVIA NAGAR
6 2HK MASJID MOTH MASJID MOTH L6&L6FG DSIIDC MALVIA NAGAR SOUTH EAST 0635 MALVIA NAGAR
7 4RAG RAJA GARDEN SAFDARJUNG ENCLAVE L6&L6FG DTTDC MALVIA NAGAR SOUTH DELHI 615 MALVIA NAGAR
8 4VSG2 MALVIYA NAGAR -II MALVIYA NAGAR L6&LEFG DTTDC MALVIA NAGAR SOUTH DELHI 635. MALVIA NAGAR
9 4YFS YUSUF SARAI YUSUF SARAI LE6&L6FG DTTDC MALVIA NAGAR SOUTH DELHI 635 MALVIA NAGAR
10 MLICL MALVIYA NAGAR MALVIYA NAGAR LE6&LEFG DTTDC MALVIA NAGAR SOUTH DELHI 635 MALVIA NAGAR
SAFDARJUNG
11 9JPS JAIN DEPARTMENTAL STORE IIT GATE L7&L7FG Private MALVIA NAGAR SOUTH DELHI 0615 ENCLAGE
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Annexure-4
| D
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L7V20217394 001-E |MAYURVIHAR  IM/S MAGUNTA AGRO FARMS PVT, M/S MAGUNTA AGRO KHASRA NO. 14-15, MAIN ROAD, KOTLA VILLAGEMAYUR VIHAR
PHASE- LTD. FARMS PVT. LTD. PHASE-1
2 - n
ZONE-16 |L7v20216076 001N |RARELA ORIGIN APPLIANCES PVT LTD- o M/S ORIGIN APPLIANCES ~ |H.NO.U-86A, KHASRA NO. 219B,UPPER GROUND FLOOR,LAMPUR
LAMPUR ROAD NARELA PVT. LTD. ROAD, VILLAGE NARELA
3
ZONE-16 (L7V20216081 001-N  |NARELA ORIGIN APPLIANCES PVT LTD Cvo48 w\_<\w _n,ﬁm_z &tk PLOT NO.3, GF, LSC, POCKET-5,SECTOR A-10, NARELA
4 ORIGIN AP NCES
ZONE-16 (L7V20216075 001-N  |NARELA ORIGIN APPLIANCES PVT LTD Cvo42 MW Som PUANCE PROPERTY NO. 2005/2, GF,RAILWAY ROAD, NARELA
5 B ; z e
ZONE-16 |L7v20216181 001-N " |NARELA ORIGIN APPLIANCES PVT LTD Hicoh M/S ORIGIN APPLIANCES ~ [SHOP NO-1,2,5 & 6, GF, PLOT NO 5, LSCPOCKET-2, SECTOR A w.
PVT. LTD. NARELA
6 M/S PATH2WAY HR
ZONE-12 |L7V20216602 001-S  |MADIPUR MADIPUR 1 F PA! IHAR E IONMAIN ROHTAK ROAD
CV174 SOLUTIONS PV, LTD. 20 LGF PASCHIM VIHAR EXTENSIONM ROH
7 TRILOKPURI- M/S KHAO GALI
ZONE-03 |L7V20216926 002-E ALCOMART TPE 14/54 % HOP NO. 7 4/164, 4/165, 4/166TRILOKPURI
EasT 4/ Cv331 RESTAURANTS PVT LTD. SHOP NO. 4/127, 4/163, 4/164, 4/165, 4/16 oKp
8 A
ZONE-11 |L7V20216699 002-5  |PUNJABI BAGH |NOVA GARMENTS PRIVATE LIMITED | cv238 W&wnﬂ%n h:m__w;mza PLOT NO. 4 VARDHMAN C.H.B.S LTDARIHANT NAGAR
9 M/S NOVA GARMENTS SHOP NO. 35, BASEMENT & GROUND FLOORCENTRAL MARKET
ZONE-11 |L7V20216695 002-5  |PUNJABI BAGH |NOVA GARMENTS PRIVATE LIMITED 235 % f
: c PRIVATE LIMITED SECTOR Il , WEST PUNJAB| BAGH
10 M/S NOVA GARMENTS SHOP NO.12,13,14,15,18,19,20,21 CSC MARKETPUNJABI BAGH
ZONE-11 [L7V20216704 002- PUNJABI BAGH |NOVA GARMENTS PRIVATE LIMITED e T
3 & SRR ATERMET Sl PRIVATE LIMITED ENCLAVE
11 TRILOKPURI- M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO GROUND FLOOR H.NO. 68 CHILLA VILLAGEMAYUR VIHAR PHASE-
ZONE-23 |L7V2021657 -
2 il QOR-E WEST LTD. Sey FARMS PVT. LTD. 1
12 TRILOKPURI- M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO
ZONE-23 [L7V202175 - R R, 00, 34/401, 34/402TRILOKPURI WEST
2 17539 003-E WEST e Cvs18 s GROUND FLOOR, 34/400, 34/401, 34/. PU
13 M/S ORIGIN APPLIANCES  [SHOP NO 36,37,38 83,84, G F, MSP MALL, FC-1,
ZONE- L7V 3
ONE-16 20216180 003-N  |ALIPUR ORIGIN APPLIANCES PVT LTD cv089 BT T DSIIDCINDUSTRISL AREA, NARELA
= 2 LI " |sHOP NO 42,43,44 & 49, F.C-IV, DSIDCINDUSTRIAL COMPLEX,
i ZONE-16 |L7V20216078 003-N  |ALIPUR ORIGIN APPLIANCES PVT LTD Cv045 M/S ORIGIN APPLIANCES ™ |SHOP NO 42,43,44 8 49, F.C -
PVT, LTD. NARELA
OP NO G-10,G-11,G6-12,G-29,G-30 & G-31 GROUND FLOOR
13 M/S ORIGIN APPLIANCES o SIE BEl G &8
ZONE-16 |L7V20216077 003-N  [ALIPUR ORIGIN APPLIANCES PVT LTD CV044 ST VARDHAMAN SELECT MALLF.C.V, SECTOR -1 INDUSTRIAL AREA
3 i ] NARELA
16 . M/S ORIGIN APPLIANCES . [SHOP NO G-59, G-60, G-61, G -72, & G-73 VARDHMAN MALL,LSC,
ZONE-16 [L7V20216057 003-N  |ALIPUR ORIGIN APPLIANCES PVT LTD cv024 BVT. LD, POCKET NO 10.SECTOR -A-6, NARELA
7 ZONE-07 |L7V20216071 003-S  |RAJAGARDEN  |WHISKY THEKA- RAJA GARDEN 01 CV038 |M/SJSN INFRATECH LLP A-4, GROUND FLOORVISHAL ENCLAVE
18 F-84 GROUND FLOOR INDUSTRIAL POCKETDISTRICT CENTRE
ZONE-07 |L7V20216068 003-5  [RAJAGARDEN  [WHISKY THEKA - RAJA GARDEN 03 CV035  |M/S SN INFRATECH LLP RAIOUR! GARDEN
19 G-21 & G-22, GROUND FLOOR RATTAN PARKMAIN NAJAFGARH
ZONE-07 [L7V20216793 003-S  [RAJAGARDEN  |WHISKY THEKA - RAJA GARDEN 04 CV272 |M/S JSN INFRATECH LLP Reis
4 ZONE-07 |L7V20216065 003-S  |RAJAGARDEN  [WHISKY THEKA - RAJA GARDEN 02 CV032 |M/S JSN INFRATECH LLP H - 12BALI NAGAR
21 HOLAMBI M/S PATHZWAY HR
= ; HOP NO 23,24,25,28,29 & 30DD MALL SEC-05 BAWANA
ZONE-12 |L7V20216152 004-N st HOLAMBI KHURD 1 cV078 OB S
22 M/S ADHARY ENTERPRISES, CHILLA, GROUND FLOOR AND FIRST FLOOR OF SHOP NO B-2DDA
ZONE-08 (L7V20216889 005-E  |DALLUPURA SEPIBLTE Cv312 |M/S ADHARV ENTERPRISES COMPLEX GAZIPUR DAIRY FARM




FpEE

23

M/S ADHARV ENTERPRISES, SERVICE

PLOT NO 11, GF SERVICE CENTRE NO 11, FACILITY CENTRE NO
ZONE-08 |L7v2021681 005-E  |DALLUPURA RV E R 4 '
2 h 2k CENTRE DALLUPURA CV280 |M/S ADHARY ENTERPRISES 26CHILLA DALLUPURA
24 S ADH T cH
ZONE-08 (L7V20216894 | 005-E |DALLUPURA Wm i Ewwe. ENTERERISES, CHILLA, CV317 |M/S ADHARV ENTERPRISES |SHOP NO 127-128-125,LSC NO. 02, CHILLA / DALLUPURA
25 |ZONE-06 |L7v20227767 | 005N |BANKNER WHISKY THEKA - BANKNER 03 CVE00 |M/SISNINFRATECHLLP  [2116 SWATANTRA NAGARNARELA
26 |20NE-06 |L7v20227618 | 00S-N |BANKNER WHISKY THEKA - BANKNER 04 CV543 [M/SISNINFRATECHLLP  |R-42, GALI NO 15, SWATANTRA NAGARNARELA
27 RAJOURI M/S GLOW TRADEX INDIA
ZONE-20 |L7V20217446 : NXG 2
2021744 onss: | i XGT23RG005S cvags |0 = D-10, RING ROAD, RAJOURI GARDENNEW DELHI
28 RAJOURI GLOW TRADEX IN
ZONE-20 |L7V20216657 | 005-S i TGGT11RGOO5S cv208 Hﬁ e, RADEXINGIA e o2 b BLock TAGORE GARDENNAJAFGARH ROAD NEW DELHI
29 i RAJOURI M/S GLOW TRADEX INDIA
ZONE-20 [L7V2021657 - BD =
0 0216571 | 0055 |- e g GT7RGOOSS CVISE | 1o, J-2/21 RAJOURI GARDENNEW DELHI
30
RAJOURI M/S GLOW TRADEX INDIA  [SHOP N0.43,44,46,47,48, PORTION OF GROUND FLOOR ANSAL
ZONE-20 (L7v20216339 | 005-S ACGT10RG00SS 144 i
GARDEN = e% PVT.LTD. CLASSIQUE TOWERRAIOURI GARDEN J BLOCK NEW DELHI
31 |zONE-05 |L7v20227784 | O006E |GHAROLI WHISKY THEKA - GHAROLI 04 CVEOS |M/SJSN INFRATECHLLP  |PLOT NO. 871, POCKET CIFC GHAZIPUR
32 L D
ZONE-06. |L7V20216899 | 006-E |GHAROLI WHISKY THEKA - GHAROLI 03 CV322 |M/SISNINFRATECHLLp  [°r1OP NOS 11,12,13,14,15,20 GROUND FLOORCSC NO 3, KONDLI,
GHAROLI, SECTOR B
33
UNIT NO. 7,8,11 & 12, GROUND FLOOR AND UNIT NO F4 FIRST
ZONE-06 |L7V20217530 | 006-E |GHAROLI WHISKY THEKA - GHAROLI 02 v M/S JSN INFRATECH LLP s ?
PR =L cah el FLOORCSC 4,KONDLI GHAROLI COMPLEX, SEC -B, DDA MARKET
34 : - :
ZONE-11 [L7V20217417 | 006-N  |KADIPUR NOVA GARMENTS PRIVATE LIMITED | cva77 MN\_ wnmmcn?m w_m_,o.._mz; K NO. 22 MIN, PHOOL BAGH, VILLAGE IBRAHIMPUR
35 M/S NOVA GARMENTS KHASRA NO. 5/22, MAIN 100 F.T. ROAD,NATHUPURA ROAD,
ZONE-11 [L7V20216936 | 006-N |KADIPU NOVA NTS PRIVATE L : :
3 6 ADIPUR OVA GARMENTS PRIVATE LIMITED | cv340 PR T RS CRoUR
36 TAGORE M/S KHAO GALI
ZONE-03 [L7V20217119 | 006-S ALCOMART TGG 19/54 7 PL ] H ERJEE PAR
CARDER o GG 19/5 el B L 1, OT NO. 183, 184SHYAMA PRASAD MUKHERJEE PARK
37 TAGORE M/S KHAQ GALI SHOP NO. J/63, PLOT NO. 1 & KHASRA NO. 30/14/2VILLAGE
ZONE-03 [L7v20217 006- L
o 065 |Garoen PR oS CVS25 | RESTAURANTS PVT LTD. KHYALA, VISHNU GARDEN
38 SAINIK ( NEW KONDLI MAYUR VIHAR M/S SAINIK INDUSTRIES PVT.[B-1/155 AND B-1/154, GROUND FLOOR, NEW KONDLIMAYUR
ZONE-17 L7V 1 7- D ? . '
F ikt Wi PHASE Il) CVIES: |imo. VIHAR, PHASE-I|
39 G-10, G-11, G-12 AND G-26 GROUND FLOOR, VARDHMAN
K A g
ZONE-17 (L7v20217438 | 007-E |konpu PATNHCEVERDHIMAN MO T cvagy |M/SSAINKK INDUSTRIES PyT MAYUR MARKET, CSC-|, MAYUR VIHAR PHASE- 11IKONDLI,
CSC-1 KONDLI) LTD.
GHAROLI
40
: SAINIK { KONDLI GHAROLI MAYUR M/S SAINIK INDUSTRIES PVT. |SHOP NO G-1,G6-2,G-3,G-4,G-5,G-6,AND G-8 GROUND FLOOR
ZONE-17 ; - - ‘
ONE-17 |L7v20216201 | 007-E  [kONDLI VIHAR PHASE I11) V10 1. PLOT NO 4LSC, BLOCK G KONLI GHAROLI MAYUR VIHAR PHASE Il
41 M/S KHAQ GALI PLOT NO. B-1/83/84, KHASRA NO. 23/2KHYALA VILLAGE, VISHNU
ZONE-02 [L7v20217463 | 007-S  [VISHNU GARDEN |ALCOMART VNG 37/54 OV | eeTaURANTSPVT YD, |GARDEN
42 M/S PATHZWAY HR SHOP NO 16,17,18,19 & 20 BLOCK 19NEHRU MARKET
ZONE-25 [L7V20217395 | O008-E |KALYAN PURI  |KALYAN PURI1 CHEE |osnumaiienir s, e
M R ISES, SANT
3 lzone-0s L7v20216193 | 008-N  |IHARODA T MM”M S FRTEBRRECE CV102 IM/S ADHARV ENTERPRISES |KH. NO. 136/21/1, 137/24,25, 138/4/1, 5/1MAIN ROAD, BURARI
44
M/S ADHARV ENTERPRISES,CPP KHARRA NO 32/1/1/1 MAIN ROAD BURARIOPP TRANSPORT
5 i RV | :
ZONE-08 (L7V20216195 | 008N LHARODA TRANSPORT AUTHORIY JHARODA Sl 4 e AUTHORITY BURARI ROAD JHARODA
- 78A NEW NO NW 78-A AREA, OUT OF KHASRA/RECT NO 4 KILLA
ZONE-22 |L7V20216685 | 0085 |KHYALA |M/s ACE FINANCE ca. CV225 |M/S ACE FINANCE CO. NO 11/2,10/1/2,20/1,21/2 VILLAGE KHYALADELHI COLONY ,

VISHNU GARDEN EXTENSION NW BLOCK
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ZONE-22

L7v20217276

N-1A, QUT OF KHASRA NO. 20/1/2, SUITATED IN THE AREA OF

0085  [KHYALA M/S ACE FINANCE CO. CV407 |M/S ACE FINANCE CO.
/ / “ VILLAGE KHYALA,DELHI COLONY KNOWN AS VISHNU GARDEN
47
ACE FINANCE CO. (RAGHUBIR SHOP NO. 1,2,3 & 8GROUND FLOOR SHOPPING CUM CO-
ZONE-22 |L7V20217420 008-S  |KHYALA Cv480 |M/S ACE FINANCE CO. -
NAGAR) / R OPERATIVE COMPLEX672 PUNARWAS FLATS RAGHUBIR NAGAR
48
ZONE-24 |L17V20227627 009-E |MANDAWAL | TRIDENT CHEMPHAR LTD-RAILWAY cvss1 |M/STRIDENT CHEMPHAR  [PART OF KH NO-254, SITUATED IN THE ABADI OF RAILWAY
CLY MANDAWALI LTD. COLONY,MANDAWALI, ILLAQA SHAHDARA,DELH!
4 H
9 |, ONE-08 |L7v20217174 00es  [SUBHAS M/S MAGUNTA AGRO FARMS PVT. cvga |M/SMAGUNTA AGRO SHOP NO 1 GROUND FLOOR AND FIRST FLOCRCOMMUNITY
NAGAR LTD. FARMS PVT. LTD., CENTER, MAYAPURI PHASE-1
50 SUBHASH M/S MAGUNTA AGRO
ZONE-04 [L7V20216212 i B
0 62 009-5 HAGAR NAMMITTA CHHABRA cviar | ARMS PVT. LTD. SHOP NO 15,COMMUNITY CENTREMAYAPURI PHASE 1
51 SUBHASH M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO SHOP NO. 1,2,3 & SHOP NO. 101 FIRST FLOCR, SITUATED AT 288,
ZONE-04 |L7v20217214 009-S oV y y A
NAGAR LTD. =92 FARMS PVT, LTD. SFSG-8 AREA, RAJOURI GARDEN
52 SUBHASH M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO
ZONE-04 |L7v202168 009- P NO. Mo~ APURI INDUSTRIAL AREA, PHASE ||
L7Vv20216851 95 aEAR (o cv302 EAENI BT SHOP NO. 1&2, NO. C-101MAYAPURI INDUSTRIAL A E
53 ; SUBHASH M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO SHOP NC.M-35 GROUND FLOOR AND BASEMENTM-BLOCK
ZONE-04 |L7V2021692 005-5 9 .
4 NAGAR LTD. Va2 FARMS PVT. LTD. MARKET GREATER KAILASH
54 TRIDENT CHEMPHAR LTD-C-280 TRIDENT CHEMPHAR SHOP NO-1 & 2, C-280 WEST VINOD NAGAR,NARWANA ROAD,
ZONE-21 [L7v20217603 010-E INOD NAGAR ] :
20 i A VINOD NAGAR Cyasn LIMITED PATPARGANYJ, IP EXTN. DELHI
55 SHOP NO 93,94,97,98 & 99, CONVENIENT SHOPPING
ZONE-30 |L7V20216887 | .010-S [HARINAGAR-A |PSLLP-30-0105-03 0 |M/S POPULAR SPIRITS L TR T
s A0 010s ke /ahen pEAAR CENTRE,LAJWANTI GARDEN, NEW DELHI
56 - SHOP NO. G-1,G-2,G-3,G-4,G-5 & G-6,PLOT NO.8,FACILITY
ONE-30 |L7V2021 A AR-A LP-30-0105- 7 i T ' J
zZ L7V20216572 0105  [HARI NAGAR PSLLP-30-0105-01 CVv157 |M/S POPULAR SPIRITS LLP CENTER MAYA PURLPHASE,
P NO.- ,RETAIL BUSINESS CENTRE, NAGAL
% ZONE-30 [L7V20217320 010-5 |HARI NAGAR-A |PSLLP-30-0105-02 Cv433 |M/S POPULAR SPIRITS LLP wﬂﬁ 0--13/3,13/5,13/6, RETAIL BUSINES R
58 MAYUR VIHAR M/S PATH2ZWAY HR
ZONE-25 [L7v20217277 , RV PHASE-| L L ICHRIPUR
ONE-25 |L7V2021727 011-E BHAEE.I MAYUR VIHAR PHASE-I| 1 Cva08 e i i HOUSE NO. 5 MAIN ROADVILLAGE KHICHRIPU
59 MAYUR VIHAR M/S PATH2WAY HR SHOP NO 15,16,17,18,19 AND 20BLOCK 9,KHICHARI PUR VILLAGE
ZONE-25 |L7v20227683 011-E g . [MAYUR VIHAR PHASE-I 3 V569 |0 SREET (10, SHtADARA ‘ h
60
MAYUR VIHAR M/S PATHZWAY HR SHOP NO 2,3,5 AND 6 GROUND FLOOR DURGA COMPLEXPLOT
NE- 2 = R -
ZONEZ5 |L7v20216836 Uit PHASE-II MR PHASE L2 & SOLUTIONS PV, LTD. NO-2, BLOCK-C, LSC MAYUR VIHAR PHASE-2
61
: CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING ;
- - PE . E-68, FF,GURU NANAK PURA, JAIL ROAD
ZONE-28 |L7v20227847 011-5  [PRATAP NAGAR BT IO JAILRBAD Cv622 AND FINANCE VT, LTD. PROPERTY NO. E-68, GF & Al ‘
62
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  |PROPERTY NO. GL-16C & GL-16D, GF & FF, G-BLOCK EXTN.,MAIN
FONE-28. (IN202161S5 Gi1-5  [PRATAP NAGAR PVT LTD Cviel AND FINANCE PVT. LTD. JAIL ROAD, HARI NAGAR,
63
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  |PROPERTY NO.18A, GROUND FLOOR,POCKET-A, LIG FLAT, HARI
ZONE-28 (L7V20216059 011-5  [PRATAP NAGAR o Cv026 AND FINANCE PVT. LTD. NAGAR
64
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  [SHOP NO-24 & 25, GF, BLOCK-B,COMMUNITY CENTRE, JANAK
ZONE-28 |L7V20216724 011-S  |PRATAP NAGAR i 56 | oio o e ot o
65
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  [SHOP NO. G-01,G-05, G-05A, & G-06, GF, RCUBE MALL,JANAK
ZONE-28 (L7V20216058 011-5 |PRATAP NAGAR Cv025 /

PVTLTD

AND FINANCE PVT. LTD.

PURI EAST METRO STATICN, JANAK PURI
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ZONE-21

L7v20227814

012-E

TRIDENT CHEMPHAR LTD-32E

TRIDENT CHEMPHAR

32-E, OUT OF KH NO-490/106, SITUATED IN THE AREA OF

PATPAR GANJ Vi
PATPARGAN] CV614 LT VILLAGE GHARONDA NEEM KA BANGER IN THE ABADI LAL DORA,
: PATPARGANJ, DELH|
67 TRIDENT CHEMPHAR LIMITED { TRIDENT CHEMPHAR
ZONE-21 |L7V20227690 012-E  |PATPAR GANJ ¥
PANDAV NAGAR | cvs71 i E-8, PANDAV NAGARDELHI
68 .22 G-23 G-26 G- ¥
ZONE-21 |L7V20216663 012-E  [PATPAR GANJ  [TRIDENT CHEMPHAR LIMITED cvaiy |RIDENT CHEMPHAR G22,G-23,G-26,G-27A,627, DLF GALLERIA MALLPLOT WO-DLE,
LIMITED MAYUR VIHAR,PHASE-1 DELH|
69
ZONE-21 |L7V20216612 012-€  (PATPARGANJ  |TRIDENT CHEMPHAR LIMITED cvigl mﬂﬂ% CHEMPHAR mhw\mﬂwmupmﬁ.muwhﬁ STAR CITY MALLMAYUR VIHAR
7 2 7
0 ZONE-21 |L7v20227848 012-€  |pATPARGAN) |TRIDENT CHEMPHAR LIMITED cve2s |TRIDENT CHEMPHAR SHOP NO-101,G/F, MAIN ROAD, PRATAP NAGAR,MAYUR
PRATAP NAGAR LIMITED VIHAR,PHASE-1,DELHI
71
ZONE-21 (L7V20216661 012-E  |PATPAR GAN!  |TRIDENT CHEMPHAR LIMITED cvaoy [TRIDENT CHEMPHAR SHOPNO. 11, 35, 46, DLF GALLERIA MALLMAYUR VIRGR A
LIMITED DISTRICT CENTRE
72 2 [ L
20NE-21 |17v20216614 O12€  [PATPARGAN) |TRIDENT CHEMPLAR s cvigg |TRIDENT CHEMPHAR SHOPNO-33,34,19,GALLERIA DLF MALLMAYURVIHAR,PHASE
LIMITED 1,DISTRICT CENTER
73
MILLIENIUM (21/31 MALL ROAD M/S MILLENIUM
ZONE-09 |L7V20216189 012-N  [TIMARPUR : R R MARPUR
TIMARPUR) Ccv098 INFRAENGINEERS pyT. LTp, |21/31-M, GROUND FLOORMALL ROAD NEAR TI U
74
MILLENIUM ( A3-A4 IDLE TRUCK M/S MILLENIUM PLOT NO A-3 AND A-4 IDLE TRUCK PARKING, MAINU KA
ZONE-09 |L7V20216928 012-N  |TIMARPUR Cv33 4
TIMARPUR) 533 INFRAENGINEERS PVT. LTD. [TILLANEAR TIMARPUR POLICE STATION, TIMARPUR
75
N c i
ZONE-09 |L7v20217274 012-N * friMARPUR MILLENIUM ( A-7 IDLE TRUCK Cvaos M/S MILLENIUM PLOT NO A-7, IDLE TRUCK PARKING,BEHIND POLICE STATION
PARKING, TIMARPUR) INFRAENGINEERS PVT. LTD. [TIMARPUR i
76
! MILLENIUM ( SHOP NO 1 B D ESTATE M/S MILLENIUM SHOP NO 1 GROUND FLOORPLOT NO 109, BANARS| DASS ESATE
ZONE-09 |L7V20216627 012-N  [TIMARPUR
H TIMARPUR) S INFRAENGINEERS PVT. LTD. [TIMAR PUR
77
M/S KHAO GALI G8,G9,G10,G10A,611,G11A, GROUND FLOOR, J
ZONE-03 |L7V20227680 12 p g Ay ? 4
o2 i 0125 [KESHOPUR ALEOMART kP 3 Exana RESTAURANTS PVT LTD. BLOCKVARDHMAN MARKET, OUTER RING ROAD, VIKASPURI
78 : . M/S KHAQ GALJ GROUND FLOOR & BASEMENT, G19,20COMMUNITY CENTRE,
ZONE-03 202170 £ SHOPUR MART 2,
ONE-03 (L7v20217001 012-s  [KESHOPU ALCOMART KSP 12/54 cv343 RESTAURANTS PVT LTD. VidAeURt
79 M/$ KHAO GAL[
NE- L7v20217577 2- KESHOPUR M p PLOT NO. B K PUR INDUSTRIAL AREA
ZONE-03 2021757 012-5 ESHOPU ALCOMARTKP 5 Cvs27 RESTAURANTS PVT 17D, LOT NO.38, A BLOCKKESHOPUR ST R
80 M/S KHAO GALI SHOP 2,74, 78,7C, 7D1, 7D2,7E,8C,11, GROUND FLOORPVA
NE-0 17574 - K U
ZONE-03 |L7Vv2021757 012-5 ESHOPUR ALCOMART KP 2 CV524 RESTAURANTS PVT LTD. SONIA VIKASPUR]
& ZONE-03 |L7Vv20217578 012-S  [KESHOPUR ALCOMART KSP 29/54 CV528 MiSKHAOGALI SIOP NO. 13, 14, 15, 16, 17, 18, JJ COLONYKHYALA KESHOPUR
RESTAURANTS PVT LTD. R ;
82 D-151-A, KHASRA NO. 275/85 ABADI VIKAS MARGLARMI NAGAR,
ZONE-07 [L7V20216682 013-F  |KISHANKUNJ  |WHISKY THEKA - KISHAN KUNJ 01 CV222  |M/S JSN INFRATECH LLP VILL KHUREJI KHAS ILLAQA SHAHDARA
& ZONE-07 |L7V20227717 013-E  [KISHANKUNJ  |WHISKY THEKA - KISHAN KUNJ 03 CV580 [M/S JSN INFRATECH LLP R-53A, RAMESH PARK, LAXMI NAGARILLAQA SHAHDARA
AGUNTA AGRO FAR : MAGUNTA AGR
& ZONE-04 |L7V20216848 013N  |MAlkAGan) [V/SMAG PARCRARNSENT CVv299 /s UNTA AGRO 3972, GROUND FLOORROSHANARA ROAD
LTD. FARMS PVT. LTD.
85 M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO
- - 15, HARPHOOL SINGH BUILDINGCLOCK TOWER
ZONE-04 |L7V20216576 013-N  [MALKA GANJ (16 Cvi61 FARMS PVT. LTD. 5149/15, H o]
R PVT. AGUNTA AGRO
&6 ZONE-04 |L7V20217538 013N [MALKAGaNy  |M/SMAGUNTA AGRO FARMS PVT. cvs1y [M/SMAGU SHOP NO. 16 & 17, GROUND FLOORMALKA GANI
LTD. FARMS PVT. LTD.
M/S BHAGWATI
o ZONE-27 [L7V20216196 013-5  ITILAKNAGAR  |BTC-27-0135-03 cvigs |M/SBHAG PLOT 1 & 2, CHAUKHANDI ROAD, TILAK NAGAR

TRANSFORMER CORP
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M/S BHAGWAT]

ZONE-27 |L7Vv20217564 013-s  [TILAK NAGAR  |BTC-27-0135-05 CV519 SHOP NO. 249-4, KHASRA NO. 13/7/1, SANT GARH,M 8.5,
TRANSFORMER CORP NAGAR, TILAK NAGAR
89 M/S BHAGWATI
ZONE-27 |L7V20216228 013-5  |TILAKNAGAR  |BTC-27-0135-02 V137 i
C 35 cvi3 TRANSFORMER CORP SHOP NO. 41 & 42, NEW MARKET, TILAK NAGAR
0
g Z0NE-27 |L7v20216217 0155  |viLAkNAGAR  |Brc.o70135.08 ovize M/S BHAGWATI SHOP NO. 6 & 7, GROUND FLOOR, IVORY TOWER AJANTA
TRANSFORMER CORP CINEMA, AJAY ENCLAVE,
#d ZONE-27 |L7V20216231 013-5  [TILAKNAGAR  [BTC-27-0135-01 V140 /S BRAGWATI SHOP NO. WZ-97, GROUND FLOOR,MEENAKSHI GARDEN
TRANSFORMER CORP ! i
92 M/S PATHZWAY HR
ZONE-25 |L7V20216833 014-E  [LAKSHMI NAGAR |LAXMI NAGAR 1 u
LAXMI NA CV286 SOLUTIONS PVT. LTD, A-65, MAIN ROAD, VIKAS MARGLAXMI NAGAR
93 PATH H
ZONE-25 |L7v20217322 014-E  |LAKSHMI NAGAR |LAXMI NAGAR 1 Cv43s M/S PATHZWAY HR €6 & C7 GURUNANAK PURAPATPARGAN) ROAD LAXMI NAGAR
SOLUTIONS PVT. LTD.
94 M/S PATHZWAY HR
ZONE-25 |L7V20217452 014-E  [LAKSHMI NAGAR |LAKSHMI NAGAR 4 NO E-54 GR AHAR PARK LAXMI N
LA| 3 Cva90 SOLUTIONS PVT. LTD, SHOP NO E-54 GROUND JAWAHAR PARK LA
95 UNIVERSAL DISTRIBUTORS MALL M/S UNIVERSAL
ZONE-19 |L7Vv20216773 14-N  |G.T.B. NAGA p
0 R ROAD KINGSWAY CAMP Cv262 DISTRIBUTORS 77 79 MALL ROADKINGSWAY CAM
96 UNIVERSAL DISTRIBUTORS M/S UNIVERSAL SHOP NO.18, GROUND FLOOR AND BASEMENT, MALL ROAD
ZONE-19 |L7V20217287 014-N  |G.T.B. NAGAR 41 \ :
5 KINGSWAY CAMP-2 i DISTRIBUTORS KINGSWAY CAMP, G.T.B NAGAR
97
PROPERTY NO. B-12, GROUND FLOOR, FIRST FLOOR & SECOND
MAHAVIR 1 A ;
ZONE-27 |L7Vv20216582 014-5 ) BTC-27-0145-02 CV162 .ﬂm%m_“%,hm“ ol FLOOR, PORTION OF PLOT NO. 5, KHASRA NO. 69,VILL NANGLI
JALIB, GANESH NAGAR, NAJAFGARH ROAD
98 : MAHAVIR . : M/S BHAGWATI PROPERTY NO. WZ-44/2, GROUND FLOOR, GAL| NO.
ZONE-27 [L7V20217112 014-S BTC-27-0145- 2 i
NAGAR C-27-0145.01 V368 TRANSFORMER CORP 16,KRISHKNAPURI, TILAK NAGAR,
= ZONE-02 |L7V20217464 015-E  |SHAKARPUR ALCOMART SKP 8/54 cvag7 /S KHAGTGAL GROUND & 15T FLOOR OF DA-1VIKAS MARG, SHAKARPUR
RESTAURANTS PVT. LTD. !
eo ZONE-02 |L7Vv20216588 015-E  [SHAKARPUR ALCOMART SKP 6/54 CV167 M/S KHAD GALI PROPERTY NO. C 46 A, GROUND FLOORSOUTH GANESH NAGAR
RESTAURANTS PVT. LTD, ) 4
101 M/S KHAO GALI
ZONE-02 |L7V2021692 -E AK Kp R UR
ONE L7v20216927 015 SHAKARPUR ALCOMART SKP 26/54 Cv332 RESTAURANTS PVT. LTD. R-19VIKAS MARG, SHAKARP
102 ; M/S KHAO GALI : Z
ZONE-02 |L7v2021732 -E  |SHAKARPU (o] T SKP P A H PUR
ONE L7v20217321 015 HAKARPUR ALCOMART SKP 7/54 Cva34 RESTAURANTS PVT. LTD. U 60 UPADHAYAY BLOCKSHAKAR
103 M/S KHAO GALI
NE-02 |L7V2 8 5- AKARPUR C SK 4 V! - PAI YAY BLOCKSHAKARPUR
ZONE 7V2021711 015-E  |SHAKARPU ALCOMART SKP 31/5 Cv375 RESTAURANTS PVT. LTD. U-68, UPADHAYAY BLOCKSHAKARPU
104 MUKHERJEE ORIGIN APPLIANCES PVT LTD- M/S ORIGIN APPLIANCES  |PROPERTY NO. 216, GROUND FLOOR,BHAI PARMANAND
© [ZONE-14 |L7V20227 s g 4 ,
e 20227783 BN NAGAR PARMANAND COLONY s PVT. LTD. COLONY,
105 MUKHERJEE M/S ORIGIN APPLIANCES ~ |[SHOP NO 4,5, & 6, GROUND FLOOR, PLOT NO A-37,A-38 & A-
ZONE-14 [17V20216702 s NAGAR ORIGIN APPLIANCES PVT LTD AL PVT. LTD. 39DR. MUKHERJEE NAGAR COMMERCIAL COMPLEX
106 SHOP NO. GF-2,GF-3,GF-4 & MEZZ. PART OF GF-4, GROUND &
ORIGIN APPLIANCES
ZONE-14 |L7v20217458 015-N u%%”_mamm ORIGIN APPLIANCES PVT LTD Cv492 w.‘_(‘\w Zom el MEZZ. FLOOR, PLOT NO.A/12-13,COMM. CENTRE. DR.
= MUKHARJEE NAGAR, COMM. COMPLEX
107 JANAKPURI G-26,27,28,29,30,31,32,833,WEST END MALL,DISTRICT CENTRE
3 : -30-0155- 4 P PIRITS LLP
ZONE-30 |L7Vv20227616 015-§ WEST PSLLP-30-0155-05 Cvs41 |M/S POPULAR SPIRI JANAKPURI NEW DELHI
108 JANAKPURI
ZONE-30 |L7V20216679 015-5 WEer PSLLP-30-0155-01 CV219 |M/SPOPULARSPIRITSLLP  |PLOT NO. C-1 BLOCK A-1, LSCJANAKPURI,NEW DELH|
109 JANAKPURI SHOP NO. G-5,G-6,G-17 & G-18,WEST END MALLDISTRICT
ZONE-30 [L7v20217038 015-S s PSLLP-30-0155-04 CVv359 [M/S POPULAR SPIRITS LLP CENTRE JANAKPURL,
110 JANAKPURI
ZONE-30 |L7V20216617 015-S e PSLLP-30-0155-02 CV186 |M/SPOPULARSPIRITSLLP  |SHOP NO.25,26,27 & 28 C.S.C. BLOCK-BJANAK PURI SHIV NAGAR
111 M/S MULTICITY
ZONE-05 |L7V20216214 016-E  [PANDAV NAGAR |PANDAV NAGAR 24 MULTICITY cv123 PLOT NO 53 ON GROUND FLOORSITUATED AT PANDAV NAGAR

HOSPITALITIES LLP




12 ], ONE-05 [L7v20217445 016  [PANDAV NAGAR |MULTICITY HOSPITALITIES PANDAY cvagy |M/SMULTICITY SHOP NO-145/62 KHASRA NO 867/268/869VILLAGE MANDAWAL
NAGAR MANDAWALI HOSPITALITIES LLP FAZILPUR WARD NO 16E
113 M/S MULTICITY
/ ZONE-05 |L7v20217291 016-E  |PANDAV NAGAR [AKSHARDHAM22MULTICITY Cv420 HeSh A s Es UNIT 9 LGF, PARSVNATH MALLAKSHARDHAM METRO STATION
114 { SARAI PIPAL M/S SAINIK INDUSTRIES PVT.[SHOP NO AL/1 AND A1/2 GROUND AND FIRST FLOORLSC
ZONE-17 " [L7V20216102 016-N SAINIK ( LSC JAHANGIR PURI VO
THALA { ) £X¥088 LTD. MARKET MAIN ROAD JAHANGIR PURI
115
SARAI PIPAL SAINIK (1 & 2, SANJAY ENCLAVE M/S SAINIK INDUSTRIES PVT.|SHOP NO. 1 & 2 GROUND FLOOR, 656, C.5.C., NEAR SHOPPING
ZONE-17 |L7V20216103 16- g
B Gl THALA ._.»Ibzm_m_ucx: “vza LTD. COMPLEX SANJAY ENCLAVELIG HOUSES JAHANGIRPURI
116 JANAKPURI GROUND & MEZANINE FLOGR, 28, C-BLOCK,COMMUNITY
ZONE-30 |L7V20216886 016-5 PSLLP-30-0165-01 cv 'S POPULAR SPIRITS e *
ey 5-0 309 |M/S POPULAR SPIRITS LLP CENTRE JANAKPURI,
117 JANAKPURI N B OMMUNITY CENTR
ZONE-30 (L7v20216677 Digis . [IANAKAU PSLLP-30-0165-02 CV218  [M/SPOPULAR SPIRITS LLp | ROUND FLOOR, PROPERTY NO.4, C-BLOCKCOMMUNITY CE E
SOUTH JANAKPURI
118 AMAKBUR] SHOP NO-101,102,103 -A & 103 -B, 105, 106, 107, 109, 110
ZONE-30 |L7V20217607 016-5 <Gt PSLLP-30-0165-03 CV538 [M/SPOPULARSPIRITSLLP  |GROUND FLOOR, DEWARS JANAK MARKET,LSC PLOT NO.5,BLOCK
C-1, JANAKPURI, NEW DELHI
119 VISHWAS M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO DDA PLOT NO.255,BLOCK NO.AOKHLA INDUSTRIAL AREA,PHASE-
ZONE-23 |L7V2021732 17-E .
OhEe 8 S g NAGAR LTD. Evaae FARMS PVT. LTD. I
120 VISHWAS M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO
ZONE-23 |L7V20216852 017-E 3 N 60 FEET ROADVISHWAS NAGAR
NAGAR LTD. i FARMS PVT. LTD, 28/3 MAIN 60 FEET ROADVISH e
121 VISHWAS M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO 519/3-8, GALI NO 2, MAIN 60FT ROADVISHWAS NAGAR,
ZONE-23 [L7v20217386 017-€
& NAGAR L7D. CVA5E | ARMS PVT. 17D, SHAHDARA
122 : . SHOP BEARING NO. 5G-40,41,52 ON GROUND FLOOR, IN
VISHW, GUNT, PVT. R
ZONE-23 [L7V20216849 017-E e >m>m Hmm MAGUNTA AGRO FARMS PVT. Cv300 H\Mzﬂwﬁz_ﬂc»m 5 BUILDING KNOW AS ADITYA MEGA MALLBUILT ON PLOT NO. 9,
i i C.B.D EAST SHAHDARA
123 SHOP NO 5G-37, 5G-53, SF-25, 5G-36, SG-54, PLOT NO 9D
VISHW, N R :
ZONE-23 [L7v20217213 017-E SRS M/S MAGUNTA AGRO FARMS PV cvagy |M/5 MAGUNTAAGRO CENTRAL BUSSINESS DISTRICT EASTKNOW AS ADITYA MEGA
NAGAR LTD. FARMS PVT, LTD. il
12 IN R ]
# ZONE-17 |L7Vv20216944 017-N  [ADARSH NAGAR [SAINIK (A-19 SARAI PIPAL THALA) Cv342 Hm > SAINIK INDUSTRIES Py A-19, SARAI PIPAL THALA EXTN.NEAR ADARSH NAGAR
. . i : INI DU IES PVT.
A ZONE-17 |L7V20216210 017-N | ADARSH NAGAR [SAINIK (A S S P THALA 17N ) Cvi19 HW SAINIK INDUSTRIES PVT A-5, GROUND FLOORSARAI PIPAL THALA, G.T. KARNAL ROAD
A - M INIK INDUSTRIES PVT,
g ZONE-17 [L7V20216206 017-N  |ADARSH NAGAR wﬂ_m_ﬁk DARSH NAGAR - KAUSHAL Cv11s 5\0 SRR TR G BLOCK - 1500 SQ FTJAHANGIR PURI
127 SAINIK ( 429/135 SARAI PIPAL THALA M/S SAINIK INDUSTRIES PVT. [KHASRA NO 429/135, GROUND FLOOR,SARAI PIPAL THALA EXTN.,
= vV z Al . : ,
ZONE-17 |L7V20216797 017-N  |ADARSH NAGAR EXTN.) Cv274 giicy G T KARNAL ROAD ADARSH
s 128 SAINIK (TRANSPORT CENTRE M/S SAINIK INDUSTRIES PVT.|PLOT NO 61, BASEMENT AND GROUND FLOOR, TRANSPORT
ZONE-17 [L7V20216629 017-N  |ADARSH NAGAR AZAPUR) cv197 L CENTREAZADPUR
129 SAINIK ( RAJENDER JAINA TOWER M/S SAINIK INDUSTRIES PVT. RAJENDER JAINA TOWER - I, GROUND FLOOR, PLOT NO. 10,NEW
ZONE-17 (L7v20217225 017-N  |ADARSH NAGAR P Cv3g7 e SABI MANDI, AZADPUR
130 M/$ KHAO GALI G2,G3,G5, NEELKANTH CHAMBER-3 & G2,G3 AINARA
ZONE-02 (L7V20217006 018-E  |ANANDVIHAR  [ALCOMART ANV 1/54 Cv347 RESTAURANTS PVT. LTD. __|COMPLEXLSC, SAVITA ViHAR
131 M/S KHAO GALI SHOP NO. 1,2,3,4,5, PARMESH COMPLEX 1, PLOT NO.
ZONE-02 |L7v20217002 018-E  |ANANDVIHAR  [ALCOMART ANV 22/54 cv3aa RESTAURANTS PVT. LTD. __|SKARKARDOOOMA COMMUNITY A
132 5 v M/S KHAQ GALI UNIT NO. G-7, G-8, GROUND FLOOR, SAGAR CHAM BER, PLOT NO.
ZONE-02 L7v20217005 018-E ANAND VIHAR >_.nO§>xH ANV 27/54 CV346 RESTAURANTS PVT. LT, 16LSC SAINI ENCLAVE, VIKAS MARG
133 ORIGIN APPLIANCES P LTD Cva02 M/S ORIGIN APPLIANCES PLOT NO.64. KHASRA NO. 63, GF,BLOCK- A KEWAL PARK EXTN.,
ZONE-14 |L7v20217235 018-N  |DHIRPUR RIGIN APPLIAN VT BT LT AZADPUR,
134 M/S ORIGIN APPLIANCES  [PROPERTY NO, 454/2, GF, NANIWALA BAGHCOMMERCIAL
ZONE-14 |L7V20216182 018-N - |DHIRPUR ORIGIN APPLIANCES PVT LTD cvo91 Ky COMPLEX, AZADPUR
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135 M/S SAKRIYA
ZONE-10 [L7v20216096 018-S  |MILAP NAGAR |WINE AND BEER SHOP VOl -8 Ml
SH Cv063 TECHNOLOGIES VT, L7p |8 MILAP NAGARUTTAM NAGAR
136 M/S SAKRIYA PLOT NO. C-17-18 GROUND FLOORJEEVAN PARK PANKHA ROAD
ZONE-10 |L7v20217307 018-5  [MILAP NAGAR  [WINE AND BEER SHOP 427
? e TECHNOLOGIES PVT.LTD  |UTTAM NAGAR
137
ZONE-10 [L7v20216656 018-S  [MILAP NAGAR |WINE AND BEER SHOP cvaoy |M/S SAKRIYA SHOP NO. 1, 2,3 GROUND FLOORPD AREA UTTAM NAGAR EAST
: TECHNOLOGIES PVT.LTD  |METRO STATION
5 ZONE-10 [L7v20216092 018-5 |MILAP NAGAR |WINE AND BEER SHOP Cvo59 M/S SAKRIVA WZ-7B AND B-3Z BLOCK UTTAM NAGAR
TECHNOLOGIES PVT. LTD
139 ACE FINANCE CO. {B-16 GAZIPUR B 16 OUT OF KHASRA NQ 397 SITUATED AT ABAD| OF MAIN
ZONE-22 |L7Vv20217462 019-E  |I.P. EXTENSION CV495 |M/S ACE FINAN :
WARD IP EXT) 7 [WSACEFINANCETO ROADVILLAGE GAZIPUR
140 GROUND FLOOR PANKAJ CORNER PLAZA LSC PLOT NO
ZONE-22 [L7V20216589 019-E  |LP.EXTENSION |M/S ACE FINANCE CO. cv ACE FINAN i
? /=ACE FINANCE €O 158 [M/SACE FINANCE o 8MANDAWALI FAZALPUR [P EXTENSION
141 ACE FINANCE CO. (IP EXT- 329 PLOT NO 329 BLOCK NO-4FUNCTIONAL INDUSTRIAL ESTATE
ZONE-22 [L7V20217503 19-E  |I.P. EXTENSION V506 (M AN !
0 PATPARGANJ IND AREA) - /S AGE FINANCE £0 PATPARGAN)
142 i
SHOP NO. G9,10,29 &30 RG SQUARE MALL PLOT NO 2 LSC A
ZONE-22 [L7V20216590 019-E  [I.P. EXTENSION |m IN 3 v FI : i
f Ag FRABE FINANGE CO GHIRT Ny SAEERIRANCESD FAZALPUR MANDAWALINEAR MAX BALAJI HOSPITAL
143 UNIVERSAL DISTRIBUTORS BURARI M/S UNIVERSAL
ZONE-19 |L7V20216778 19-N - [SARUP NAGAR cv2 -428,KH NOQ.32/3,VILLAGE LIBASPUR,SARUP NAGAR
019 U REE 65 GIETRIBLTEHS D-428,KHASRA NO.32/3 VILLAGE LIBASPUR.S
144 NIVER ISTRIB S LIBAS UNI
ZONE-19 |L7V20217459 019-N  |sArup NAGAR [V SAL DISTRIBUTOR Cv493 M/S UNIVERSAL PLOT NO.63-B, KHASRA NO.24/7AMBE GARDEN EXTN. LIBAS PUR
PUR DISTRIBUTORS
145 M/S TRIDENT CHEMPHAR  |G1,G62,63,G4,G5,G6,G7, METROPLEX EAST MALLDISTRICT
ZONE-24 [L7V2021703 020- PREET VIHAR ENT CHEMPHAR L V358 : R
8 € & THISENT CHEMBHAR LTD g LTD. CENTRE LAXMI NAGAR
14 ; TRIDENT CHE| 3
3 ZONE-24 |L7V20217442 020-E  [PREETVIHAR  [TRIDENT CHEMPHAR LIMITED Cv485 H\UM RENTCHEMPHAR GS0 V3S MALL LAXMI NAGARLAXMI NAGAR DELHI
147 M/STRIDENT CHEMPHAR ~ [SHOP NO G1,3,4,5,6,9 PLOT NO 15,G6,7,8,9,10,11,12IN PLOT NO
-24 |L7v202 ?
ZONE L7V20216662 020-E  [PREETVIHAR  [TRIDENT CHEMPHAR LIMITED Cv210 Sy 14COMMUNITY CENTRE PREET VIHAR
M/S TRIDENT CHEMPHAR
b ZONE-24 [L7V20217396 020-E  |PREETVIHAR  [TRIDENT CHEMPHAR LIMITED CV466 SW I EARAA SHOP NO-3,5,6,9,10,PLOT NO-1,C.5.C-1I,NIRMAN VIHAR
149 TRIDENT CHEMPHAR LIMITED- M/S TRIDENT CHEMPHAR
NE- 2 - cv NO-8, GROUND FLOOR LSC COMPLEXRAJOHAN! ENCLAVE
ZONE-24 |L7Vv20227663 020-E  |PREET VIHAR (RAJDHANI ENCLAVE) 564 | 7o, UNIT NO lo} :
150
SWAMI SHARDA [MILLENIUM (SAMEYPUR BURARI M/S MILLENIUM KHASRA NO 1/17, VILLAGE SAMEYPURBURARI ROAD, SWAROOP
= - Vi
ZONE-09 {17v20216190 Q20 NAND COLONY |ROAD} CMa3 INFRAENGINEERS PVT. LTD. |NAGAR EXTENSION
151
1 SHARDA |MILLENI IN BURARI ROA M/S MILLENIUM KHASRA NO 1/21, GALI NO 5, SITUATED IN THE AREA SWARQOP
ZONE-09 |L7V20216829 020-N  |PWAMISHARDA |MILLENIUM (MAIN BURARI ROAD cv283 / i /
NAND COLONY  |SWAROOP NAGAR) INFRAENGINEERS PVT. LTD. |NAGARMAIN BURAR| ROAD
152 [0 N - —— SLEOMARTVER:20/50 cvsoo |M/SKHAD GALI PROPERTY NO. 43, 44, NEW MUNICIPAL NO. WZ-198-BUTTAM
=0 B / RESTAURANTS PVT LTD. NAGAR BLOCK B, MAIN NAIAFGARH ROAD
153 |onE-03 L7V20216585 020-S  |VIKASPURI ALCOMART VKP 15/54 CV165 M/SKHAD Gl SHOP NO. 1,2,3, PLOT NO. 6, LSCBODELLA PHASE 2, VIKASPURI
RESTAURANTS PVT LTD. TR, g o
154 BASEMENT & GROUND FLOOR E-4/23, KRISHNA NAGARVILLAGE
# 3 - A 13 [m INFRATECH LLP
ZONE-07 |L7V20217531 021-E  [KRISHNA NAGAR |WHISKY THEKA - KRISHNA NAGAR 05| CV513 |M/S SN C GHONDLI, ILLAQA SHAHDARA
155 C9/10 GROUND FLOOR, KRISHAN NAGARVILLAGE GHOUNDLI,
7 r 2 T
ZONE-07 |L7V20216681 021-€  |KRISHNA NAGAR |WHISKY THEKA - KRISHNA NAGAR 02| CV221 |M/S JSN INFRATECH LLP S AR
156 ) one-07 L7V20227705 021-E  [KRISHNA NAGAR |WHISKY THEKA - KRISHNA NAGAR 06| €vs78 |M/S ISN INFRATECH LLp GF & FF 512JHEEL KHURANJA
157 Lrone-07 L7V20217606 021-E  |KRISHNA NAGAR %H_M_Q THEKA - KRISHNA NAGAR Cv537 |M/S JSN INFRATECH LLP GROUND & FIRST FLOOR, 410, JHEEL KHURANJASATNAM ROAD
158 PROPERTY NO 18/2 GR FL & FF RADHEY PURI
ZONE-07 |L7V20216088 021-E  |KRISHNA NAGAR |WHISKY THEKA -KRISHNA NAGAR 03 | CV055 |M/S JSN INFRATECH LLP

EXTENSIONJAGATPURI CHOWK




53

159 M/S BHAGWATI
ZONE-01 |L7V20217110 021-N  [JAHANGIR PURI [BTC-01-021N-01 CV367 . C-
3 TRANSFORMER CORP SHOP NO. C-1903, 1998 & 1999,GROUND FLOOR, JAHANGIRPURI
160 M/S ADHARV ENTERPRISES CBLOCK SHOP NO 06 AND APPROX HALF PORTION OF SHOP NO
ZONE-08 |L7v20217031 021-S HASTSAL 5 356 |M/S ADHARV P
HASTSAL R /SAD BRTERRRISES SGROUND FLOOR BLOCK C HASTSAL
161 M/S ADHARV ENTERPRISES, B BLOCK
ZONE-08 [L7V20216194 021-S  |HASTSAL I.Mm._._p_. CV103 [M/S ADHARV ENTERPRISES [SHOP NO 101 FIRST FLOORCSC MARKET B BLOCK HASTAL
162
M/S ADHARV ENTERPRISES, PUNJABI SHOP NO. 01,03 & 04 ON GROUND FLOOR AND FIRST
ZONE-08 |L7V20217371 021-S HASTSAL d Cv450 |M/S ADHARV ENTERPRI ’
JUTIYAN = /3R i FLOORPREM NAGAR PLOT NO A-11 BLOCK R UTTAM NAGAR
1 E
& ZONE-30 |L7V20216226 022- ANARKALI PSLLP-30-022E-03 CV135 |M/S POPULAR SPIRITS LLP wmwrﬂ._mu_..unuom_“uxmw.. MAAINIGAD R LIGHT CHOWAS IAGHT ROHl
164
ZONE-30 |L7V20217324 022-E ANARKALI PSLLP-30-022E-04 CV437 [M/S POPULAR SPIRITS LLP B-1, EAST BALDEV PARK, NEAR TIKONA PARK,PARWANA ROAD,
16 o 8 P -65,
= ZONE-30 [L7Vv20217106 022-E  |ANARKALI PSLLP-30-022E-02 CV363 |M/S POPULAR SPIRITS LLP ”_WM..U. 1AGAT PURI.COMPRISING OF F-153 PARTAND F-65, JAGAT
166 M/S BHAGWATI PLOT NO.656, GROUND FLOOR, CSC MIG HOUSING POCKET-C
ZONE-01 |L7V20216768 022-N  |BHALSWA BTC-01-022N-01 cv ) £ 4 '
. - 252 TRANSFORMER CORP JAHANGIRPURI,
167
ZONE-30 |L7V20216225 023-E GHONDLI PSLLP-30-023E-01 CV134 |M/SPOPULARSPIRITSLLP |5& 6, BHAGAT SINGH ROAD,SATNAM PARK CHANDER NAGER
168
ZONE-30 [L7V20216224 023-E  |GHONDLI PSLLP-30-023E-02 CV133 [M/S POPULAR SPIRITS LLP 53-A,54,55 & 61MAIN PATPAGAN] ROAD KHUREJ| KHAS
169 SAMAYPUR C-3, 47/10, ROHIN| BAWANA ROADSANJAY GANDHI TRANSPORT
ZONE-07 |L7V20216066 023-N WHI THEKA - UR L1044 N INFR P Sl
3 BADLI SKY TH SAMYPUR BADLIO CV033 [M/S JSN INFRATECH LL NAGAR, SAMAIPUR BADLI
170 SAMAYPUR WHISKY THEKA - SAMAYPUR BADLI 5 G-1,6,7 & 8 VARDHAMAN PLAZA PLOT NO CIRCULAR BLOCKGT
ZONE-07 |L7V20216089 23-N e
=0 B21605 G BADLI 01 CVOS6 | M/S JSN INFRATECH LLP KARNAL ROAD SANJAY TRANSPORT NAGAR
171 SAMAYPUR WHISKY THEKA - SAMAYPUR BADLI GROUND FLOOR KHASRA NO 573, EXTENDED PART-1VILLAGE
Z -07 [L7v202160 3-N NF LP
ONE #226089 e BADLI 04 CVO3E |M/5 JSN INFRATECH L SIRASPUR NEAR MAHADEV DHARAMKANTA
172 SAMAYPUR WHISKY THEKA - SAMAYPUR BADLI GROUND FLOOR,KHASRA NO. 6/18, RAILWAY ROADMAIN GT
ZONE- 2 -N E
ONE-07 |L7V20216063 023 BADLI 02 CV030 [M/S JSN INFRATECH LLP ROAD, SAMAIPUR
478 ZONE-30 L7V20216896 024-E GEETA COLONY |PSLLP-30-024E-01 CV319 |M/S POPULAR SPIRITS LLP 11/51GEETA COLONY
174 ZONE-30 |L7V20227704 024-E GEETA COLONY  |PSLLP-30-024E-02 CV577 |M/S POPULAR SPIRITS LLP 5/1/4,GEETA COLONY
™ RIGIN APPLIANCES
bl ZONE-14 [L7Vv20216707 024-N  |ROHINI-A ORIGIN APPLIANCES PVT LTD Cv246 vc\.\qm n_”..,._._um i E SHOP NO. 6 & 7, GF, LSC NO-10SECTOR-16, ROHINI
176 M/S ORIGIN APPLIANCES SHOP NO. 6 & 7, KH NO-33/24, 33/23, 33/26, & 55/2,
ZONE-14 [L7V20216934 024-N  [ROHINI-A ORIGIN APPLIANCES PVT LTD Cv338 PVT. LTD. GFSAMAYPUR SEC-17, ROMINI 5
PATH2WAY HR
127 ZONE-12 |L7V20217285 025-E SHASTRI PARK  |SHASTRI PARK 2 CV416 o i AY PROPERTY NO 8/1579 PART A AND BMAIN ROAD GANDHI NAGAR
8 SOLUTIONS PVT. LTD.
178 M/S PATH2WAY HR
- - PR 0.1 UB ROAD, GANDHI NAGAR
ZONE-12 |L7V20227835 025-E SHASTRI PARK  |[SHASTRI PARK 3 Ccve21 SOLUTIONS PVT. LTD. OPERTY NO.IX/1242SHUBASG ROAD,
179 M/S PATHZWAY HR UNIT NO 8 UPPER GROUND FLOORCSC SHASTRI PARK TY-A DDA
s - Ip
ZONE-12 [L7v20216842 025-E  |SHASTRIPARK  |SHASTRI PARK 1 Cv295 SOLUTIONS PVT. LTD. MARKET
180 ZONE-06 |L7v20216220 025-N ROHINI-B WHISKY THEKA - ROHINI B 02 CV129 |M/SJISN INFRATECH LLP BG 05 &06 GROUND FLOORRG METRO ARCADE SEC 11 ROHINI
i PLOTNOS & 6 G FL SERVICE CENTREOPP SEC 11 EXT PSV-IV
i ZONE-06 |[L7v20216221 025-N ROHINI-B WHISKY THEKA - ROHINI B 01 CV130 |[M/SISN INFRATECH LLP ROHINI
182 PORTION OF GROUND FLOOR PLOT NO 10 SERVICE
A 4 £ = . LLP
ZONE-06 |L7V20217133 025-N RCHINI-B WHISKY THEKA - RCHINI B - 03 Cv378 |M/SISN INFRATECH LL CENTRESECTOR 5, ROHINI
UNIT NO G-1D, GROUND FLOOR, CITY CENTRELB3, TWIN
1% ZONE-06 |L7V20217132 025-N ROHINI-B WHISKY THEKA - ROHINI B 04 CVv377 |M/S JSN INFRATECH LLP

DISTRICT CENTRE, SEC 10, ROHINI




i

184 SHOP NO. 4, KHASRA NO. 189, AMAR SHOPPING COMPLEX
MOHAN v, : ; .
ZONE-15 |L7v20217082 | Q255 NOVA GARMENTS PRIVATE LIMITED | cvagy |M/S NOVA GARMENTS BHAGWATI GARDENDWARKA MOR, MAIN NAJAFGARH ROAD,
GARDEN-SOUTH PRIVATE LIMITED
UTTAM NAGAR
185
MOHAN M/S NOVA GARMENTS
ZONE-15 (L7v20217204 | q25.s NOVA GARMENTS PRIVATE LIMITED | cv . B- ; ,
GARDEN-CallTH VATE LI 38 Lonwime e SHOP NO. B-8, RAMA PARK,NAJAFGARH ROAD
186
8 lone-1s L7V20216615 | 026-E |KANTINAGAR |Nova GARMENTS PRIVATE LIMITED | Cviga Mﬂ\_ wn‘mﬂ?ﬂmw_mzd SHOP NO. 6, BLOCK 4KANT| NAGAR
187 M/S NOVA GARMENTS SHOP NO. A-2 AND C-2 GROUND FLOORMAIN ROAD KANT]
ZONE-15 |L7V20216717 026-€  |KANTINAGAR  [NOVA GARMENTS PRIVATE LIMIT
SPRIVATELIMITED | cvzag PRIVATE LIMITED NAGAR
188 ]
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  |SHOP NO. 5-1/11 $-1/12,5-1/13 & 5-2/7, GF,SEC-1, CSC
ZONE-28 [L7v20216705 | 026N  [VIJAY VIHAR ’
PVTLTD S@% ND FINANCE PVT, LTD. AVANTIKA SHOPPING COMPLEX NO.2,ROHINI
189
MILLENIUM ( AZAD NAGAR, M/S MILLENIUM 233-A AND 11/233, BEARING PLOT NO 41 AND 47, WEST AZAD
ZONE-09 |L7V20216191 027-E  |RAGHUBARPURA ¢
P RAGHUBARPURA) ety INFRAENGINEERS PVT. LTD. NAGARRAGHUBARPURA, SHAHDARA
i MILLENIUM ( A 96 A BLOCK M/S MILLENIUM
ZONE-09 |L7V20217384 | 027-F  |RAGHUBARPU cva -96, G D FLOOR, A BLOCKNEW SEELAMPUR, DELH|
AGHUEARRURA SEELAMPUR) 5% INFRAENGINEERS PVT, LTp, |/ GROUND FLOOR, A BLOCKNEW §
s MILLENNIUM ( NEW SEELAMPUR M/S MILLENIUM
ZONE-09 |L7v20216111 | 027-F [RAGHUBARP -141NEW SEELAMPUR, SHAHDARA
AGHUBARPLRA RAGHUBARPURA) iz, INFRAENGINEERS Py, Tp, [C141NEW SEELAMPUR, SHAHD
A , MILLENIUM { SEELAMPUR METRO M/S MILLENIUM :
ZONE-09 |L7v20216424 7-E ARPURA . T SEELA METRO STATION, PACKAGE 2 +
E-09 |L7V202154 02 RAGHUBARPUR ETaTION] cvist |0 AENGINEERS PV, (70, |PP m,a_, SEELAMPUR METRO STA'
193
MILLENIUM ( 147 RAJGARH COLONY M/S MILLENIUM X/1577, KHASRA NO 147, RAJGARH COLONY, VILLAGE GHONDLI
NE-09 |L7v20227799 | 027 |RAGHUBARP
ZENER A RAGHUBARPURA VILLAGE GHONDLI ILLAQA) Ve INFRAENGINEERS PVT. LTD. [ILLAQASHAHDARA,
194 M/S SAKRIYA A 1/51 AND A 1/50 SEWAK PARKUTTAM NAGAR, MAIN DWARKA
ZONE-10 |L7v20216094 027-5  |NAWADA WINE AND BEER SHOP BVoRL | GESPVT.LTS  |RBan
195 Lone-10 L7v20216100 *| 0275 |NAWADA WINE AND BEER SHOP cugsy |M/SSAKRIVA A-4 MOHAN GARDENMAIN NAIAFGARH ROAD, UTTAM NAGAR
: TECHNOLOGIES PVT. LTD !
196 M/S SAKRIYA
. . - -123 AND 124SEWAK PARK, NAWADA
ZONE-10 [L7v20216091 | 027-5 |NAwaDA WINE AND BEER SHOP cvosg | CHNOLOGIES pyr. (15 |PLOT NO. 123 AND 124sEWA A
197 1one-10 L7V20216618 027-S  |NAWADA WINE AND BEER SHOP cvigy |M/SSAKRIVA PLOT NO. 2744, VILLAGE NAWADAUTTAM NAGAR
TECHNOLOGIES PVT. LTD P
198 o onE-10 L7v20216097 | 027-5  |NAWADA WINE AND BEER SHOP cvogs [M/S SAKRIYA PLOT NO. 5-A SHAM PARK BLOCK MUTTAM NAGAR
TECHNOLOGIES PVT. LTD ;
199 DILSHAD SRI AVANTIKA CONTRACTORS (1) LTD- M/S SRI AVANTIKA C-4, BLOCK-C, KH. NO-1076/5/2/386, DILSHAD EXTN. NO-
ONE26 |L7v20227826 | 028 COLONY DILSHAD EXTN ~JHILMIL CVB18 | ONTRACTORS {1) LTo, LDILSHAD COLONY, JHILMIL TAHIRPUR,SHAHDARA
200 DILSHAD M/S SRI AVANTIKA KH NO- 1103/283, SHOP NO -1, UP BORDERNEAR SHYAM
ZONE26 |L7V20217373 | O28 COLONY >RI AVANTIKA CONTRACTORS (1) LTD |  Cv452 CONTRACTORS (1) LTD, PARKASH PETROL PUMP, DILSHAD GARDEN
201 DILSHAD M/S SRI AVANTIKA
£ 4 D SHOP NO-38,39,40 LSC AT BLOCK-BDILSHAD GARDEN
ZONE-26 (L7V20227620 | 028-E Pl SRI AVANTIKA CONTRACTORS (1) LTD | cvsas CONTRACTORS () LTD, HOP NO-38
202 M/S SAKRIYA :
- - TNO. VICE CENTERSECTOR 5, ROHIN
ZONE-10 [L7v20216655 | 028-N  |RITHALA WINE AND BEER SHOP V205 | oo GIESPVT. LT |PLOT NO. 6, SERVICE CENTERSECT
203 AM NAGAR GUNTA AGRO FARMS PVT. LD cv208 M/S MAGUNTA AGRO Plot No.187,Ground Floor and First Floor Delhi Colony,Q-Block,
ZONE-23 |L7v20216847 028-S  [UTTAM NAGAR |MAGUNTA A .LTD. CARRE B Tk Vikas Nagar, Uttam Nagar.
M/S MAGUNTA AGRO
204 o ong-23 L7V20216230 | 0285 [UTTAM NAGAR |MAGUNTA AGRO FARMS PVT, LTD. | cvizg |M/ PLOT NO. 11&12GULAB BAGH UTTAM NAGAR

FARMS PVT. LTD.




205
ZONE-16 [L7V20216159 029-S  [BINDAPUR ORIGIN APPLIANCES PVT LTD cvoss w\_<\w Muqmﬁ_um_z s PLOT NO & BLOCK NO DP POCKET -3BINDAPUR DELHI
206
ZONE-16 |L7V20216718 . 029-S  |BINDAPUR ORIGIN APPLIANCES PVT LTD Cv250 w;,._\,w Wﬂm_z REFLANGES SHOP NO 2,3,4 GROUND FLOOR, CSC NO 4BINDAPUR. POCKET-4
207 M/S PATH2WAY HR
ZONE-12 [L7V20227624 030-E  [JHILMIL JHILMIL 1 4
CVvs49 SOLUTIONS PVT. LTD. 27/94/2/D & 16/1/17 GROUND FLOORIWALA NAGAR SHAHDRA
2
08 ZONE-12 [L7v20217397 030-E  LHILMIL JHILMIL 2 ey M/S PATH2WAY HR PROPERTY NO. 28/21/1 PART, GROUND _u_.ooa.s._.»mm
SOLUTIONS PVT. LTD. CHANRAWALI JWALA NAGAR
20
9 ZONE-12 |L7v20227752 0306 DHimiL IHILMIL 3 cvses M/S PATH2WAY HR SHOP/OFFICE SPACE, FIRST FLOOR, COMMERCIAL SHOPPING
SOLUTIONS PVT. LTD. COMPLEXIHILMIL PHASE-II, LIG HOUSES
210 M/S SRI AVANTIKA
ZONE-18 [L7V20216854 030-N  [BAWANA SRI AVANTIKA CONTRACTORS () LTD | cv30 G- 19,20,21A, i
2 (nL 305 CONTRACTORS (1) LTD, 16,17,18,19,20,21A,21BKrishna Complex
211 M/S SRI AVANTIKA G-19,G-20,G-27,G-28, VARDHMAN MALL CLUSTER JSECTOR-
ZONE-18 [L7v20216853 030-N  |BAWANA SRI AVANTIKA CONTRACTORS (1) LTD | Cv304 o ol
. " CONTRACTORS (1) LTD, 5,BAWANA INDUSTRIAL AREA, BAWANA
212
M/S SRl AVANTIKA SHOP NO GF-23,24,28,29,30,31,SHREE OM PLAZA, COMMERCIAL
ZONE-18 ([L7V20217536 030-N  [BAWANA SRI AVANTIKA CONTRACTORS (1) LTD | cvs1 R O s k
C QRS o CONTRACTORS (1) LTD, COMPLEX CLUSTER PKT- E SEC-1 BAWANA
213 . M | AVAN
ZONE-18 [L7V20216858 030-N  |BAWANA SRI AVANTIKA CONTRACTORS (I)LTD | Cv306 /5 SRI AVANTIKA SHOP NO.-10 & 11,19,20,21,22,23BLOCK NO &, SECTOR 3
CONTRACTORS (1) LTD,
214 M/S MAGUNTA AGRO 1-A KHASRA NO. 14/13 FIRST FLOCR & SECOND FLOORVILLAGE
ZONE-23 |L7V20216725 030-8 DABRI MAGUNTA AGRO FARMS PVT. LTD. Cv2!
6 a5 Bl o FARMS PVT. LTD. DABRI COLONY HARIJAN BASTI
215 A
. ZONE-23 |L7V20216211 030-8 DABRI MAGUNTA AGRO FARMS PVT. LTD. Cvi20 M/S MAGUNTA AGRO A-49-A,DASHRATH PURI
FARMS PVT. LTD.
216 . M/S SRI AVANTIKA :
ZONE-26 |L7V20216701 31-E AHDA| SRI AVANTIKA CONTRACTORS (1) LT cv. OP NO-1/22 ROUND FLOORBHOLA NATH NAGAR
Q SH RA Al KA CON CT! (LD 240 CONTRACTORS (1) LTD, SHOP NO-1/22 & 23 G D FLOI (o]
217 Z-1, GF, KH. NO-636/412,VILL.LULDHAN PUR,ABADI OF NR..BHOLA
SRI AVANTI RA! 1) LTD- AVAN el 2 f {
ZONE-26 |L7v20227718 031-E  |SHAHDARA = IMM no_.w.w_mozq R cvssg1 w@mwﬂ_y_ﬂ.wxmq _%p i NATH NAGAR NAGAR EXTNBIHARI CLY
! MN.ROAD, ILLAQA,SHAHDRA
218 UNIVERSAL DISTRIBUTORS GAGAN M/S UNIVERSAL
E- 1 g Tl ITY CENTRE,NAND NAGRI
ZONE-19 |L7V20216777 032-E  |NAND NAGRI THEATRE Ccv264 DISTRIBUTORS GAGAN THEATRE,COMMUNITY CENTRE,
219 : UNIVERSAL DISTRIBUTORS NAND M/S UNIVERSAL SHOP N0.5,6,7:8 SHORPING COMPLEX,PUNIWAS BAZAR, NEAR
ZONE- L - A RI
i i = S CS4E  INANBrNG NAGRI S DISTRIBUTORS GAGAN CINEMANAND NAGRI ,
220 CENTRE HALL LEFT HALF PORTICN, GROUND FLOOR SSG MAGIC
S MAGUNTA FARMS PVT. MAGUNTA Al
ZONE-23 |L7V20216726 032-N  |ROHINI-C H\o ASUNTAAGRO FARMS PV, Cv258 M,\MZ s _“ﬂ_. _..—.po e MALL, SECTOR 24, ROHINI, DELHIPLOT NO 04, C5/OCF, SECTOR
i i 24, PHASE IIl, ROHIN
N 3 MAGUNTA
22k ZONE-23 (L7V20217392 032-N  [ROHINI-C M/S MAGUNTA AGRO FARMS 34! Cvas2 M/S MAGUNTA AGRO PLOT NO. B-414, SAHIBABADDULATPUR DAIRY COLONY
LTD. FARMS PVT. LTD.
222 M/S MAGUNTA AGRO FARMS PVT, M/S MAGUNTA AGRO PLOT NO.1, KH.NO. 10/9 GROUND FLOOR BLK-BRAIEEV NAGAR
ZONE-23 [L7V20216918 033-N  [BEGUMPUR LT0. Cv32s FARMS PVT. LTD, ViLiASE BEGUMPUR
223 PLOT 3 & 4 GROUND FLOOR & FIRST FLOORLSC NASIRPUR,
ZONE-06 |L7V20227633 033-S MANGLAPURI WHISKY THEKA - MAGLAPURI 02A CV555  |M/S JSN INFRATECH LLP DWARKA
SHOP NO 1,2,3,4,5 & 6 GROUND FLOORPOCKET 6, SECTOR 6, CSC
228 ZONE-06 (L7V20216067 033-S MANGLAPURI WHISKY THEKA - MANGLAPURI 01 CV034 |M/S JSN INFRATECH LLP
NASIRPUR DWARKA
225 NEW WINE AND B Giin —_— M/S SAKRIYA PROPERTY NO. A-51 GROUND AND FIRST FLOOR A
ZONE-10 (L7v20217419 GRde SEEMAPURI EH REREHO TECHNOLOGIES PVT. LTD BLOCKPRIYADARSHNI VIHAR TAHIRPUR ILAQA, SHAHDARA
226 NEW NE — 5 —_— M/S SAKRIYA SHOP NO 5,6,7,8(GROUND FLOOR) AND E-23/F-2(FIRST FLOOR)
FONER0' |L7v202nnEsk S SEEMAPURI WINE AND BEER'SHD TECHNOLOGIES PVT. LTD ON PLOT NO E-32 DILSHAD COLONY
227
SHOP NO. 4,4A,28,33 & 33 GF, CSC OPPOSITE POCKET 16 NEAR
ZONE-22 [L7V20216680 034-N ROHINI-D M/S ACE FINANCE CO. CV220 [M/S ACE FINANCE CO. !

MOTHER DAIRYM M SHOPPING PLAZA SECTOR 20 ROHINI




228 ACE FINANCE CO. LAZA SE z
ZONE-22 |L7V20217502 | 034-N  |ROHINID mmﬂ o mpZn LR CVS05  [M/S ACE FINANCE CO. mwh_q_o €2, 28,29, 37 RK PLAZA, PLOT NO 5CSC, SEC-21,
229 114/2B, KHASRA NO 20, VILLAGE NANGL] SAKRAWATI, RANAJI
NANGLI MILLENIUM ( RANAJI ENCLAVE M/S MILLENIUM / 2
ZONE-09 |L7v20216828 034-
E 021682 345 | i KHASRA NG 20) cvagz [ FRAENGINEERS PVT. (70, wmm“w,\m PHASE IIMAIN NAJAFGARH ROAD, NAJAFGARH, NEW
230
NANGLI MILLENIUM { RANAJI ENCLAVE M/S MILLENIUM PLOT NO 22 AND 23, KHASRA NO. 38/1, VILLAGE NANGLI
ZONE-09 [L7v20216932 | 034. : ;
ATiS A3 SAKRAWATI NANGLI SAKRAWATI) Ceas INFRAENGINEERS PVT. LTD. [SAKRAWATIRANAJI ENCLAVE, NAIAFGARH, NEW DELH|
231 DILSHAD M/S MULTICITY
ZONE-0S [L7v2021621 035- DGMH10DG3SE
5 E s BB 3 cvi24 HOSPITALITIES LLp SHOP NO 27,28,29 CSC POCKET FGTR ENCLAVE, NANDNAGRI
232 DILSHAD M/S MULTICITY SHOP NO1,,2,3,4,5,6 CSC AT C54 SCHEME NO1011DILSHAD
ZONE-05 [L7v20216219 035-E DILSHAD CSIV MULTIC] S
: GARDEN LSHAD CsIV muLTICITY Sl HOSPITALITIES LLP GARDEN
233 DILSHAD M/S MULTICITY SHOP NO24,25 GF, FBLOCK, CSC MARKET.GTB
ZONE-05 [L7V20217212 035-F DILSHAD FBLK MULTI 4 ) : &
GARDEN HAD FBLkMULTcTy e HOSPITALITIES LLP ENCLAVE,NANDNAGRIDILSHAD GARDEN
234 GAHLAN PLAZA, PLOT NO 615, GROUND AND FIRST FLOOR,
MILLENIUM ( GAHLAN PLAZA M/S MILLENIUM ! !
ZONE-09 [L7v2021641 55 |KAKRA v R IN IN NAJAFGARH ROAD, NEW
G4 0355 [KAKRAULA KAKROLA HOUSING COMPLEX) s INFRAENGINEERS PVT. LTD. __wmrxch, FIOUSING COMPLEX, MAIN NAJAFGARH R
235 . ‘
MILLENIUM ( EROS METRO MALL M/S MILLENIUM UNIT NO. 4,5,6,7,8,35 & 36 GROUND FLOOR ERQS METRO
ZONE-0S [L7v20216110 35-S  |KAKR
A fiea FARRALILA SECTOR 14 DWARKA ) o INFRAENGINEERS PVT. LTD. |MALLPLOT NO.08, SECTOR-14, DWARKA
236 UNIVERSAL DISTRIBUTORS ASHOK M/S UNIVERSAL B-415, GROUND FLOOR AND FIRST FLOORASHOK NAGAR, MAIN
ZONE-29 [L7v20217507 36-E  |ASHOK NAGA 4 y
s SRNAGAR NAGAR 510 DISTRIBUTORS MANDOLI ROAD,
T 237 . ] : y
UNIVERSAL DISTRIBUTORS DURGA M/S UNIVERSAL PLOT NO.245, OLD PLOT NO- P-2 KHASRA NO.771/523,100 FEET
ZONE-29 [L7v20217284 36-E K
LhE20 e 03¢ ASHOK NAGAR PURI ASHOK NAGAR A DISTRIBUTORS ROADDURGA PURI EXTN, SHAHDARA
238
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  [SHOP NO. 11-D, 13-, 11-G, 12-K, &12-P, GF,PLOT NO.4, DWARKA
ZONE-28 |L7V20216134 65 |ow -
NE2g <R 158 e G PVTLTD S AND FINANCE PVT. LTD, CITY CENTRE, SEC-13, DWARKA
239
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  |SHOP NO. 9,10 &11, GF,CSC, POCKET-1SECTOR-17, DWARKA
Noz.m-u,m W V20246531 0365 [DWARKA- A PVTLTD evaas AND FINANCE PVT. LTD. PHASE-I|, DWARKA
240 : :
CHANMEET LEASING AND FINANCE - |M/S CHANMEET LEASING  [sHop N, G6-1,G-2,G-3 & G-5, GF, PLOT NO.2,VARDHMAN
ZONE-28 117v20227834 0365 |DWARKA- A PVT LTD CVseg AND FINANCE PVT. LTD. CENTRE MARKET, CSC, SEC-3, DWARKA
241
; ) CHANMEET LEASING AND FINANCE " [M/S CHANMEET LEASING  |SHOP NO. G-10,G-11,GF & BASMENTSUNDER PLAZA,PLOT NO.12
ZONE-28 (L7V20216136 036-S |DWARKA- A WTITS : V075 AND FINANCE PYT. L7, St 3 BlkiARKa
242
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING ~ [SHOP NO. G-8, G-9 & G-10, GF & F-8, FF, PLOT NO.SMALIK PLAZA,
ZONE-28 [L7V20216056 036-S |DWARKA- A o e cvozs [ NANCE PVT.LTD.  [SEC.4, DAWARKA
243 M/S BHAGWATI SHOP NO. 603/11 E, MOTI RAM ,ROAD, RAM NAGARG.T. ROAD,
ZONE-27 |L7v20216808 037-E  JRAMNAGAR  [BTC-27-037€.01 cva21 R ANSFORMER G et
244 M/S BHAGWATI SHOP NO. C-105, KHASRA NO. 912/219, MAUZA CHANDRAWAL
ZONE-27 |L7v20217016 037-E  |RAMNAGAR  |BTC-27-037£-02 cv3s2 TRANSFORMER CORP T
e NG €-27-037N Cvags |M/SBHAGWATI 7/3, ADARSH NURSERY, NANGLOI, KIRARI,NEAR BHALLA
ZONE-27 |L7Vv20217391 037-N  [NANGLOI BTC-27-037N-03 TRANSEORMER CORP e ,
246 M/S BHAGWATI
: . -27-037N- v PLOT NO. 10, KHASRA NO. 36/19,RAJENDRA PARK, NANGLO! IAT
ZONE-27 (L7V20216779 037-N  |NANGLO| BTC-27-037N-01 Cv266 TRANSEORMER Coire LOT NO. 10, KHASRA /
247 : AR S cvosa |M/S SAKRIVA PLOT NO. 1, KH-17/9, MAIN MATIALA ROADMATIALA EXTN.
ZONE-10 [L7V20216095 037-5  |MATIALA WINE AND BEER SHO TECHNOLOGIES PYT. (70 |mATIALA

TP i e e s Ry

Htibge -




248 M/S SAKRIYA
ZONE-10 |L7V20216652 037-5  |MATIALA WINE AND BEER SHOP cv2 :
sl o E e spyT.LTp  |PLOT NO.2 & 3 KHASRA NO.32/12MATIALA
249 ROHTASH UNIVERSAL DISTRIBUTORS M/S UNIVERSAL
ZONE-29 |L7V20216675 038-E = -
7 3 e OURGAPURISHAHDARR cva1z | (e 1449/1-B OLD PLOT NO-1DURGA PURI, SHAHDARA
250 ROHTASH UNIVERSAL DISTRIBUTORS LONI M/S UNIVERSAL
ZONE-29 |L7v20217281 038-E cva ; f
NAGAR e 12 { e HOTaRS NEW NO.1/641,0LD NO.493MAIN LONI RAOD, SHAHDARA
251
20NE-29 |L7v20217605 o3g. |ROHTASH UNIVERSAL DISTRIBUTORS Cvsap |M/S UNIVERSAL SHOP NO.A-3 AND A-10 GROUND FLOOR , IN PARSVANATH MALL
NAGAR PARSVNATH MALL DISTRIBUTORS ,SHAHDARA METRO STATION, SHAHDARA
252
M/S ADHARY ENTERPRISES, SECTOR- G-8, G-9, G-10, G-23, G-24, GROUND FLOOR, VARDHMAN
ZONE-08 [L7v20217207 038-5 |DWARKA-B 386 'S ADH TERPRISES Ly R A A ;
19 DWARKA G ol NIV ENTERPRISE CROWN MALL,PLOT NO. 2, SECTGR 19, DWARKA,
253 M/S ADHARV ENTERPRISES, TWIN G1,G2, F3, F4, F5, F6 & F7 MANISH TWIN PLAZA-IIPLOT NO - 2
ZONE-08 |L7V20216796 038-S |DWARKA-B ‘ 273 DH TERPRI T g ;
PLAZA - Il CV273 |M/S ADHARV ENTERPRISES SECTOR 11 DWARKA
254 M/S ADHARV ENTERPRISES, SECTOR- PLOT NO. 139, GROUND FLOOR, SERVICE CENTRE,SECTOR 20
ZONE-08 |L7v20217113 038-5  |DWARKA- ’ : : : !
RKA-B e Cv370 |M/S ADHARV ENTERPRISES DWARKA.
255 M/S ADHARV ENTERPRISES, SECTOR- PLOT NO. 15, GROUND FLOOR, SERVICE CENTER SECTOR 20
ZONE-08 |L7v20217034 038-S  |DWARKA-B 2 T : d . z
8 KA N CV357 |M/S ADHARV ENTERPRISES D
256
M/S ADHARV ENTERPRISES, SHOP NO G-5 & G-7, F-2 F-3, F-4, F-5, & F-6WADHWA PLAZA
ZONE-08 [L7V20216798 038-5 |DWARKA-B ¢ 275 |M/S ADHARV ENTERPRIS| ! R i
WADHWA PLAZA DWARKA SEC - 6 Cv275 [M/S ADH ERPHISES PLOT NO 11 DWARKA SEC - 6
257
- |M/S ADHARV ENTERPRISES SECTOR- L SHOP NO. G-1,2,3,9,10 & 11, GROUND FLOORADITYA COMPLEX
ZONE-08 |L7v20216584 038-5 |DWARKA-B ’ : ARV ENTERP Srss J : 2
3 . 10 DWARKA CV164- |M/S ADHARY ENTERPRISES PLOT NO. 4, SECTOR-10, DWARKA L
258 WELCOME M/S BHAGWATI SHOP NO. 2/724, OLD NO. S008-E,WEST ROHTASH NAGAR,
ZONE-01 |L7v20216780 9- BTC- g
A UBeE COLONY Ak e TRANSFORMER CORP SHAHDARA
259 WELCOME M/S BHAGWATI
ZONE-01 [L7Vv20216583 039- : BTC-01-039E-01 . G- 39, PLOT NO. 813/1, G.T ROAD Al
58 39-E ol €-01-035E-0 CVi63 R ANBFORMER CORP SHOP NO. G - 39, PLOT NO. 813/1, G.T ROADSHAHDARA
260 WELCOME M/S BHAGWATI
i L7 - -01- & . G- - b ,G.T. ROAD, DAR
ZONE-01 |L7V20217510 039-€ |- UGy BTC-01-039€-03 cvsin | ANSEORMER E5p SHOP NO. G-7 & G-8, PLOT NO. 813/1,G.T. ROAD, SHAHDARA
261 N : R M/S BHAGWATI :
ZONE-01 L7V 2 040-E  [Ma BTC-01-040E- 41, § , MAI ,MAUJPUR
E-0 20217283 040 UIPUR TC-01-040E-01 cvais | SRR SHOP NO. 190/5, MAIN ROAD, MAUJPU
262
UNIVESAL DISTRIBUTORS GOPAL M/S UNIVERSAL PLOT NO.1655-A, KHASRA NO.15/7/2,KHATAUN| NO.87,PHIRN|
ZONE- 7 4 Al V.
ONE-19 (L7V20227682 041-5  [GOPAL NAGAR NAGAR -1 Siace DISTRIBUTORS ROAD, DHANSA,JHARODA BUS STAND, GOPAL NAGAR
263 M/S PATHZWAY HR ;
£ 2 ; Y NEW SEELAMPURSHAHDA
ZONE-25 (L7V20227623 042-E  [SEELAMPUR SEELAMPUR 1 evsas | NEBE SHOP NQ. 142, 11 COLONY NEW SE URS RA
264 M/S PATHZWAY HR
i i H= -BLOCK,MAIN MARKETNEW SEELAMPUR
ZONE-25 |L7Vv20227720 042-E  |SEELAMPUR SEELAMPUR 2 cvses | o mon i SHOP NO.F-133, F-BLOCK,MAIN MARKETNEW
265
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING
= ; x -60,GF,J- BLOCK, MAIN ROAD BRAHAMPURI
ZONE-28 |L7V20216153 043-E  |GAUTAM PURI e cvo7s AND FINRRCE B, 7D, J-86,KH NO-60,GF,J- BLOCK, MAIN ROAD M
266
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING ~ |PLOT NO. A-26, KHASRA NO.92, GF, MAIN ROAD,DUSRA
ZONE-28 |L7V20227664 043-E  |GAUTAM PURI PVT LTD evbes: Ladin FINANCE PVT. LTD. PUSTA,NEW USMANPUR,SHAHDARA
267 . R OVA GARMENTS PRIVATE LIMITED | Cvsgg | M/S NOVA GARMENTS PLOT NO. 292, MAIN THANA ROAD, OLD LAL DORA VILLAGE
ZONE-11 |L7v20227757 043-S  |NAJAFGARH N E R S — NAAFCAR,
268 M/S NOVA GARMENTS PLOT NO. 729C & 729D, KHASRA NO. 53, GROUND FLOOR, OLD
ZONE-11 (L7v20217440 043-S |NAJAFGARH NOVA GARMENTS PRIVATE LIMITED | Cvag3 BRVAT (D LA il A
M/S NOVA GARMENTS
259 1o onE-11 L7V20216693 043-S |NAJAFGARH NOVA GARMENTS PRIVATE LIMITED | cvzaa |M/SNO RZ-17, NEW ROSHANPURA,NAJAFGARH

PRIVATE LIMITED




T

7 i
27D ZONE-11 |L7V20216838 043-S |NAJAFGARH NOVA GARMENTS PRIVATE LIMITED | cv291 M/S NOVA GARMENTS SHOPNO. 1,2,3,4, KH NO. 1625-E/1 DHANSA BUS
PRIVATE LIMITED STANDNAJAFGARH ;
271
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING
ZONE-28 |L7V20216072 044-E  [BHAJAN PURA : N
U et Cv039 AND FINANCE BV LTD. A-1/4, GROUND FLOOR,MAIN WAZIRABAD ROAD,BHAIA PURA,
2he CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING
ZONE-28 |L7v2021607 044- BHAJAN PURA - g
3 E AJA TS Cv040 AND FINANCE PVT. LTD. A-1236, GF, MAIN PUSTA ROAD,A-BLOCK,SOUTH GAMRI
273 :
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  |PROPERTY NO.231/C,KH N0.32, BLOCK-D,MAIN ROAD GAMRI
ZONE-28 |L7V20227719 044-E  |BHAJAN PURA cv . g '
PVT LTD-MAIN ROAD GAMRI EXT. 282 AND FINANCE PVT. LTD. EXTENSION,
274 M/S PATHZWAY HR
ZONE-25 [L7V20216837 044- OSHANPURA OSHANPURA 1 -
5 S |ROSHANPU ROSHANPURA Cv290 SOLUTIONS PVT. LTD. RZ-4/1 ROSHAN GARDENNAJAFGARH
275 . |M/S PATH2WAY HR
ZONE-25 [L7V20216185 4- ROSHANPUR ROSHANPURA - P F
61 044-5 0 A SHA 2 CV094 SOLUTIONS PVT. LTD. RZ-8, S-BLOCK, NEW ROSHANPURANAJAFGARH
276
RAISEN MARKETING PVT.  |C 670 PUT OF KHASRA NO 392 VILLAGE GHONDAGURJIAR
ZONE-13 |L7V20216209 5-E  |[YAMUNA VIHAR |RAISEN (BHAJANPURA C 67 cv
? 02t52 £ MLRAY PHREN (B Ce30) ke LTD. KHADAR MAIN WAZIRABAD ROAD BHAJANPURA
277
RAISEN MARKETING PVT.  [C-670 OUT OF KHASRA NO 392, VILLAGE GHONDA GUIRAN
ZONE-13 |L7Vv20217218 045-E  |[YAMUNAVIHAR [RAISEN ( C-670 BHAJANPURA cv3 [
( ) e LTD. KHADAR,MAIN WAZIRABAD ROAD BHAJANPURA, SHAHDARA
278 M/S PATH2WAY HR
ZONE-25 [L7V20216831 046-N  |MANGOLPURI-D |MANGOLPURI-D 1 2 5 R . H- -1004, H- Al PURI
3 . G D Cv285 SOLUTIONS PVT. LTD. PROPERTY NO. H-964, H-1004, H-1005MANGOLPU
279 : : -
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  [PROPERTY NO. J-25, GROUND FLOOR & FIRST FLOOR, 3 1/2
ZONE-28 |[L7v202 7 AHAM PURI
1619 S4FE  [BRAHAMEUR PVTLTD e AND FINANCE PVT. LTD. PUSTA,MAIN PUSTA ROAD, KARTAR NAGAR
280
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING
NE-28 |L7v2021 -E |BRAHAM P i P N [
ZONE L7V20216929 047 RAHAM PURI Wi Cv334 AND FINANCE PVT. LTD. U-505, MAIN PUSTA ROAD2ND PUSTA, NEW USMANPUR
P 2 -S71R Al LTANPUR
281 ZONE-24 {L7Vv20216688 047-N  [SULTANPURI-B - |TRIDENT CHEMPHAR LTD cv228 _ﬂm TEIRENT CHEMPHAR mqu_uzo AZPART 1 82,KH NO-571RAJPARK, MAINSULTA il
282 ,
M/S ADHARV ENTERPRISES, SECTOR- PROPERTY BEARING NO. 230 LOWER
- 47- Al - RV R
ZONE-08 [L7V20217105 047-S  |DWARKA-C SBARKA CV362 [M/S ADHARV ENTERPRISES GROUND/BASEMENTSERVICE LANE SECTOR - 09 DWARKA
283 SUBHASH ] M/S ORIGIN APPLIANCES  |PROPERTY NO. A-189, GF, KH,NO.166/3,MAIN YAMUNA VIHAR
ZONE-14' [L7V20216706 048-E MOHALLA ORIGIN APPLIANCES PVT LTD Cv245 Bt LT ROAD,NEAR GHOND CHOWK
284 SUBHASH M/S ORIGIN APPLIANCES
-14 - I A PVT L V- AIN JAFARABAD ROADMAUJPUR VIJAY PARK
ZONE-14 |L7V20216082 048-E SAOHBILA ORIGIN APPLIANCES PVT LTD Cv049 Hit i1, 439/1 MAIN JAFARABAD RO )
285 y
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  [A-1/8, OLD NO. A-6, PLOT NO.IMAIN 100 FT. ROAD, KABIR
ZONE-28 |L7V20216074 049-E  |KARDAM PURI e e CV041 AND FINANCE PVT. LTD. NAGAR,
286
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  |PROPERTY NO. C-3/9, KH NO. 85 ,GFMAIN 100 FT. ROAD, KABIR
ZONE-28 |L7Vv20216188 049-E  |KARDAM PURI BT Cv097 AND FINANCE PVT. LTD. NAGAR,
287 PLOT NO 530, KHASRA NO 147,GF NEXT TC BANK OF
P IMITED - M IDENT CHEMPHAR
ZONE-24 |L7V20227801 049-N  [NANGLOI JAT H_Mmm_”m_nxmg gha Live CV612 _.q\om Ll c MAHARASTRAROHILLA COMPLEX, NAJAFGARH ROAD,
; : NANGLOI,DELHI
288 TRIDENT CHEMPHAR LIMITED-INDER M/S TRIDENT CHEMPHAR  |PLOT NO-10,FIRST FLOOR, INDER ENCLAVE,PASCHIM VIHAR,
ZONE-24 |L7v20227815 049-N  |[NANGLOI JAT i CV615 s NEW BELHI




P

289 N APPL]
|PONE-16 [17v20216154 | 050 |BABARPUR ORIGIN APPLIANCES PVT LTD cvogo M\\w Wﬂ@ DRI PROPERTY NO 21/3 A KHASRA NO 411MAIN BABARPUR ROAD
» 9 REXTN,
« o 0216079 | osor |aasareun ORIGIN APPLIANGES Prrirm cvoas [M/S ORIGIN APPLIANCES  |PROPERTY NG, 1/5003, GFLLON ROAD, BALBIR NAGAR EXTN.,
, PVT. LTD. SHAHDARA
201
M/S ORIGIN APPLIANCES  |PROPERTY NO. 18/97, GF, KH NO. 95, 100 FOOTA ROADMUNSHI
ZONE-16 |L7V20216723 | 0506 |BABARPUR ORIGIN APPLIANCES PVT LTD g :
g : kR V255 ovr. L. MARKET,CHALJUPUR, BABARPUR, SHAHDARA
292 M/S ORIGIN APPLIANCES — [PROPERTY NO. C-424, GF, 100 FOOTA ROAD,MAIN CHHAIIUPUR
ZONE-16 [L7v20216080 | 050-E  [BABARPUR ORIGIN APPLIANCES PVT LTD ¥, 9 ' -
BHCES YT LT V047 fovr Lo, BABARPUR,SHAHDARA
293
ZONE-0S (L7v20216233 | 050-N  [PEERA GARK| JWALAPURI MH-1PG50N cvia2 ”_\_mmnﬂﬂ_ﬂﬂm_mﬂ% $-1/1,5-1/2,5-1/3, PVC MARKETIWALAPURI
294 M/S MULTICITY SHOP NO I-14 GROUND FLOOR DSIDC COMPLEXROHTAK ROAD
ZONE-05 1L7V20216061 | 050-N  |pEERA GARHI NMH3PG50
UhMHaPe50N Voza HOSPITALITIES LLP NEAR UDYOG NAGAR METRO STATION
295 PASCHIM VIHAR CSC W50N M/S MULTICITY SHOP NO-26,27,28,29,32 GF CSCGH 5&7 ZN G-17 PASCHIN
ZONE-05 |L7v20216084 | 050-N [PEERA GARHI B s
MULTICITY cves1 HOSPITALITIES LLp VIHAR SITE | WARD 50N
296 M/S MULTICITY
ZONE-0S (L7V20216060 | 050-N  [PEERA GARHI PVMH12PG50N bl e vl - SHOP NO15,15A,17,19DMALL,PLOT NO D, PASCHIM VIHAR
297 M/S MULTICITY SHOPS BEARING NO 43 TO 45GF ATTA CHAKKI SITUATED TV CSC
ZONE-05 |L7v2021639 050-N  [PEERAGARHI  [PPMH2PGSON
i 5 CERA A MliaHGsa OB18 | osPITALITIES LLp AT GH-10/ G-17
298 I NT KUNJ MARIPALPUR ROAD,
% l7one-30 L7v20217108 | 050-5  [MAHIPALPUR PSLLP-30-0505-01 CV365  [M/S POPULAR SPIRITS LLp Mw,.m_._oM_IJ SINGH BUILDING, VASANT KUNJ MAHIPALPUR RO
299
: ZONE-30 [L7v20217107 | 0505  |mAHIPALPUR PSLLP-30-0505-02 CV364 |M/SPOPULAR SPIRITSLLP  [KH. NO. 334/2, MAHIPALPURNEW DELHI-110037
0 . r R ABARPUR, ILLA
300 1 onE06 L7v20227659 [ 0S1-E  [JANTACOLONY [wHisky THEKA.- JANTA COLONY 04 | CV560 |M/S ISN INFRATECH Lip %memmw MAIN BABARPUR ROADWEST BABARPUR, ILLAQA
0 SPVT. B i ORRAJA PURT,
301 )onE-17 t7V20216943 | 051-5  [MADHUVIHAR [SAINIK (PLOT NO 8 K-LRMAPUR)) | cvaqr [M/SSAINKINDUSTRIES PVT.[PLOTNO 8, BLOCK K3, UPPER GROUND FLOORRAJA PU
LTD. UTTAM NAGAR
302 KHASRA NO 8/3/1 OLD KHASRA NO 124 PLOT NO L-LAWANAR
ZONE-22 [L7v20217 ;i ARIPUR ; :
L7v20217328 | 052  |JoHARIPU M/S ACE FINANCE CO CV441  [M/S ACE FINANCE CO NAGAR INDUSTRIAL AREA MAIN LONI Rap o
303 M/S BHAGWATI
01 |17 ! -01-052N- -60/2/2, VILLAGE NANGLOI JAT,NEW DELHI
ZONE-O1 |17V20216349 | 052N |LAKSHMI PARK BTC:01-052N-02 el < e - SHOP NO. 60/2/2, VILLAGE NANGLOI JA
304 |ZONE-06 |17v20227772 | 0536 |GOXAL PURI  |WHISKY THEKA - GOKALPURI 02 CV603 |M/SISNINFRATECH LLP  [A-429 & A-430, VILLAGE SABOLIILLAQA SHAHDARA
ND FLOOR, F-17, KHASRA NO. 25IMAIN LONI ROAD,
305 ) onE-06 L7V20227766 | 053-€ |GOKALPURI  |wHisky THEKA - GOKALPURI 01 CV599 [M/SISN INFRATECH LLp  |GROU 8. BA7 KiASe
VILLAGE GOKALPUR
306 : , M/S NOVA GARMENTS $-2/26,28,29 30, GROUNF FLOOR,&. F. FLOOR, C5C.3, POCKETE,
ZONE-15 |L7V20217148 | 053N  |RoHINLE NOVA GARMENTS PRIVATE LIMITED | cvazg SRk e el roi
307 M/S NOVA GARMENTS SHOP NO. 1 & 2 GROUND FLOOR W MALLMANGALAM PLACE,
ZONE-15 (1720216428 | 053-N  |ROMINIE NOVA GARMENTS PRIVATE LIMITED | cvisa ey e SECTORYs. ROV
308 M/S NOVA GARMENTS SHOP NO. G27, G28,G29,G30 PEARLS W MALL MANGALAN
ZONE-15 [L7v20216431 | 053N  |RoHINIE NOVA GARMENTS PRIVATE LIMITED | cvis3 RRATE RS e i
NOVA GARMEN
309 | onE-15 L7v20216716 | 053N  |RoHINLE NOVA GARMENTS PRIVATE LIMITED | Cva4s Mﬂ\h >qm<: s 4 SHOP NO.B-7/231, SECTOR-4ROHINI
310 GROUND FLOOR WZ-190, PLOT NO H-3, MAIN ROADSADH
ZONE-06 |L7v20227728 | 053-5  [SADH NAGAR  |wHisky THEKA - SADH NAGAR 014 | V586 |M/S ISN INFRATECH LLp R
311 M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO KHASRA NO. 11,10/2, NEW MANDOLI INDUSTRIAL
ZONE-04 |L7v20217293 | o054 |sasoul iy S e e
; 'S MAGUNTA AGRO
312 | onE0s 7v20217292 | o546 |sasou Hm ORI AGHE FARNIS FUT cvaz1 M\m . m>_u5 i KHASRA NO. 561/2, PLOT NO 3VILLAGE MANDOLI
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313 PORTION NOS.1,2 AND 3, PART OF BUILT-UP PROPERTY NG,
M/S ADHARV ENTERPRISES, ! /
ZONE-08 |L7v20217208 | 054-N  |MANGOLPURI-A MIANGRLPUE s CV387 |M/S ADHARV ENTERPRISES  [24,PANNA MOHALLA,VILLAGE MANGOL PUR KALAN, MAIN
KANIHAWALA ROAD,
314 M/S ADHARV ENTERPRISES, MiN] SHOP NO. 14 TO 25DDA MINI MARKET MANGOL PURT NEW
ZONE-08 (L7v20217039 | gsa-n ANGOLPURI- i
54 MANGOLPURI-A | ARKET MANGOLPURY CV360 |M/S ADHARV ENTERPRISES e
315 = B
ZONE-D6 |L7v20216086 0545 [PALAM WHISKY THEKA - PALAM 01 CVO53  |M/S ISN INFRATECH LLP Mmmn\um_hza RANO. 68/11/2 MAIN ROADRAJ NAGAR-1, PALAM
316
SHOP NO 1,283 GROUND FLOOR, G-38 & G38A, PART OF KHASRA
ZONE-06 |L7V20216064 0545 [PALAM WHISKY THEKA - PALAM 02 CV031 |M/S JSN INFRATECH LLP 2 ! !
A s jFHEGHCLT NO 30/SPALAM EXTENSION, SECTOR 7, DWARKA
317 T -
ZONE-06 [L7v20227734 0545 [patam WHISKY THEKA - PALAM 03 CV587 |M/S JSN INFRATECH LLP wﬂﬂ»m\_sm, KHASRA NO. 32/15/2PALAM ENCLAVE, VILLAGE
318
MILLENIUM ( MANGOLPURI IMDU. M/S MILLENIUM A-27, COMMERCIAL PLOTMANGOLPURI INDUSTRIAL AREA
ZONE-09 L7v20216109 | 055-N  |MANGOLPURI-8 oV ! ’
AREA) o INFRAENGINEERS PVT, LTD. |PHASE |
319
MILLENIUM ( BLOCK T-4 M/S MILLENIUM PLOT NO 3, BLOCK NO T-4,MANGOLPURI INDUSTRAIL AREA
ZONE-09 |L7V20217370 | 055-N  |MANGOLPURI-8 . A
G MANGOLPURI INDU. AREA) fiaas INFRAENGINEERS PVT. LTD. |PHASE -I, NEW DELHI
320 PVT SHOP NO 2 AND PVT SHOP NO 3, GROUND FLOOR AT
MILLENIUM ( PVT 2 & 3 JJ COLONY M/S MILLENIUM
ZONE-09 [L7v20217439 | 055-N  |MANGOLPURI-B Skl o_rhm “5 add N cvag2 _z“mwmz a z_mcgm pvT. LTD, |PROPERTY NO T-1344,T-1345 AND T-1346GROUND FLOOR J.J.
" |coLony, MANGOLPURI, NEW DELH|
321
. MILLENIUM ( Q3/23 LSC MANGOL M/S MILLENIUM Q-3/23, GROUND FLOOR, SITUATED AT MARKET NO 3LSC,
ZONE-09 |L7V20227740 55-N ° [MANGOLPURI-B G =
N o PURI) $NE50 INFRAENGINEERS PVT. LTD. |MANGOL PUR
322 UNIVESAL DISTRIBUTORS M/S UNIVERSAL
5 1 !
ZONE-19 |L7v20217481 055-5 |DARYAGANJ SR cvso3 | Aibiniiig 26 NETAJI SUBHASH MARGDARYAGAN)
323 M/S UNIVERSAL PLOT NO.837/1GROUND FLOOR & BASEMENT, KHATON
ONE-19 |L7v20227657 55  [DA NIVERSAL DISTRI RS B L
: 9 =it 0555 i UNIVERSAL DISTRIBUTORS BHOGAL | Cvs58 DISTRIBUTORS NO.553JANGPURA ROAD, BHOGAL
324 M/S UNIVERSAL SHOP NO 3ATO 4D, GROUND FLOOR, MILAP NIKETANBAHADUR
NE- 7 - I
ZONE-19 |L7V20216920 055-S  |DARYAGANJ UNIVERSAL DISTRIBUTORS ITO cv327 |1 i S i M
325 " |UNIVERSAL DISTRIBUTORS M/S UNIVERSAL :
- V 7 - P . R Fi ANGPURA-,
ZONE-19 |L7V20216771 0555 |DARYAGAN) Pre=iue OVEL | et SHOP NO.25 GROUND FLOORIANGPURA-A
326 UNIVERSAL DISTRIBUTORS SUNDER M/S UNIVERSAL
ZONE- 2 A NO.28.5 NAGAR MARKET
ONE-19 |L7V20217280 055-S  |DARYAGANJ NAERE cvair |0 i SHOP NO.28,5UNDER NAGAR MA
7
327 Lone-2z L7V20216933 0S6-N  |MANGOLPURI-C |M/S ACE FINANCE CO. CV337 |M/S ACE FINANCE CO. K 1069 & K 1070J) COLONY MANGOLPURI
328 1 onE-22 L7v20217327 056-N  IMANGOLPURI-C |SUKHBIR SINGH AND ARUN PIHAL CV440  |M/S ACE FINANCE CO. L-1500,L-1244MANGOLPURI NEW DELHI
329 : SIDHARTH M/S ORIGIN APPLIANCES PROPERTY NO. 101 & 101 C, KH. N0.230, GF,HARI NAGAR,
ZONE-14 |L7Vv20216686 2 ORIGIN APPLIANCES PVT LTD cvaze |0 T SR
330 SIDHARTH M/S ORIGIN APPLIANCES  |SHOP NO G-1, -2 & 6-3 BUILDING NO-1 MALHAN ONESUNLIGHT
ZONE-14 |L7V20216183 0565 | oan ORIGIN APPLIANCES PVT LTD R s COLONY ASHARAM NEW DELH]
331 KARAWAL M/S BHAGWAT] SHOP NO. D-7/1, KHASRA NO. 304/1, D-BLOCK MAIN
ZONE-27 |L7v20216227 GENE NAGAR-EAsT  |BTC-27-057E-02 Cvi3s TRANSFORMER CORP ROAD,DAYAL PUR, SHAHDARA
332 M/S SAINIK INDUSTRIES PVT. 25, BLOCK M, BASEMENT AND GROUND FLOORBADLI
ZONE-17 L7V20216202 057-N ROHINI-F SAINIK ( BADLI NDU, ESATATE) cviia LTD. INDUSTRIAL ESTATE, BADLI
S SAINIK INDUSTRIES PVT.
33 bonE1y L7V20216101 | 057-N  |ROHINI-F SAINIK ( ROHINI- C-7 SURAJ PARK) cVoss M\o > C-7,, GROUND FLOORSURAJ PARK SAMAYPUR BADL
INIK INDUSTRIES PVT.
34 Longay L7v20227722 |  057-N SAINIK (DD MKT ROHINI SEC 15) cvses | VS SAINIKI % SHOP NO 8, G - BLOCKDDA MARKET, SECTOR 15, ROHINI

ROHINI-F

LTD.




335 UNITNO G-2,6-4,G-5,G-6-G-7 AND G-21, GROUND FLOOR PLGT
SAINIK { ROHINI AGGARWAL M/S SAINIK INDUSTRIES pVT. S48 /
ZONE7 [L7v20216203 | 057-N  |Rominie 3 : -
6 SHOPPING SQUARG) cvaz |¥fS NO -CSC/OCF-1AGGARWAL SHOPPING SQUARE, SECTOR-1
ROHINI
8 lzone10 |i7vacsisess 057-S  |LAIPAT NAGAR  [WINES AND BEER SHoP cvao4 |M/SSAKRIYA A-14, MEZZANINE FLOORLAJPAT NAGAR I
TECHNOLOGIES PVT. LTD :
G T 057-S  [LAIPAT NAGAR  [WINE AND BEER SHOP cvato [M/SSAKRIYA B-23, GROUND FLOORLAIPAT NAGAR I
TECHNOLOGIES PVT. LTD .
338 | ONE-10 t7V20216095 | 057-S [LAIPATNAGAR |WINE AND BEER SHOP cvoss |M/S SAKRIYA K-06A GROUND FLOOR AND FIRST FLOORLAJPAT NAGAR I
TECHNOLOGIES PVT. LTD i
339
M/S ADHARV ENTERPRISES, D BLOCK GROUND AND BASEMENT OF SHOP 6-02T0 G-05 & G-08. G-
ZONE-08 [L7v20217211 | 05N |rominig 9 [M/S ADHARV ENTERPR| "
PRASHANT VIHAR CV389 |M/S ADHARV ENTERPRISES 03PLOT NO - 3 LSC D BLOCK MARKET PRASHANT VIHAR
320
M/S ADHARY ENTERPRISES, ROHINI SHOP NO. 16, 17 & HALF BACK SIDE PORTION OF SHOP NO. 18
ZONE-08 [L7v20217475 | 058N |ROMINIG g cv A TERPRI ‘ d
De7az SECTOR-13 0L |M/S ADHARY ENTERPRISES GF,DDA MARKET, CSC- 09, SEC-13, ROHINI, DELH|
341 KASTURBA M/S PATHZWAY FR
ZO0NE-12 |L7v20216 s T
E 026839 | oses | el KASTUREA NAGAR 5 cago T e el ] B 42 GROUND FLOORDEFENCE COLONY
322 : KASTURBA M/S PATHZWAY HR SHOP NO. 17 & 18 GROUND FLOORMERAR CHAND VARKET
ZONE-12 (L7v20216187 | osg.s KASTURBA NAGAR
NAGAR i VO IS oLuTIONS PVT. LT, LODHI ROAD
343 KASTURBA M/S PATHZWAY HR
ZONE-12 |L7v20216622 | o0sgs KASTURBA NAGAR 1 P NO. K
o GAR 2 B e SHOP NO. 5 & BJANGPURA EXTENSION MARKET
344 KASTURBA M/S PATHZWAY HR
Z0NE-12 |L7v20216601 | 0s8es URBA NAGAR 3 7 . N g
i KAST A G | T e, SHOP NO. C-107 GF & MFLAJPAT NAGAR PART-1
325 KASTURBA M/S PATHZWAY FiR
ZONE-12 [L7v2021747 58-S KASTUR .0 NAGAR-
1747 | osps [OOTLF ASTURBA NAGAR § OB | o SHOP NO. O-8 GROUND FLOORLAIPAT NAGARI|
336 M/S SRI AVANTIA G-4, GROUND FLOOR,ADITYA COMPLEX, PLOT G-
ZONE-18 |L7v20216783 59-N  |ROHINI-H | AVANTIKA CONTRACTORS (1) LTD 4 - .
0216783 | 059-N il SRI AVANTIKA CONTRACTORS (1) LTD | cv269 CONTRACTORS (1) LTD, __|4,COMMUNITY CENTRE, SECTOR-& ROHIAI
347 M/S SRI AVANTIKA
ONE-18 |L7v20216902 | 059-N  |romHinL- RI AVANT] RACTOR A1, -C, POCKET NO-9SECTOR-7, ROMINI
ZON L7v2021650, ON  [ROHINIH SRI AVANTIKA CONTRACTORS () LTD | cv3za CONTRAETORS (h 170 NO-11, BLOCK-C, POCKET NO-9SECT H
348 SRI AVANTIKA CONTRACTORS (i) LT0- MI/S SRT AVANTIKA
- - - R T -8, CKET-E-1,SECTO -7,ROHINI DELHI(
20NE-18 [L7v20227617 | 0se-N  [Rominig Bt ] oo iy PROPERTY NO-8, POCKET-E-1,SECTOR-7,R0 1o
349 . SRI AVANTIKA CONTRACTORS i) 1751 M/S SR AVANTIKA
E- V. -N R - Y NO-157, BLI CK,POC m._-un_.“_;mmPI_.Oxnm- ROHINI,
ZONE-18 [L7v20227621 | 0sg OHINI-H ST B e TR | i1, |SHOPNO-157, BLock pock
350 M/5 SRI AVANTIKA VIKAS SURYA PLAZA, BUILT ON PLOT NO-2 & 3,05.C.1LSECTORS
ONE-18 |L7v20217601 59-N  |ROHINI- RI AVANTIKA CONTRACTORS
ZONE-1 0217601 | 059N  |ROHINIH SRI AVANTIKA C TRACTORS (i) LTD | cvs32 CONTRACTORS (175, |novtmt onton
M/S TRIDENT CHEMPH G-01, ANSAL PLAZA,HUDCO PLACE, ANDREWS GANJKHEL
1 loone-24 |Lvasaisros 059-5  (ANDREWS GANJ [TRIDENT CHEMPHAR LIMITED Cvzaz |M/STRIDENT CHEMPHAR |8 LPLARA E
LTD. GAON MARG
352 TRIDENT CHEMPHAR LTD-ANSAL M/S TRIDENT CHEMPHAR | CG-07,GF, BLOCK-C, ANSALFLAZATIU D PLACE, ANDREWS
ZONE-24 [L7v20217275 | 059 |aNDREWS GANy o cvaos |11/S i e
5 7 S TRIDENT CHEMPHA
el YN - 0555 |ANDREWS GANy Mw_ro%nm RV BHRRLTO AV cvas0 R\o RIDENT CHEMPHAR E-128, GF AMAR COLONY,LAIPAT NAGAR,NEW DELH|
352 M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO Shop No.B-72, B-73, B-74, B-90, 6-91,92,93, Ground Floar, North
ZONE04 L7V20216720 | 060-N  [ROHINI- LTD. V352 e aRms PV 1D, EX MallSECTOR-9, ROHIN|
355 DC CHOWK - AMBA TOWER SECTOR M/S MAGUNTA AGRO SHOP NO. 4,5,21,22- AMBA TOWER PLOT NG 3, BC
ZONE04 |L7V20217600 | 060N  [RoHINI 9 ROHINI | i CHOWKSECTOR 9, ROHINI
356 KQOTLA UNIVERSAL DISTRIBUTORS KOTLA M/S UNIVERSAL
- - 2 135 GROUND FLOOR, ARJUN NAGAR,KOTLA MUBARAK PUR
ZONE-29 L7V20216672 060:5 MUBARAKPUR MUBARK PUR Sals, DISTRIBUTORS
357 KOTLA UNIVERSAL DISTRIBUTORS SOUTH M/S UNIVERSAL
= ks E-26, SOUTH EXTENSION MARKETPART-2
ZONE-29 |L7v20217460 | os0-s SRR | Coasa. | O e
358 KOTLA UNIVERSAL DISTRIBUTORS SOUTH M/S UNIVERSAL
: ! N-13, SOUTH EXTENSIONPART-1
ZONE-29 [L7V20216667 | 050 s tvaz | L e

g
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ZONE-29 |L7v20227658 060-5 KOTLA UNIVERSAL DISTRIBUTORS WAZIR cveeg M/S UNIVERSAL PROPERTY NO. 1509, GROUND FLOOR & BASEM ENT, WAZIR
MUBARAKPUR  |NAGAR KOTLA DISTRIBUTORS NAGARBHISM PITAMAHA MARG, KOTLA MUBARAK PUR
360 KOTLA M/S UNIVERSAL SHOP NO.20,21,22,23,24 GROUND FLGOR AND SHOP NO.
ZONE-29 |L7Vv20216674 060-S UNIVERSAL DISTRIBUTORS INA Cv216 By
MUBARAKPUR 4 DISTRIBUTORS 21,22,24 FIRST FLOORMOHAN SINGH MARKET, INA
361 TRIDENT CHEMPHAR LIMITED- LU TRIDENT CHEMPHAR 24, GF, LU BLOCK, DDA MARKETPITAMPURA, LANDMARK, NEAR
ZONE-21 |L7V20217604 061-N  |HAIDERPUR o 4 ’ i
. D BLOCK cvsss LIMITED RAM LEELA GROUND
362 TRIDENT CHEMPHAR LTD- TRIDENT CHEMPHAR
ZONE-21 |L7V20227742 61-N  |HAIDERPUR -
0 u AMBEDKAR NAGAR CV591 LIMITED PART OF KH NO-15, AMBEDKAR NAGAR,HAIDER PUR DELHI
363
TRIDENT CHEMPHAR LTD-SHALIMAR TRIDENT CHEMPHAR SHOP NO-SBPP-GF-07,IN THE PROJECT SHALIMAR BAGH
ZONE-21 |L7V20227763 061-N  |HAIDERPUR '
BAGH PREMIER PLACE CYSHE LIMITED PREMIER PLACE,SHALIMAR DISTRICT CENTRE,SHALIMAR BAGH
364 TRID EMPHAR
ZONE-21 |L7V20216890 061-N  |HAIDERPUR TRIDENT CHEMPHAR LTD Cv313 _._ﬂ___.wmu. CHERRH SHOPNOD-26,27,BLOCK BPOCKET-U,PITAMPURA
365 SAFDARJUNG M/S UNIVERSAL C-18, GROUND FLOOR & BASEMENT,SAFDURJUNG
ZONE-29 |L7v202277 - u SA | : :
& iy et ENCLAVE NIVERSAL DISTRIBUTORS SDA i DISTRIBUTORS DEVELOPMENT AREA, BLOCK C-18,COMMUNITY CENTRE
366 SAFDARJUNG UNIVERSAL DISTRIBUTORS KAMAL M/S UNIVERSAL PLOT NO. AB-1, KAMAL CINEMA BUILDING,SAFDARIUNG
ZONE-29 [L7V20217227 061-S
e el ENCLAVE CINEMA ey DISTRIBUTORS ENCLAVE
367 SAFDARJUNG UNIVERSAL DISTRIBUTORS DEER M/S UNIVERSAL PROP.NO.2, BLOCK-G & 7, LOCAL SHOPPING
ZONE-29 |L7V20217608 061-S 39 :
ENCLAVE PARK S DISTRIBUTORS CENTRESAFDARJUNG ENCLAVE
368 SAFDARIUNG UNIVERSAL DISTRIBUTORS GREEN M/S UNIVERSAL
ZONE-29 |L7Vv20217290 1- - R
V2021729 061-5 ENCLAVE PARK Cva19 DISTRIBUTORS R-6, GROUND FLOOR ,GREEN PARK
369 M/S BHAGWATI KHASRA NO. 11, GROUND FLOOR AND UPPER GROUND FLOOR,
ZONE-27 |L7V20216351 062-E  [SADATPUR BTC-27-062E-02 Cv148 RECT. NO. 40, KILLA NO. 11,SADATPUR EXTN., MAIN KARAWAL
TRANSFORMER CORP
NAGAR ROAD
370 SHALIMAR BAGH M/S NOVA GARMENTS
ONE-15 |L7Vv2i 3 2~ NOV, IV, I . AND ALIM AGH
Z 5 |L7v2021643 062-N _NORTH OVA GARMENTS PRIVATE LIMITED | Cvisa PRIVATE LIMITED SHOP NO. 6, CSC MARKET, BLOCK U VSHALIMAR B,
371 SHALIMAR BAGH M/S NOVA GARMENTS SHOP NO.1, KH NO. 502/290, OLD NO.282FRONT RIGHT PORTION
ZONE- 7V -
ONE-15 [L7V20216422 062-N NORTH NOVA GARMENTS PRIVATE LIMITED CV150 PRIVATE LIMITED MAIN ROAD, VILLLAGE SHALIMAR
372 UNIVERSAL DISTRIBUTORS YUSUF M/S UNIVERSAL
A & ; B INGYi -SARAI
ZONE-29 |L7V20217233 062-5  |HAUZ KHAS . saral Cv400 DISTRIBUTORS . 61/1, MANMOHAN BUILDINGYUSUF !
373 UNIVERSAL DISTRIBUTORS HAUZ M/S UNIVERSAL ’
L ® - M RKI
ZONE-29 [L7V20216892 062-S  |[HAUZ KHAS KHAS MARKET Ccv3is DISTRIBUTORS E-29 HAUZ KHASMAIN MARKET
374 UNIVERSAL DISTRIBUTORS KALU M/S UNIVERSAL SHOP NO. 3, 4 AND 5, CSC, DDA MARKET,AZAD
-2 <5
AONEZS (L202:6m0 o HAUEKrRD SARAI e DISTRIBUTORS APARTMENTHAUZ KHAS,
375 UNIVERSAL DISTRIBUTORS M/S UNIVERSAL
- - e > .8 AND 11 CSC PANCHSHEEL PARKRBI COLONY -
ZONE-29 |L7V20227628 062-S  [HAUZ KHAS PANCHSHEEL CV552 DISTRIBUTORS SHOP NO.8 AND 11 CSC PANCHS|
376
M/S GLOW TRADEX INDIA  |C-1, KHASRA NO.213/1,KNOWN AS SHIVA TOWER MAIN
ZONE-20 |L7Vv20227816 063-E  |KHAJOORIKHAS |MALL OF LIQUOR KHAJOORI KHAS CV616 PVT.LTD. WAZIRABAD ROADKHAIOORI ILLAQA SHAHDARA DELHI-110094
377 SHALIMAR BAGH M/$ NOVA GARMENTS SHOP NO. 7 BLOCK -BC,GROUND FLOOR CSC SCHEME,EAST
z & \ V. LIMI V
ZONE-15 |L7V20216613 063-N -SOUTH NOVA GARMENTS PRIVATE LIMITED | cvig2 PRIVATE LIMITED SHALIMAR BAGH
378
SHALIMAR BAGH M/S NOVA GARMENTS SHOP NO. G-16, G16A, GROUND FLOGR, SHOP IN PARK MALL-
ZONE-15 |L7v20216611 OEFN -SOUTH NOVA GARMENTS PRIVATE LIMITED: | ‘Cv120 PRIVATE LIMITED 2COMMUNITY CENTRE, BLOCK-B, SHALIMAR BAGH,
379 SHALIMAR BAGH M/S NOVA GARMENTS SHOP NO. G-27, SHOP IN PARK,COMMUNITY CENTRE, SHALIMAR
ZONE-15 [L7V20217114 063-N SOUTH NOVA GARMENTS PRIVATE LIMITED | cv371 PRIVATE LIMITED BAGH
RAISEN MARKETING PVT.
9 ZONE-13 |L7V20216204 063-5 MALVIYA NAGAR |RAISEN ( MALVIYA NAGAR 2)-0638 Cvi113 _.”Dm D-73 GF MALVIYA NAGARNEW DELHI
RAISEN MARKETING PVT. SHOP NO 489/55/2 , GROUND FLOORM.D. MARG, SHEIKH SARAI
i ZONE-13 |L7V20216208 063-S  |MALVIYA NAGAR [RAISEN ( M D MARG 1 ) Cvi117

LTD.

VILLAGE, CORNER MARKET
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MALVIYA NAGAR { 2 | CORNER

RAISEN MARKETING PVT,

ZONE-13 |L7v20216195 0635  |MALVIYA NAGAR AHOE SHOP NO. 489/55/1, BASEMENT AND GROUND FLOOR, CORNOR
MARKET LTD. MARKET, MALVIYA NAGAR
e ZONE-10 |L7Vv20217398 064-N  |PITAMPURA WINE AND BEER SHOP cvags [VYISAKRIYA PLOT NO. 5 DP BLOCKLOCAL SHOPPING CENTRE
TECHNOLOGIES PVT, LTD :
384 M/S SAKRIYA
ZONE-10 |L7V20216093 064-N  |PITAMPURA WINE AN H
AND BEER SHOP CV060 TECHNOLOGIES T LTp |PLOT- NO. 21, BLOCK GDPITAMPURA
363 ZONE-10 |L7V20216085 064-N  [PITAMPURA WINE AND BEER SHOP cvosz |M/S SAKRIYA SHOP NO. 29, 30 AND 31PACIFIC NORTH, BLOCK KP, PITAMPURA
TECHNOLOGIES PVT. LTD i ! :
386 |, nE. 15 |ivahsee 064-5  |VASANTVIHAR |SR! AVANTIKA CONTRACTORS (1) LTDA cvsgy |M/SSRIAVANTIKA DDA BUILT-UP FREEHOLD SHOP NO-26 & 27 ON FIRST FLOOR,CSC
BASANT ENCLAVE CONTRACTORS (1) LTD, BASANT ENCLAVE, NEW DELHI
387 M/S SRI AVANTIKA H.NO-9, SATYA NIKETAN MOTI BAGH-2,CHANAKYA PURI, SOUTH
ZONE-18 |L7V20217567 084-5  |VASANTVIHAR |SRI AVANTIKA CONTRACTORS (1) LTD 521 i % ;
N s() o CONTRACTORS (1) LTD, WEST,NEW DELHI
388 M/S SRI AVANTIKA SHOP NO. 16A, COMMUNITY CENTERBASANT LOK, VASANT
ZONE-18 |L7Vv20217234 064-5  [VASANT VIHAR ~ |SRI AVANTIKA CONTRACTORS (1) LTO | Cvao1 y !
" CONTRACTORS (1) LTD, VIHAR ,MUNIRAKA MARG
389 SARASWATI M/S NOVA GARMENTS SHOP NO. 20, 21 UPPER GROUND FLOOR, WEDDING MALLPLOT
ZONE-11 (L7v2021701 065- VA GARMENTS PRIVATE LIM V g ’
o LAVARAITOL0 i VIHAR NOVA GARMENTS PRIVATE LIMITED | CV349 PRIVATE LIMITED NO. 1 LSC, SHARDA NIKETAN, PITAMPURA
390
SARASWATI M/S NOVA GARMENTS SHOP NO. G-16, GROUND FLOOR, ARSS FELIX MALL, PLOT NO.
ZONE-11 |L7V20216697 065-N NOVA GARMENTS PRIVATE LIMITED | cv237 : 4 :
VIHAR Ny ek s il PRIVATE LIMITED 40COMMUNITY CENTRE, BLOCK -A, PASCHIM PURI
391 SARASWATI M/S NOVA GARMENTS SHOP NO. G48,G49,G50,G51,G52, VARDHMAN FASHION
ZONE-11 |L7V20216656 065-N NOVA GARMENTS PRIVATE LIMITE gl o Rl
B VIHAR SAAMENTS PR MITED | Cva3s PRIVATE LIMITED MALLLSC, ROAD NO. 43, PITAMPURA
392 M/S MULTICITY SHOP NO 2&3, CSC VASANT PALACE MARKETMALAI MANDIR,
ZONE- 7V20216050 65-5 .K. PURA| RKMH13RKS ’ g
NEOS |L7v2021605 s i EURAN HA3RkRES ik HOSPITALITIES LLP RKPURAM, SEC 6
393 : M/S MULTICITY
ONE- V. - K. P 2 R RKP! M
ZONE-05 |L7v20216083 065-S  [R.K. PURAM 2MH15RK65S €v0s0 HOSPITALMESLip SHOP NO 6,7,8,9 GF, SECTOR 12 MARKETRKPURA
394 M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO LG-3&4, PLOT NO. 18 & PLOT NO. 19, COMMUNITY CENTREROAD
ZONE- 7V20216925 66-N NI BAGH
% [rvanatese i RANIE LTD. g FARMS PVT. LTD. NO. 44 PITAM PURA
395 M/S MAGUNTA AGRO W2- 852/4, GROUND FLOOR & MEZZAINE FLOORPLOT NO. 4,
NE- H
ZONE-04 |L7V20227721 066-N  |RANI BAGH SHAKURPUR BASTI cvssa iy RANI BAGH SHAKUR BAST), NEW DELHI -1
Ti
=30 ZONE-05 |L7V20227750 066-S  |MUNIRKA MUNIRKA2MULTICITYHOSPITALITIES | cvsgg |M/S MULTICITY SHOP NO-1,1A,2CSC MARKET PHASE I
P HOSPITAUTIES LLP A
397 MULTICITY HOSPITALITIES M/S MULTICITY SHOP NO-FA-1 AND 2 PHASE-II LSC DDA MARKET WARD NO 66
ZONE- - 4 ;
ONE-05 L7v20217444 S L L MUNIRKA1 GYase HOSPITALITIES LLP SMUNIRKA NEW DELHI
398 M/S MULTICITY
NE- 2 = M A BUI I ALA
ZONE-05 |L7V20216232 066-S  |MUNIRKA BCMHIMUGE6S cv141 HOSPITALITIESLLE SU9, UGF, DDA BUILDINGBHIKAJI CAMA PALACE
MULTICI
o ZONE-05 |L7V20216062 066-5  [MUNIRKA BCMH8MUEES Cv029 o i UG18T020, PLOT NO 5BHIKAIl CAMA PALACE
HOSPITALITIES LLP
400 1o onE 10 |L7v20216098 067-N  [PASCHIM VIHAR |WINE AND BEER SHOP CV065 WS SALRIYA A-6 GROUND FLOOR, SHUBHAM ENCLAVEPASCHIM VIHAR
> ; TECHNOLOGIES PVT. LTD 3 Y
401 l7onE-10 L7V20216651 067-N  [PASCHIM VIHAR |WINE AND BEER SHOP cuagz |M/SSAKRIYA PRIVATE SHOP NO. 4, 84 , AVTAR ENCLAVEPASCHIM VIHAR
: ) TECHNOLOGIES PVT. LTD D
402 17one 10 |L7v20216087 067-N  [PASCHIM VIHAR |WINE AND BEER SHOP cvos4 | M/S SAKRIVA SHOP NO. 1 AND 101C5C, A-6, PASCHIM VIHAR
= TECHNOLOGIES PVT. LTD i e
e ZONE-10 |L7V20216090 067-N  PASCHIM VIHAR |WINE AND BEER SHOP Vo057 /& SAIRITA SHOP NO. 16,17,18,19, 22, 25POCKET BG-8, LSC PASCHIM VIHAR
TECHNOLOGIES PVT. LTD R g
404 M/S BHAGWATI
5 i _01-0675- 2 OUND AND BASEMENT,COMMUNITY CENTRE, SAKET
ZONE-01 |L7v20216897 067-5 [LADO SARAI BTC-01-0675-01 €v320 Ao o 8, GR D BAS
405 . - A S e cvasa |M/S BHAGWATI DSC-121,122,123 & 124,GROUND FLOOR,DLF SOUTH COURT,
ZONE-01 |L7V20217025 067-5 |LADOS -01-0675- TRANSFORMER CORP A
BHAGWATI
e ZONE-01 |L7Vv20216919 067-S  |LADO SARAI BTC-01-0675-06 cvazg |M/SEHA DSC-131,132 AND 133, GF, DLF SOUTH COURT,SAKET, NEW DELHI

TRANSFORMER CORP




207 -
%7 loone01 fL7vaoote7es 067-S |LADOSARAI  |BTC-01-0675-03 cvasa M/ BHAGWATI SHOP NO - 10 & 11, GROUND FLOOR, SQUARE ONE
TRANSFORMER CORP MALL DISTRICT CENTRE, SAKET
408
} P e T T P vizg |M/5 BHAGWATI SHOP NO. 11, GROUND FLOOR, FIRST FLOGR & SECOND
TRANSFORMER CORP FLOOR,CSC DDA MARKET,LADO SARA!
409 M/ BHAGWAT!
ZONE-01 [17v20217482 | 067-5  |LADO sARAl BTC-01-0675-09 5
O e SHOP NO. 8, GROUND FLOOR,CSC DDA MARKET, LADO SARA
410 M/S BHAGWAT]
ZONE-0L |L7v20217109 | 0675 |LADOSARAI  |BTC-01-0875.0 v . GF-
01-0675-08 il e SHOP NO. GF-06, MGF METROPOLITAN MALL SAKET
411
ZONE-16 [L7V20216184 | 088N [KOMAT ENCLAVE |oRIGIN APPLIANCES PVT LTD V093 wﬂm mw_vm_z AEUOHERS, | B4, GF,POCKET-ELSC,SAMRAT ENCLAVE, PITAMPURA
412
ZONE-16 [I7V20216722 | 068N  |KOHAT ENCLAVE |oRIGIN APPLIANCES PVT LTD cvasa w_,.‘\.w mﬁ@z AFELANCER |t NO.358,GF,KOHAT ENCLAVE, PITAMPURA
413
ZONE-16 |L7V20216719 | 068-N  |KOHAT ENCLAVE [ORIGIN APPLIANGES PVT LTD cvas1 w__% mﬂ@z ARBLIANCES WZ-3426-A,GROUND FLOOR, MAHINDERA PARK,RANI BAGH
14 M/S TRIDENT CHEMPHAR |G-12A,G-14,G-15, PEARL BUSINESS PARKLGT NO-D7,NETAJl
ZONE-24 |L7v20217295 | 069N [SHAKURPUR  |TRIDENTC EMPHAR LIMITED V424 s _ ’
HEVPRA Cvaas SUBHASH PLACE, PITAMPURA
415 RID
ZONE-24 |L7V20217357 | 069N |SHAKURPUR  |TRIDENT CHEMPHAR LIMITED Cva42 H\om TRIDENT CHEMPHAR G-14,G6-15,G-16,G-17KU TOWER NORTHNETAJl SUBHASH PLACE
416
M/STRIDENT CHEMPHAR  SHOP NO-2 & 2A GF D-MALL,PLOT NO-AL, NETAJ SUBHASH
ZONE-24 |17V20216521 | 069N [SHAKURPUR  |TRIDENT CHEMPHAR LIMITED cv ; ’
4 328 . PALACEWAZIRPUR DISTRICT CENTRE, PITAMPURA
a17 TRIDENT CHEMPHAR LTD-PP TRADE M/STRIDENT CHEMPHAR |UNIT NO-10,11 PP TRADE CENTRE PLOT NG NSP
ZONE-24 |L7V20227661 | 069-N  [SHAKUR PUR ! AR ’ g
YR lcentre vsez | . PITAMPURA, DELHI
418 ORIGIN APPLIANCES PVT LTD- M/S ORIGIN APPLIANCES |CPD 86/3, GROUND FLOOR AND MEZZANINE
ZONE-14 [17v20227655 | 069-5  |VASANT KUNJ g
e N [owrrireerviere il FLOOR,CHATTARPUR METRO STATION,CHATTARPUR
419 M/S ORIGIN APPLIANCES — [PLOT NO. 1/1, KH NO. 478/396/87/1, GF OPPOSITE COMMUNITY
Z0NE-14 [L7v20217316 ANTKUNS |0
E-14 [L7v2021731 0655 [VASANTKUNJ  [ORIGIN APPLIANCES PVT LTD oy e LTS oD MASOORL
220 M/S ORIGIN APPLIANCES [PLOT ND.1 AND PLOT NO.2, B-BLOCK GF LOCAL SHOPPING
ONE- V20 - ASA| N, I . s Ui
ZONE-14 |L7V20216700 | 0695 |VASANTKUNI  [ORIGIN APPLIANGES PVTLTD cvasg |0 e RSN Kt
] ] 17, 15T FLOOR, R-B,POCKET NO-3, LSC, VASANT
21 lronE1a J7vanassas 069-S  [VASANTKUNJ  [ORIGIN APPLIANCES PVT LTD cvase wo\w mw__um (f AEPLIANGES mum__u NO17, 15T FLOOR, SECTO i PRETERS s
422 M/S ORIGIN APPLIANCES SHOPNG. 2,3 & 4, GF & Mezzanine, CSC. MASGODFUR DAIRY
ONE-14 |L7v20227 :
ZONE-18 |L7V20227656 | 063-5 [VASANTKUNS  [ORIGIN APPLIANCES Py LTD cvssy | U el
423 GROUND FLOOR P.NO.10, COMMUNITY CENTRE,LAWERENCE
NE- g -30-070N- 0
ZONE-30 [L7v20217216 | 070N  [RAM PURA PSLLP-30-070N-03 CV394  [M/S POPULAR SPIRITS LLp ROR ol STataL AR
24 oNE30 J7va0217315 070-N  |RAM PURA PSLLP-30-070N-01 CV428 |M/SPOPULAR SPIRITS LLP [ H.NO.3536-A/S, RAJA PARK SHAKUR BASTI, .
425 PROPERTY BEARING NO. 6, MAIN ROAD SIDE SITUATED AT
ZONE-30 |L7v20217571 | 070-N  |RAM PURA PSLLP-30-070N-04 CV523 [M/S POPULAR SPIRITS LLp AR BIAN, R
226 MJS PATHZWAY AR
& = 473/1- RENCE ROADMAIN RAMPURA
ZONE-12 |L7v20216841 071-N TRI NAGAR TRINAGAR 1 Cv294 SOLUTIONS PVT. 7D, 3/1-A LAW CE M
227 M/S PATHZWAY HR PROPERTY NO. 3906/15 BASEMENT AND GROUND
ZONE-12 [L7V20216840 | 071N  |TRINAGAR TRI NAGAR 2 B | rionam. e e
S ORIGIN APPLIANCES
428 |oNE-16 LV20227625 | 0715 [SAID-UL-AJAIB  |ORIGIN APPLIANCES PVT LTO cvsso M\ﬂ ma PROPERTY NO.P-2, KHASRA NO.30, GF,MB ROAD, SAIDULAJAIR
. M/S ORIGIN APPLIANCES |~
e ZONE-16 L7V20216721 071-8 SAID-UL-AJAIB ORIGIN APPLIANCES PVT LTD Cv253 nC\._...w m._.U SHOP NO 7 GROUND FLOOR CSCSAIDULAJAIB OPP SAKET
430 UNIVERSAL DISTRIBUTORS WAZIR _<_\m UNIVERSAL A-93, GROUND FLOOR AND BASEMENT, GROUPWAZIR PUR
ZONE-29 L7V20216668 el WikaRFUR PUR INDUSTRIAL AREA Cvais DISTRIBUTORS INDUSTRIAL AREA
NIVERSAL DISTRIBUTORS DFEP S UNIVERSAL SHOP NO-7 G.F AND SHOP NO-3,4 BASMENTPLOT NO-35-A DEEP
L |zone-29 |L7v20216632 072N |waziRpur  |UNIVERSAL DISTRIBUTORS DEE cvaoo M/

CINEMA COMPLEX

DISTRIBUTORS

CINEMA COMPLEX, ASHOK VIHAR-1
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ZONE-20

L7vV20216338

073-N

M/S GLOW TRADEX INDIA

SAWAN PARK  [WpPGTSSPo73N cvias L 17, LSC IIWAZIRPUR PHASE 2 DELHI
433
ZONEQ7 |17V20216070 | 074-N  [NIMRICOLONY |WHISKY THEKA - NIMRI COLONY o1 CV0S7_|M/SISNINFRATECHULP  (A-4, LSC, GROUND FLODRNIMRI COLONY, ASHOK VIHAR - 1v
a3a
ZONE-07 L7v20227619 | 074-N  NIMRICOLONY [WHISKY THEKA - NIMRI 02 V544 [M/S SN INFRATECH LLP ﬂwmm_hmem SHOP NO1, POCKET NO ASFS PHASE IV CSC
435 M/S KHAO GALI
ZONE-02 |L7V20217003 | 0745  |DAKSHINPURI |a 4 ; ;
AKSHIN PU LCOMART DKP 2/5 CV345 | ResTAURANTS PVT. (7D, |SHOP NO. 6,8, 10, 11, LSCMADANGIR
436
M/S ORIGIN APPLIANCES  [PROPERTY NO. C-1, GROUND FLOOR & LOWER GROUND FLOOR,
ZONE-16 |L7V20216161 | 075N  |ASHOK VIHAR IGIN APPLIANCES PVT LTD g
g ORIGINARPLIANCES PuT L CVOB7 v, LD, GUNJAN TOWER, LSC, J-BLOCK,WAZIRPUR, ASHOK VIHAR
437
M/S ORIGIN APPLIANCES  [SHOP NO. G-11, G-17,G-18,G-19,G-20A & G-208, GF G CITy
ZONE-16 (L7V20216160 | 075N [ASHOKVIHAR  |ORIGIN APPLIANCES PVT LTD cvoss S i 1 gt
= %8 |ovr. 17D, CENTRE,PLOT NO. SU, LSC,BLOCK-B, LAWRENCE ROAD,
438 M/S MAGUNTA AGRO BASEMENT AND GROUND FLOOR , PLOT NO. 89-A, KHASRA NG,
ZONE-04 [L7v20217537 075-S  [TIGRI MAFPL- TIGRI-DEVLI 1 . .
s g AFEL 7R DRV V516 JeARMS PVT. 17D, 6/11,A-BLOCK, DEVLI EXTENSION
239 . M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO PROPERTY NO A 388, MANGAL BAZAR ROAD, VILLAGE
ZONE-04 [L7v20217200 | o7 GRI
A =% [HeR LTD.. CV3BE |raRMS PVT. LTD., TIGRITEHSIL MEHRAULI, SANGAM VIHAR
0 lzone0s [t7v20217387 | oren SANGAM PARK ~[ALCOMART SGP 18/54 cvasy [WSKHAD GAL D 2, GROUND FLOOR, RANA PRATAP BAGHSANGAM PARK
RESTAURANTS PVT LTD, ' g
M lzong0s [L7vaoai7ass | oren SANGAM PARK | ALCOMART SGP 30/54 cvasg |M/SKHAO GALI G-31, 33, 34, 60, VARDHMAN FORTUNE MALLGT KARNAL ROAD
RESTAURANTS PVT LTD. s e
442 i . } M/S KHAOC GALI ;
ZONE-03 |L7V20227681 | 076-N  |SANGAM PARK |ALCOMART sGp . 1GTKA
G LCOMART SGP 38/54 V67 |ESTAURANTS PVT LT, |SHOP NO. 16T KARNAL ROAD
443
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING | HOUSE NO.143, UPPER GROUND FLOOR,VILLAGE DEVLI, MAIN
ZONE-28 [L7v20227691 | o7 I
= L b [oEOL PVT LTD-DEVLI BUS STAND V372 |aNDFINANCERVT. LD, ous STAND DEVLI,
4
¥4 | zone-20 | Lvao217278 | o7rm MODEL TOWN GTGTAMTO77N cvaog | M5 mroﬁw wﬂw N T e —— VILLAGE MALIKPUR DELHI
5 1 zoNe-20 [ 1vaoo17s68 | o770 MODEL TOWN PMGT24MTO77N. cvszg | M/S mrowﬁ Hu_w FXINDIA | GF 135 BPARSVNATH MALL AZADPUR
. L 3 D FLOOR, EDWARD LINEKINGSWAY CAMIP,
8 | z0nE20 | 17va0216819 | 077y MODEL TOWN ELGT13MTO77N cvzgy | M/ GLOWTRADEXINDIA-[SHOP NO.1, GROUND FLOGR, EDWARD LINE _
PVT.LTD. DELHI
W TRADEX INDIA
*7 | zoNE-20 | L7v20217407 | o77m MODEL TOWN KCGT18MTO77N cvary | M/ mmrovﬁﬂ _.4>o A IOR NOL14, EDWARD LINESKINGawiy CAMP, DELHI
248 M/S GLOW TRADEX INDIA  [SHOP NO.3 AND SHOP NG.4, GROUND FLOGR NG 4/9VODEL
ZONE-20 [L7v20217413 | 077N . | MODEL TOWN MTGT19MTO77N cvars | Lk e e -
429 M/S GLOW TRADEX INDIA  [SHOP NO.56 GROUND FLOGR NORTH GATE MALLORBIT PLAZA
Z0NE-20 |L7v20216342 | 077-N | MODEL TOWN OPGT20MTO77N cvids ey AR e A TOWN e L
S GLOW TRADEX IND
0 laone20 |vaoaies7a | o7eN  |kamia NAGAR |GGGT17KNO7EN cvis9 M\\q _m. r% el T T— NAGARSUBZI MANDI, DELH|
251
M/S GLOW TRADEX INDIA  |G-51,53,54,55 AND 56 GROUND FLOOR VARDHMAN CITY CENTRE
ZONE-20 [L7v20216884 | 078N  [KAMLANAGAR |GBGT12KNOZEN SE N iy UPLOTRSIOR, ISC, GLILARI BEGH SHAk Nt
s ACE FINANCE CO(PARSAVNATH
: - ’ CE FINANCE CO. 01 - APARSAVNATH METRO MALL INDERLOK
ZONE-22 (L7v20217418 | 079-N |SHASTRI NAGAR MALLINDERLOK SHASTRI Ncar) | CV478 [W/sA c
3 loNE22 [ivao216830 | orem SHASTRI NAGAR [M/S ACE FINANCE CO. V284 |M/S ACE FINANCE CO. £ 83SHASTRI NAGAR
% lione22 |L7vacateses | orom SHASTRI NAGAR  [M/S ACE FINANCE CO. CV171 |M/S ACE FINANCE CO. E-2/235 ASHASTRI NAGAR




455

ZONE-12 [17v20217317 0755 |MADANGIR MABANGIR 2 e M/S PATH2WAY HR SHOP NO 18/553 GROUND FLOOR & FIRST FLOORDDA FLATS
SOLUTIONS PVT. LTD, MADANGIR
456 |, ONE12 fL7vaosi7ais il MADANGIRS B M/S PATHZWAY HR SHOP NO. 13,14 & 19 GROUND FLOOR SEC-4 MARKETPUSH
SOLUTIONS PVT. LTD. VIHAR SAKET MB ROAD
457
ZONE-12 [17v20217366 0795 |MaDANGIR MADANGIR 1 vatr M/S PATH2WAY HR SHOP NO. 4, 5 & & CIRAT CINEMA COMMERCIAL
SOLUTIONS PVT. LTD. COMPLEXDAKSHINPURI MADANGIR
458 M/S PATH2ZWAY HR 39 GROUND FLOOR HATHI KHANABHADUR GARH ROAD SADAR
ZONE-25 |L7V20216835 080-N  [SADAR BA SADAR
& R DaRBAZAR2 Cvies SOLUTIONS PVT. LTD. BAZAR
459 M/S PATH2WAY HR PROPERTY NO 8789 & 8790 GROUND FLOORROSHANARA ROAD
ZONE-25 |L7Vv20216610 080-N  |SADAR BAZAR [SADAR BAZAR
i i SOLUTIONS PVT. LTD. SABZI MANDI
460 M/S PATHZWAY HR
ZONE-25 |L7V20216834 080-N  |SADARBAZAR [SADAR BAZAR 1 8 oP 2 N PHOOTA ROA
AZA| AZA cv287y SOLUTIONS PVT. LTD. SHOP NO 1 & 2 GROUND FLOORPHOO D
461 M/S PATH2WAY HR SHOP NO. 67 GRCUND FLOOR AND MAZZANINE FLOORNEW
ZONE-25 |L7V20216608 080-N  [SADAR BAZAR  |SADAR BAZAR 4 cv178
2h SOLUTIONS PVT. LTD. QUTAB ROAD
462 M/S BHAGWATI SHOP NO. 1,2 & 3, GROUND FLOOR & FIRST FLOOR
ZONE-01 [L7Vv20227706 080-S  |PUSHP VIHA BTC-01-0805- L oot :
s i wolthus ol CYR9 TRANSFORMER CORP MADANGIR JANTA HOUSING, PHASE - ||,
463 M/S BHAGWATI
ZONE-01 |L7Vv20217023 080-S  |PUSHPVIHAR  |BTC-01-0805-02 cv SHOP NO.12 & 13,5 R - V,PUSHP VIHAR, NEW DELHI
v ‘ 080, 353 TRANSFORMER CORP HOP NO. 12 & 13, SECTO us R, NEW DE|
464 M/S BHAGWATI SHOP NO. 4,5 & 6, GROUND FLOOR,SECTOR-3, PUSHP VIHAR,
ZONE-01 |L7V20217027 080-S  [PUSHPVIHAR  |BTC-01-0805- é g :
5 ik EO10ens03 V35S TRANSFORMER CORP M.B ROAD
6 D I :
e ZONE-17 |L7V20216628 081-N  |KISHAN GANJ  [SAINIK (55 GULABI BAGH) CV196 M\om SAINIKINDUSTRIES P 59, GULABI BAGHDELHI
466 ; q M/S SAINIK INDUSTRIES PVT.[A8, GROUND AND FIRST FLOOR, BLOCK-A, PLOT NO 8LSC, PADAM
ZONE-17 |L7V20216626 1- ISHAN GAN. INIK { A-8 LSC P N 4 .
021662 081-N  |KISHAN GANJ  [SAINIK { A-8 LSC PADAM AGAR) Ccv194 o : NAGAR: SARAL HOHICLA
i 42, N A D ROHTAK
467 ZONE-17 |L7v20216200 081-N  |KisHAN Gany  |SAINIK (KISHAN GANJ OLD ROHTAK Vs M/S SAINIK INDUSTRIES PVT.|SHOP NO 41,42,43 AND 24 KISHA GANJ MARKETOLD ROH
ROAD) LTD. ROAD
468 . T
< ZONE-24 |L7V20227769 081-S  [KHANPUR HMVDME CHEMPHAR LTDUANAHAR CV601 R\om FHDENTICHERIPHAR A3, JAWAHAR PARK, KHANPURDEVLI ROAD, NEW DELHI
469 TRIDENT CHEMPHAR LIMITED-MB M/S TRIDENT CHEMPHAR ~ |SHOP NO-2 & 3, C-27/1, GROUND FLOOR,KH NO-46/7, MB ROAD,
ZONE-24 |L7Vv202176 - N £
0217605 081 |KHANPUR ROAD KHANPUR E¥5a8 LTD. KHANPUR
470 g M/S NOVA GARMENTS PLOT NO.2, BASEMENT & GROUND FLOOR SHAHZADA BAGH
ONE-15 |L7v202167 | PA| N R P LI 4
ZONE-1 20216708 082-N  [ANAND PARBAT [NOVA GARMENTS RIVATE LIMITED | CV247 PRIVATELIMITED INDUSTNIAL AREA ‘
471 : M/S NOVA GARMENTS SHOP NO. 1, PROP NO. 25/2, NEW ROHTAK ROADANAND
ZONE-15 |L7V20227 -N D PARB,
E-15 |L7V20227696 082 ANAND PARBAT |NOVA GARMENTS PRIVATE LIMITED | cvs74 PRIVATE LIMITED PARBAT INDL. AREA
NOVA GARMENT
e ZONE-15 |L7V20217363 082-N  [ANAND PARBAT |NOVA GARMENTS PRIVATE LIMITED Cvass WK w >wm i hwmwb y SHOP NO. 2/121, NEW ROHTAK ROADANAND PARBAT
s ZONE-22 |L7V20216683 082-5 Mmmmﬂﬂmpm% M/S ACE FINANCE CO. CV223  |M/S ACE FINANCE CO. TA 8,TA9 & TA10TUGHLAKABAD EXTENSION NEW DELHI
474 TUGHLAKABAD TA 84/5 IN KHASRA NO 475 MAIN OKHLA ROADTUGHLAKABAD
ZONE-22 |L7v20216591 082S | eion M/S ACE FINANCE CO. CV170 | M/S ACE FINANCE CO. EXTENSION NEW DELH
475 TUGHLAKABAD
ZONE-22 |L7V20216596 082-5 ERTENSIDN M/S ACE FINANCE CO. CV172 |M/S ACE FINANCE CO. TA-95/3 RAVIDASS MARGTUGHLAKABAD EXTENSION NEW DELHI
476 AVANTIKA CONTRACTORS (1) LTD- M/S SRI AVANTIKA
ZONE-18 |L7Vv20217 -N I 8,69,70,71, ASHOKA MARKET,SUBZIMANDI DELHI
€18 |L7v20217602 3 CIVILLINES SUBZIMANDI Cv523 CONTRACTORS (1) LTD, P
477 SRI AVANTIKA CONTRACTORS (1) LTD- M/S SRI AVANTIKA SHOP NO-56, 57,58, GROUND FLOOR, GOKHLE MARKET,NEAR TIS
ZONE-18 1720217599 OB3-N,  |CIVIL LINES GOKHLE MARKET Q30 CONTRACTORS (1) LTD, HAZARI COURTS, DELHI
478 SRI AVANTIKA CONTRACTORS (1) LTD M/S SRI AVANTIKA
ZONE- 2 2 IN 4 TIS HAZARI METRO STATIONLINE - 1
ONE-18 |L7V20227632 083-N  |CIVIL LINES TIS HAZARI METRO CVs5 CONTRACTORS (1) LTD,
479 CHANDNI UNIVERSAL DISTRIBUTORS M/S UNIVERSAL
2 ¥ 1418-21/1424-27,KASHMIRI GATE
ZONE-13 |L7V20216791 34:N CHOWK KASHMIRI GATE Srast DISTRIBUTORS /




T,

480 CHANDNI UNIVERSAL DISTRIBUTORS MORI M/S UNIVERSAL
ZONE-19 |L7Vv20216631 084-N 5
8 cHOV AT Cv199 DISTRIBUTORS 3906-08, HAMILTON ROADMORI GATE
481 CHANDNI UNIVERSAL DISTRIBUTORS NAYA M/S UNIVERSAL
ZONE-19 |L7v20227824 084-N =
CHOWK BRAR cve17 i 3981-83, GROUND FLOORNAYA BAZAR
482
ZONE-19 [L7v20216895 084 |CHANDNI UNIVERSAL DISTRIBUTORS KAURIA cvazg |M/S UNIVERSAL SHOP NO. 2255,2265,2267,2268, KAURIA PULDR.H.C, SEN ROAD,
CHOWK PUL DISTRIBUTORS CHANDNI CHOWK
483 ZONE-19 |L7v20216776 0ga.n  |CHANDNI UNIVERSAL DISTRIBUTORS cva63 M/S UNIVERSAL SHOP ND.1539-A AND 1539-B GROUND FLOOR
CHOWK BHAGIRATH PLACE DISTRIBUTORS ANDBASEMENT,BHAGIRATH PLACE
484 CHANDNI UNIVERSAL DISTRIBUTORS CHANDN] M/S UNIVERSAL
ZONE-19 (L7v20217319 084-N L
CHOWK CHOWK FOUNTAIN Cv432 DISTRIBUTORS SHOP NO.243-244,MAIN CHANDNI CHOWK
485
ZONE-11 |L7V20217117 085-N  IAMAMASIID  [NOVA GARMENTS PRIVATE LIMITED cv374 WR wnwme.h?mwhw\_mza SHOP NO. 3575-76/2, NETAJI SUBHASH MARGDARYA GAN)J
486
ZONE-05 |L7Vv20216213 086-N  [AJMERIGATE  |GBROAD23MULTICITY cvi22 um“u?___qﬂﬂ_ﬁ_nmur% 5274, GF, MEZZANINE FLOOR,G.8.ROAD
487 ZONE-05 [17v202 M/S MULTICITY
- 17296 086-N  |AIMERI GATE  JAJMERI GATE LIC MULTICITY Cv425 HOSPITALITIES LLP SHOP NO-2/2A, GF UNIVERSAL BUILDINGASAF ALl ROAD
488 GREATER M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO
ZONE-04 |L7V20216845 6-
0 021684 086-S GAll Ak o cv2g7 FARMS PVT. LTD. 37, GROUND FLOOR, COMMUNITY CENTEREAST OF KAILASH
489 R .
ZONE-04 |L7v20216218 Osc.s |CREATE M/S MAGUNTA AGRO FARMS PYT evizy M/S MAGUNTA AGRO BUILDING NO 17, GROUND FLOOR AND BASEMENTPANCHSHEEL
KAILASH LTD. FARMS PVT. LTD. SHOPPING CENTRE
490 GREATER M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO
ZONE-04 |L7V20217447 086-
v 86-S KAILASH LTD. Cvagg FARMS PVT. LTD. FIRST FLOOR 17, SANT NAGARNEAR EAST OF KAILASH
491" GREATER - M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO .
ZONE-04 |L7V20217288 086-S =
02 8 KAILASE: Ko, cva18 RIS BV (5, HS-36KAILASH COLONY MARKET )
492 GREATER M/S MAGUNTA AGRO MCD No. 16-A, FIRST FLOOR & SECOND FLOOR SANT NAGAR
ZONE-04 |L7V202277 086-5 AN v S ;
e - KAILASH SANTINAGH o FARMS PVT. LTD. EAST OF KAILASH, SOUTH DELHI
493 GREATER M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO PROPERTY NO.46, BASEMENT & GROUND FLOOR, DDA
ZONE-04 |L7V20216222 086-S 1 !
KAILASH LTD. CVaaT FARMS PVT. LTD. SHOPPING COMPLEXZAMRUDPUR, GREATER KAILASH-1
494 CHITARANJAN  |UNIVERSAL DISTRIBUTORS M/S UNIVERSAL
ZONE-19 |L o . =
ONE-19 |L7V20216800 087-5 BARE KOHINOOR MALL cv277 DISTRIBUTORS SHOP NO-1,2 JMD KOHINOOR MALL,GREATER KAILASH PART-2
495 : A CHITARANJAN  JUNIVERSAL DISTRIBUTORS SAVITRI . M/S UNIVERSAL .
ZONE- 7V 0 -
ONE-19 |L7V2021663 087-§ ——— = o Cv198 DISTRIBUTORS: SHOP NO. 6,17,18,195AVITRI CINEMA noz_vE.n
496 : SHOP NO.3,4,6,7- GROUND FLOOR AND SHOP NO-4 IN
CHITARANJAN  JUNIVERSAL DISTRIBUTORS M/S UNIVERSAL s
ZONE-19 1L7V20216607 087-$ 7 14 R, D PI
BARR RLAKANDA cv17 BISTRIBUTORS w%}_,wmr_““_u 2, ABHISHEK TOWER , ALAKNANDA SHOP _zm
97 RAISEN MARK PVT. -3/15, ASAF ALI ROAD GROUND FLOOR SHOWROOM
. ZONE-13 |L7V20216205 088-N  [DELHI GATE RAISEN ( A3/15 ASAF ALl ROAD) . CV114 S%mz ETING Wmm\zw.wmzmé omm: Gy i
498
GROUND FLOOR PREMISES REAR PORTION OF THE FRONT RIGHT
. Ni .
ZONE-13 [L7V20217506 088-N  |DELHI GATE Mwmwmhqo,wwx__uﬂmwo alk CV509 M,%mz NEAREETING PYIL CORNER, KONNECTUS, BHAVBHUTI MARGOPP. AJMERI GATE
: RAILWAY SIDE, NEAR MINTO BRIGE,
RAISEN MARKETING PVT.  [SHOP NO 1/5-B, GROUND FLOOR, ASAF ALl ROADFACING ASAF
9 ZONE-13 |L7v20217364 088-N  [DELHI GATE RAISEN ( 1/5 B ASAF ALI ROAD Cvaas it i & ALl ROAD _Ams_ DELH]
RAISEN MARKETING PVT.
L ZONE-13 |L7v20217385 088-N  |DELKI GATE RAISEN (KAMLA MARKET) CV455 Cis , SHOP NO 187 AND 188KAMLA MARKET, NEW DELHI
NOVA GARMENT!
o ZONE-15 |L7V20216935 0885  ICHIRAG DELHI  |NOVA GARMENTS PRIVATE LIMITED | cv3ag Mﬂ\_ w T :?m FED = SHOP NO. 3, 4, 5, CSC MARKET,SHEIKH SARAI, PHASE-1
M/S NOVA GARMENTS
5 ZONE-15 |L7V20217149 088-5  |CHIRAG DELHI  [NOVA GARMENTS PRIVATE LIMITED | cv3s0 nx\, v >M b SHOP NO. 33, 34, 35, LSC SHEIKH SARAIPHASE -I|
M/S NOVA GARMENTS SHOP NO. G89, G70, G71, SHOPPING CUM OFFICE COMPLEX,
S ZONE-15 |L7V20217007 088-5  [CHIRAG DELHI  [NOVA GARMENTS PRIVATE LIMITED | cv348 /

PRIVATE LIMITED

COMMUNITY CENTRE, TRIVENI SEIKH SARAI




LTD.

504
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING
ZONE-28 |L7V20216156 089-N URAISH NAGAR
Q BVTLTD cvo82 AND FINANCE BVT. 17D, PLOT NO. 1, GF, BASTI TENT WALI,MOTIA KHAN, PAHARGAN)
L CHANMEET LEASING AND FINANCE
ZONE-28 |L7v20216150 085-N  |QURAISH NAGAR A cvoze [M/S CHANMEET LEASING  [PLOT NO. 5316 & 5317, GF,0LD PLOT NO.&, WEST WARD XIV,
PVT LTD AND FINANCE PVT. LTD. SADAR BAZAR
506
CHANMEET LEASING AND FINANCE M/S CHANMEET LEASING  |SHOP NO.884/2 & 885, GF, SINGAPORE BUILDING,QUTAB ROAD,
ZONE-28 [L7v20217014 089- URAISH NAGAR vV d ¢
=N SRS PVT LTD Sl AND FINANCE PVT. LTD. SADAR BAZAR,
507 N % X
ZONE-25 |17v20216606 089-S |SRINIWAS PURI [SRI NIWAS PURI 2 e M/S PATH2ZWAY HR C-14 & C-15 FIRST FLOOR DDA LSC/CSC MARKETC-BLOCK EAST OF
SOLUTIONS PVT. LTD. KAILASH
508 M/S PATH2WAY HR HOUSE NO 55 ROAD NO 42UNIT NO 43 GROUND FLOOR &
ZONE-25 |L7V20216186 089-5  [SRI NIWAS PURI [SRI NIWAS PURI 3 CvV095 SOLUTIONS PVT. LTD MEZZANINE FLOOR BLOCK-IIITRIBHUWAN COMPLEX 10TH MILE
R STONE ISHWAR NAGAR
509 M/S PATH2ZWAY HR
ZONE-25 |L7v20227692 089- SRIN PURI |SRI NIWAS PURI 6 ;
9-S IWAS 'AS PUR| Cv573 SOLUTIONS PVT. LTD. SHED NO. 6 OKHLA INDUSTRIAL ESTATEPHASE IV
510 M/S PATHZWAY HR SHOP NO 7,8,9,10 INDIA MALL COMMUNITY CENTERNEW
ZONE-25 |L7v20217252 089-5  |SRI NIWAS PURI |SRI NIWAS PURI 4 o
. it il A i SOLUTIONS PVT. LTD. FRIENDS COLONY
511 M/S PATHZWAY HR
ZONE-25 |L7V20217414 090-N  |BALLIMARAN  |BALLIMARAN V4 ; : Al AR LI
A L 2 cva74 SOLUTIONS PVT. LD, MPL NO.6662, Ist FLOOR,GALI BANS] CHAWAL WALIKHARI BAO
512 M/S PATH2ZWAY HR PROPERTY NO MPL NO VII/5201 BASEMENT & GROUND FLOOR
ZONE-25 |L7v20217465 0S0-N  [BALLIMARAN  [BALLIMARAN 1 V498
‘ € SOLUTIONS PVT. LTD. SHARDHANAND MARGG.B. ROAD
51 : y T - - .
3 ZONE-26 |L7v20227662 0905 [KALkau SRI AVANTIKA CONTRACTORS ([) LTD e M/S SRI AVANTIKA 1666-B/1, KHASRA NO-19, GROUND FLOOR,ABADI GOVINDPURI
: GOVINDPURI EXTN. CONTRACTORS (1) LTD, EXTNTION, KALKAJI, NEW DELHI
514 SRI AVANTIKA CONTRACTORS (I) LTDA M/S SRI AVANTIKA
ZONE-26 |L7V20227622 090-S  |KALKAJl 4 > I, N LHI
e Cvs47 CONTRACTORS (1) LTD, B-34A, GROUND FLOOR,KALKAII, NEW DE|
515 M/S SRI AVANTIKA
ZONE-26 |L7V20217504 090-S  |KALKAJI SRI AVANTIKA CONTRACTORS (1) LTD 7 PD-51, OKHLA NSIC,MRTS STATION
e S () V507 |conracTors (jup, | CPP5E 5 X g
516
M/S SRI AVANTIKA SHOP NO-15,16,17 & 18, GROUND FLOOR,CHANDLOK RYDER
ZONE-26 [L7V20217505 90- L AVANT| T | \Y Fed ’ g :
B , £ CB:S: | [RALKAI SREAVANTIRNCON m»,ﬂoa (hip| cvsos CONTRACTORS (1) LTD, CENTRE, GROUND FLOOR, 70 NEHRU P
517 ) M/S SRI AVANTIKA
ZONE-26 |7V, 6 I H -6, K AR LKA
E-2 2021678 0S80-S  |KALKAJI SRI AVANTIKA CONTRACTORS (1) LTD | cv270 CONTRACTORS (1) LTO, SHOP NO-6, KRISHNA MARKETKALK
518 M/S MULTICITY MUNICIPAL NO.10812 TO 10816 PLOT NO.586, GFNABI KARIM,
ZONE-05 |L7V20216888 -N G IN HW| LTI
2021688 091 ; RAM NAGAR SINGHADACHWK20MULTICITY cv31l HOSPITALITIESLLP JHANDEWALAN ROAD
519 M/S MULTICITY
ZONE-05 |L7v20217325 091-N  |RAM NAGAR ARAKASHANROAD21MULTICITY. cva3g HOSPITALITIES LLP SHOP NO 35, ARAKASHAN ROAD,PAHARGAN)
520
M/S MULTICITY SHOP.NO.8178, GF,PART PORTION OF THE PROPERTY,, STREET
ZONE-05 |L7v20216216 091-N  |RAM NAGAR ARAKASHAN-MULTICITY cvizs | CERITATITES (i NOBARAKASHA ROAD, QUDAM SHARIF PAHARGAN]
521 SRI AVANTIKA CONTRACTORS (1) LTD| M/S SRI AVANTIKA 1/24-B GROUND FLOOR,KHASRA NO-559/92, GALI NO-
ZONE-26 |L7 7 1- Vi V6l
ONE26  (L7v20227770 095 JGoMINGRUR 1/24-8 GOVINDPURI cNEYa CONTRACTORS (1) LTD, 1,GOVINDPURI, NEW DELHI
522 SRI AVANTIKA CONTRACTORS (1) LTD M/S SRI AVANTIKA PROPERTY NO- 511/5-A KHASRA NO -93 MAIN ROAD
SONE-26  [L7v20227701 091-5  |GOVIND PURI GOVINDPURI i CONTRACTGRS (1) LTD, GOVINDPURIKALKAJI, NEAR C.LAL.CHOWK, NEW DELHI
523 M/S SRI AVANTIKA SHOP NO. 1402-A/1, GROUND FLOORGALLI NO-13, MAIN
ZONE-26 [L7V20217326 0S1-5  |GOVIND PURI  [SRI AVANTIKA CONTRACTORS () LTD | Cv439 CONTRACTORS (1) LTD, SOVINDIBURLPOLICE STATIONROA
524 RAISEN ( MULTANI DHANDA RAISEN MARKETING PVT.  |5780-81-82-83, GALI NO 7,MULTANI DHANDA, PAHARGANJ, NEW
ZONE-13 |L7V20216192 092-N  |KAROL BAGH PAHARGANI) V101 . S
RAISEN MARKETING PVT.  [PLOT NO 9, UPPER GROUND FLOOR, BLOCK 21-BNEW ROHTAK
3 ZONE-13 |L7v20217369 092-N  |KAROL BAGH RAISEN { 21 B NEW ROHTAK ROAD) | cvaag 4

ROAD, KAROL BAGH, NEW DELHI




526

RAISEN MARKETING PVT.

SHOP NO 02 AND 07, LGF PART OF PROPERTY BEARING

ZONE-13 |L7V20217173 092-N  |KAROL BAGH RAISEN(306082 D B GUPTA ROAD) Cv3sl 7 MUNCIPAL NO. 306082 WARD NO XVIPLOT NO 12, BLOCK NO.
1 56, D B GUPTA ROAD
7 5
52 ZONE-13 [L7v20217236 a5t \eanbisaen RAISEN ( JHANDEWALAN JUNK e RAISEN MARKETING PVT.  |SHOP NO A 85, S.P. MUKHERIEE MARKET OLD JUNK
MARKET) LTD. MARKETJHANDEWALAN, NEW DELHI
528 i
ZONE-13 |L7V20216198 092-N  |KAROL BAGH KAROL BAGH ( PRAHLAD MARKET) cvio7 _“.ﬂ.wo_mmz WAARSETIN TRV SHOP NO. B-1 PREHLAD MARKETKAROL BAGH,NEW DELHI
529 HARKESH M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO PLOT NC. 3, BASEMENT AND GROUND FLOORLSC, OKHLA
ZONE-23 |L7Vv2021739 2- ’ ¢
288 e NAGAR LTD. Svaea FARMS PVT. LTD. INDUSTRIAL AREA PHASE |1
530 HARKESH M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO
ZONE-23 |L7V20217282 - - D 1A PHASE Il
728 092-S NAGAR e Cv413 EBRMS BVE. (15, 5-6, OKHLA INDUSTRIAL AREAPHASE
531 HARKESH M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO SHOP NO. 6, PH-2 OKHLA DSIDC SCHEME-1NEW SCHEME III,
ZONE-23 |L7v2021721 2-S
2 2 il NAGAR LTD. CVags FARMS PVT. LTD. NEAR CANTANIER DEPOT
532 HARKESH M/S MAGUNTA AGRO FARMS PVT. M/S MAGUNTA AGRO
ZONE-23 |L7V20216850 2-S 01 SHOP. A-1, UND FLOOR, DDA SHEDOKHLA PHASE-1
i NAGAR LTD, = FARMS PVT. LTD. 0P AL GRO @ EDORHEA
533 M/S NOVA GARMENTS PLOT NO. 2290-2291, KHASRA NO. 1416/615 & 616, GROUND
ZONE-11 |L7V20217205 093-N  |[PAHAR GANJ NOVA GARMENTS PRIVATE LIMITED | cvaga PRIVATE LIMITED FLOOR & F. FLOORBLOCK-K, MAINA S ROADNAIWALA, KAROL
: BAGH
534 v, T
ZONE-11 |L7V20217116 093-N  |PAHAR GANJ NOVA GARMENTS PRIVATE LIMITED | cva73 w.__ﬂx_w”m _”_,mﬂmw;mz # PLOT NO. 3, BLOCK NO.. 7D.B. GUPTA ROAD, PAHAR GAN)J
535 S
ZONE-11 |L7V20217358 093-N  |PAHAR GANJ NOVA GARMENTS PRIVATE LIMITED Cva43 wﬂ\_w”._ﬁ.w,mhnmw;m 2 SHOP NO.29PAHCHKUIAN ROAD
s , - : - -
55 ZONE-21 |L7V20216799 093-5  |TUGHLAKABAD [TRIDENT CHEMPHAR LIMITED Cv276 H_ﬂﬂ_u.ww_w. CHEVBEAR DPT-015,DLF PRIME TOWEROKHLA PHASE-1
I H ND FLOOR,MAA ANADMAYEE MARG, OKHLA PHASE-
3 ZONE-21 |L7V20227702 093-5  |TUGHLAKABAD |[TRIDENT CHEMPHAR LTD-OKHLA CV576 DRIBENT CHEMPHAR F89/8, GROUND FLOOR,M =
LIMITED 1,NEW DELHI
538 M/S ORIGIN APPLIANCES _ |PLOT NO. 5410/70, LOWER & UPPER GROUND FLOOR,
NE-14 |L7v202161 RIGIN AP L
ZONE-14 [L7V20216157 094-N  |DEV NAGAR ORIGIN APPLIANCES PVT LTD cvos3 VT LTD, REGARPURAARYA SAMAJ ROAD, KAROL BAGH
539 M/S ORIGIN APPLIANCES  [PROPERTY NO. 5727/81, GROUND FLOOR & BASEMENT, GALI
ZONE-14 |L7V20217457 094-N  [DEV NAGAR ORIGIN APPLIANCES PVT LTD cvasl PVT. LTD. NO.81,REGAR PURA KAROL BAGH
540 : : M/S ORIGIN APPLIANCES  |PROPERTY NO5419 & 5421, GF & BASEMENT ,GALI NO. 70ARYA
ZONE-14 |L7V20216151 094-N  |DEV NAGAR ORIGIN APPLIANCES PVt LTD n<o,.s. PVT. LTD. SAMAJ ROAD, REHGARPURA KAROL BAGH
541 : M/S PATH2WAY HR A-38 LOWER GRCUND FLOOR MOHAN COOPERATIVE
ZONE-25 |L7V20217400 094-s  [PUL PEHLADPUR |PUL PEHLADPUR 1 CV470 SOLUTIONS PVT. LTD. INDUSTRIAL ESTATEMATHURA ROAD
2 EAST PATEL TRIDENT CHEMPH
=4 ZONE-21 |L7V20217297 095-N zwrw>ﬂ> TRIDENT CHEMPHAR LIMITED Cv426 :ﬂ..ﬂg EHEMES AR GF 1A, 1/1-EEAST PATEL NAGAR
543 F EAST PATEL 7 TRIDENT CHEMPHAR SHOP NO 41,42,46 RAIENDRA BHAVANRAJENDRA PLACE NEW
ZONE-21 |L7V20216901 095-N NAGAR TRIDENT CHEMPHAR LIMITED Cv3z23 UMITED SR
Tl HEMPHA .
2 ZONE-21 |L7V20217566 095-N mwmmq»ﬂﬁm_. TRIDENT CHEMPHAR LIMITED CV520 _,__Ho_.wwm e B SHOP NO-23/24, PLOT NO-24, BLOCK-23EAST PATEL NAGAR
545 EAST PATEL TRIDENT CHEMPHAR LTD-DDA TRIDENT CHEMPHAR SHOP NO-28,G/F, DDA BUILDING AT RAJINDRA PLACE,BLOCK NO-
E . 7
ZONE-21 [L7v20227758 0a5-Nt NAGAR BUILDING RAJINDRA PLACE e LIMITED 4 &5, NEW DELHI
EAST PATEL TRIDENT CHEMPHAR LIMITED-SHOP- TRIDENT CHEMPHAR SHOP NO-34,BLOCK NO-20,0LD MARKET,WEST PATEL NAGAR,
5 ZONE-21 |L7V20227828 095-N i i Ccve19 ! g
NAGAR 34,0LD MARKET LIMITED NEW DELHI
47 i ] S M/S MILLENIUM M.C.D NQ 67-V, FIRST FLOOR, KHASRA NO 36/3MAIN BAZAR,
ZONE-09 |L7V20216620 095-S  |BADARPUR MILLENIUM ( MCD 67 V BADARPUR) INFRAENGINEERS PVT. LTD. |BADARPUR
548 SEBLE CINEMA, LOWER GROUND FLOOR, KHASRA NO 111/1,112
L
ZONE-09 |L7v20217441 095-S  |BADARPUR MILLENIUM (SEBLE CINEMA cvag4 WS MILLENIUM AND 114/1/1VILLAGE TAJPUR,BADARPUR, MATHURA ROAD,

BADARPUR)

INFRAENGINEERS PVT. LTD.,

NEW DELHI




549

MILLENIUM( BANKEY LAL MARKET

M/S MILLENIUM

ZONE-08 |L7v20216684 095-5 BADARPUR cvazs SHOP NO 67/P, BANKEY LAL MARKETMATHURA ROAD,
BADARPUR) INFRAENGINEERS PVT. LTD. BADARPUR, NEW DELHI
55i
0 ZONE-12 |L7v20217115 096-N RANJIT NAGAR |RANJIT NAGAR 2 Cv372 MSBRTHINRYHR FLAT NO 5 NEW MARKET GROUND FLOOR D FRST
SOLUTIONS PVT. LTD. FLOORWEST PATEL NAGAR
551 M/S PATHZWAY HR
ZONE-12 |L7v20216158 6-N  [RANJIT NAGAR [RANIIT NA
09 R G NJ GAR 1 CVv084 SOLUTIONS PVT. LTD. SHOP NO 66 & 67GROUND FLOOR SOUTH PATEL NAGAR
552
ZONE-12 |L7V20217012 096-N RANJIT NAGAR |RANJIT NAGAR 4 Cv350 M/S PATH2WAY HR SHOP NO G-3, G-4, G-5A, G-5B SAMRAT BHAWANRANJIT NAGAR
SOLUTIONS PVT. LTD.
553 :
ZONE-23 |L7v20217206 097-5 HARI NAGAR-B M/S MAGUNTA AGRO FARMS PVT. cvass M/S MAGUNTA AGRO SHOP NO. 5,6,7,8, GROUND FLOOR, I-BLOCK, GALI NO. 21, MAIN
LTD. FARMS PVT. LTD. TANKI ROAD NAGAR MARKETHARI NAGAR EXTENSION-III
554 __(_\m BHAGWATI SHOP NO.6,7,8 & 9, PLOT NO.13 SHIVAJI MARG,INDUSTRIAL
ZONE-27 |L7v20216223 099-N  [KARAMPURA  |BTC-27-099N-02 cvi132 et ! !
e 32 | TRANSFORMER CORP AREA, NAJAFGARH ROAD,
555 M/S BHAGWAT]
ZONE-27 |L7v20216781 | 099-N |KARAMPURA  |BTC-27-099N. NO. 6A, NAJAFGARH
9 A BTC-27-099N-03 ovage | SHOP NO. 6A, SHIVAJl MARG,NAIAFGARH ROAD
556 M/S BHAGWATI SHOP NO. 9, 69/3A, PATEL ROAD NAJAFGARH ROAD INDUSTRIAL
ZONE-27 |L7V20217466 0! ARAM A BTC-27- -04 2 3 3
mW-Z i y 2o i o TRANSFORMER CORP AREA, MOTI NAGAR
557 P SHOP NO. G-1,GROUND FLOOR & BASEMENT FLOOR, RG HOUSE,
20NE-27 |L7V20216604 | 099-N |KARAMPURA  |BTC-27-099N-01 V175 RESTAURANT PLOT,KARAMPURA COMMERCIAL COMPLEX, OPP.
TRANSFORMER CORP
MILAN CINEMA
558 M/S GLOW TRADEX INDIA _|G-19,20,22,23,24, GROUND FLOOR, 01 FUN REPUBLICVOTI
77" |zoNe-20 |L7vz0216670 | 100N [MoTiNAGAR  |FRGT16MNIOON ] rA%e823, 24, . ‘
; B ATION V214 LT, NAGAR, NAJAFGARH ROAD, NEW DELHI
559 : © |M/S GLOW TRADEX INDIA PROPERTY ZO.H\&JP KIRTI NAGAR INDUSTRIAL
ZONE-20 |L7v20217111 00-N OTI NAGAR NGT21M N f
s " G NG9 Sees PVT.LTD. AREA,NAJAFGARH ROAD NEW DELHI
560 M/S GLOW TRADEX INDIA PROPERTY NO.1A SHOP NO.5 AND 6PROPERTY NO.1A DLF
ZONE-20 |L7V2021634 00-N NAGAR TSGTeM
a i e < RaTSMEDON VLS PVT.LTD. INDUSTRIAL AREA NAJAFGARH ROA
61 K PVT.
» ZONE-13 |L7V20216624 101-N RAMESH NAGAR |RAISEN AS._IM KIRTI NAGARY) V192 w__.y%wmz MARKETING PVT. N\mm\p. W.H.S.KIRTI NAGAR, NEW DELHI
562 RAISEN H BLOCK B 10 RAJOURI RAISEN MARKETING PVT. BLOCK NO B-10, PLOT NO 15,BASEMENT AND GROUND FLOCR,
ZONE-1 2 661 -N AGA]
5 m L7V20216616 101 RAMESH NASAR GARDEN) - . SYlan LTD. RAJOURI GARDEN
3 ETIN %
%% laone13 [l7va0217383 | 101N |RamesH NasAR [Rasen { €9 MARSAROVER GARDEN)| - cvas3 wwn_,mmz MARKETINGPYT. | o GHOUND AND FIRST FLOCRIVANSARGVER GARGEK
564 M/S KHAO GALI
ZONE-02 |L7v202 31 101- RITA Vi R ALl T 28, 1010/121, SARITA VIHARMADANPUR KHADAR
276 01-S SA IHA COMART SRV 28/54 CVv553 RESTAURANTS PVT. LTD. 0 \
565 M/S KHAO GALI :
- -~ 4 - A 3 -01 04,0 OMAXE SQUARE, PLOT NO.14, JASOLA,
ZONE-02 [L7v20227747 | 1015 [SARITAVIHAR |ALCOMART SV 6 V93 | AURANTS PVT. (Tp, | GF-01.03,04,05 & 06 Q
566 M/S KHAO GALI
- & NO 20,26,27, GROUND FLOORTOWER- B, DLF JASOLA
ZONE-02 |L7v20217576 101 m SARITA VIHAR ALCOMART SV 3 Q..mwm. RESTAURANTS PVT. LTD. SHOP NO 20,26, G
567 M/S KHAQ GALI
< Lof P .31, 32, 41, 42, LSCNEW FRIENDS COLONY
ZONE-02 |L7v20217416 101-S SARITA VIHAR ALCOMART SRV 24/54 Cv476 RESTAURANTS PVT. LTD. SHOP NO 3 1
568
M/S KHAO GALI UNIT NO. 17, 18, GROUND FLOOR AND UNIT NO.113 AND
ZONE-02 L7V20216587 | 1015  [SARITAVIHAR  |ALCOMART SRV 5/54 CVIGE | RESTAURANTS PVT.LTD,  |114,FIRST FLOOR, LIVING STYLE MALLPOCKET 6, JASOLA VIHAR
569 M/S KHAQ GALI
; : NIT NO. 3, 4, 5, 6, POCKET 6JASOLA
ZONE-02 [L7V20216625 101-§ SARITAVIHAR ALCOMART SRV 23/54 V93 RESTAURANTS PVT. LTD. u NO. 3 5
570 RAJINDER M/S GLOW TRADEX INDIA PLOT NO-10174/1 WARD NO XVI BASEMENT AND GFNAIWALA
ZONE-20 |L7V20216885 102-N N KBGT1RN102N Qwom. PVT.LTD. GURUDWARA ROAD KAROL BAGH
S GLOW TRADEX INDIA
201 ZONE-20 (L7V20216570 102-N N”ﬁwﬂmmm KBGT3RN102N CV155 W__(Wﬂ LD i PLOT NO.18/7-8ARYA SAMAJ ROAD KAROL BAGH NEW DELHI




572 RAJINDER W TRADEX IN
ZONE-20 |L7v20216573 | 102-n ORGT14RN102N cvisg [M/SGLOWTRADEXINDIA ] NO.2 AND 3, OLD RAJINDER NAGARNEW DELHI
. NAGAR PVT.LTD.
( 573 |, M/S KHAQ GALI
ONE-03 (L7v20217389 | 103-N [INDERPURI  [ALCOMART IDP 35/54 PNO. b NA
A 5/5 CVASS | e TAURANTS PYTLTD,  |SHOP NO. 106, 107, GROUND FLOORNEW RAIINDER NAGAR
574 M/S KHAO GALI
ZONE-03 |L7V20217408 | 103-N |INDERPURI  |ALCOMART 1P 33/54 P NO. N R
/ CVA72 | oTaURANTS PyT 1D, |SHOP NO. 136, SHANKAR ROADNEW RAJINDER NAGAR
575 MADANPUR M/S BHAGWATI
ZONE-01 |L7v20216197 03-5 BTC-01-1035- : :
1035 | oarensr  |BTC01-1035.01 CHOR e i SHOP NO. 10, LSC, POCKET - D & E,SARITA VIKAR
576 RAISEN (A-11 COMMUNI R RAI RKE :
ZONE-13 [L7v20216207 | 104-N  |NARAINA g zw MENITEEEMIRE |7 i %ommz WARREING VL. | od i FLOOR, COMMUNITY CENTREBLOCK - C, NARAINA
577 S v
20NE-13 |L7vao2tes0n | 100m  |namamen e e W»%mz MARKETING PVT ”mmém. MH_UL_F__ZU FLOOR,NARAINA INDUSTRIAL AREA, PHASE-T,
7
578 |oieas: livereaai T o e RAISEN ( 30 COMMERCIAL COMPLEX Cvigo |RAISEN MARKETING PVT. [SHOP NO 30 COMMERCIAL COMPLEXNARAINA INDUSTRIAL ARER
NARINA) LTD. PHASE 1
579
RAISEN MARKETING PVT.  [SHOP NO 44-A, B-45, GROUND FLOOR, BLOCK-A , SHOP NO 20,
ZONE-13 |L7V20216804 104-N  |NARAINA RAISEN ( BLOCK A L.S.C NARAIN, 2 v s ' :
SN ALECNARAINAL | vers | GROUND FLOOR, BLOCK BL.S.C. NARAINA, NEW DELHI
580 MADANPUR MJS SRI AVANTIKA :
ZONE-26 |L7v20217226 | 10as | AVANTI R | B A NO-166,167AALI EXTENSION,SARITA VIHAR,
KHADAR WEST | SR! AVANTIKA CONTRACTORS (1) LTD | cvass CONTRRCTONSH) LT, 2, KHASRA NO-166,167AALI EXTENSION
581 . : . AL3,
20NE-32 |\7vanaz7rgy | ATPOTE [y [THE CELLAR IGI ARPGRT T3 cveog [M/SBUDDY (T-1D) RETAIL[UNIT NO. DA 07, DOMESTIC ARRIVALS, M&G AREA TERVINALS
zone ARRIVAL PVT. LTD. 1GI AIRPORT NEW DELH
582 Airport | THE CELLAR IGI AIRPORT T 3 M/S BUDDY (T-1D) RETAIL _[UNIT NO. DS 05C, DOMESTIC DEPARTURE, SECURITY HOLD
ZONE-32 |L7v20227798 Airport zone : \
zone  |NTPOrt DEPARTURE V610 1ot uro: AREA,TERMINAL-3, IGI AIRPORT, NEW DELH|
583 Airport THE CELLAR IGI AIRPORT T 1 M/S BUDDY (T-1D) RETAIL |UNIT NO. RO04, ARRIVAL FORECOURT, NEW TERMINAL L PART
ZONE-32 |L7v20227813 i ’ ;
5 L e CVE13 |ovr 11D, ATERMINAL- 1, IGI AIRPORT, NEW DELHI
584 Airport | THE CELLAR IGI AIRPORT T 2 M/S BUDDY (T-1D) RETAIL _[UNIT NO. SA 13, DOMESTIC ARRIVALS, BAGGAGE BELT
ZONE-32 |L7v20227796 A
9 zone  [1POLTONE o V608 | 11D, AREATERMINAL-2, IGI AIRPORT, NEW DELHI
585 Airport | THE CELLAR IGI AIRPORT T 2 M/S BUDDY (T-1D) RETAIL _|UNIT NO. SD 9, DOMESTIC DEPARTURE SECURITY HOLD
ZONE-32 |L7v202277
2 Geeracs zone, | |MIPOTIONE | erURE V607 ot 11, AREATERMINAL-2, IGI AIRPORT, NEW DELH|
586 Alrport | THE CELLAR IGI AIRPORT T 1 M/S BUDDY (T-1D) RETAIL _|UNIT NO. SU 13, DOMESTIC DEPARTURE SECURITY HOLD
ZONE-32 L7v20227794 zone  [AlPortzone. | CTURE . CVE0S |ovr. 11D, | AREATERMINAL-1D, IGI AIRPORT, NEW DELH|
587 :
NDMC+ |NDMC+ Delhi M/S ORGANOMIX 20/48,GROUND FLOOR & MEZZANINE FLOOR, SHOPPING CENTRE
NE-31 [L7vzo21 LTD.
RENG. |l aanases: | Cantt |Cantt ORGANOMIX ECOSYSTEMS PVT.LTD. | CV522 ECOSYSTEMSPVT.LTD.  |MALCHA MARG,CHANKYAPURI
i - | NDMC+  |NDMC+ Delhi : : M/S ORGANOM X . .
ZONE-31 [L7v2021735 GAN YSTEMS PVT.LTD. | cvass 78/79 SCINDIA HOUSEDELHI
A ® | eti cantt |cantt CREANOMIX ECOSYITEMS FYT VA48 e cosYSTEMS PVT. LTD. JI3SC
589
NDMC+ |NDMC+ Delhi  [ORGANOMIX ECOSYSTEMS PVT LTD- M/S ORGANOMIX .
E31 |L7v202 v CB-370, NARAINA VILLAGEDELHI
B [LNA0ITHS: | e Cantt CB 370 NARAINA 92 |eCoSYSTEMS PVT. LTD.
] NDMC+ |NDMC+ Delhi M/S ORGANOMIX
31 [Lva0217 YSTEMS PVT.LTD. | cvaz3 D 27 RADIAL ROAD NO-6CONNAUGHT PLACE,
PRRESL | [N Lo i e e ORGANCMIK ECOSYSTEMS FUTLLTD, | ¥ ECOSYSTEMS PVT, LTD.
591
NDMC+ |NDMC+ Delhi M/S ORGANOMIX GF SHOP NO-2, CPD-04R PALATE OF DELHIPOD DHAULA KUAN
20NE31 (L7vaozieees | o e DN ORGANOMIX ECOSYSTEMS PVT.LTD. | cv23a ECORVSTEMS IVT.LTD, - INfeTRE AT
592
NDMC+ |NDMC+Delhi  [ORGANOMIX ECOSYSTEMS PVT LTO- M/S ORGANOMIX
. Ccvs70 H-11, OUTER CIRCLECONNAUGHT PLACE,NEW DELHI
B e oo it o >0 |ecosvsTems pvT. LTD.

S 1ttt i oy ety 2 St 95
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593
ZONE-31 |L7v20216689 o“ﬂﬁ“x Mﬁ? PN | oRGANOMIX ECOSYSTEM BT 1D | cvazs M\w mwmm%”m%__,m Uto. M4 OUTER CIRCLECONNAUGHT PLACE
2 i e NDMC+ |NDMC+ Delhi  |ORGANOMIX ECOSYSYEMS PRIVATE M/S ORGANOMIX
0216691 [ AT RO et V231 | ovsTems pvr 1o, |P 10- GROUND FLODRCONNAUGHT CIRCUS
A% NDMC+  [NDMC+ Delhi M/S ORGANOMIX
20NESL |Lvazazaza [ s IRENE ORGANOMIX ECOSYSTEMS PVT.LTD. | CV4S1 | cccrvopur Lo, |SHOP NO-102, BANGLA SAHIB MARG,GOLE MARKET,NEW DELH
5%
ZONE-31 [L7v20217217 aumm?%“n ”%_M? PN Joreanowx ecosysTems PvT.rD. | cvass M\M mwmwmh M w._e._w e wﬂmm“ﬂm.wwm%m%mﬂwmﬂ%mx Gl S
597 A
ZONE-31 |L7v20217535 o“mﬁ“z Mﬁ? Delhi loraanOMIX EcosYsTEMS PVT.LTD. | cvs1a M_“\M %mmm»z_u_w wﬁ a wﬂmwuo-wm MSCHNO:FLODRAT SO DTH S AREE AN
598 NDMC+ [NDMC# Delhi M/S ORGANOMIX
20NE31 |L7va021es90 [ S ION ORGANOMIXECOSYSTEMS PVTATD. | cv230 | s el P |SHOP NO-4 REGAL BUILDINGCP
599
ZONE-31 |L7v20217399 c“mﬂ?mwuz n%:ﬁ? PN loreanomix ecosysTems PvT.To. | cvase M\w%mmmh M ”@_ﬂ . wwmm%mw,_zwﬂ.%\rﬂw.um\ SRR R BB T
o NDMC+ |NDMC+ Delhi M/S ORGANOMIX :
20NE3L (L7v20216687- | R (O ORGANOMIX ECOSYSTEMPVTLTD | €v227 | ol ot [SHOP NO. 20, 21 KHANNA MARKETLODHI ROAD NEW DELHI
o NDMC+ |NDMC+ Delhi M/S ORGANOMIX
20NE31 (L7va0216602 [ LR (O ORGANOMIX ECOSYSTEMS PVT.LTD. | cvaz2 |2 = 0Ci T [SHOP-125, 1268HAGAT SINGH MARKET
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